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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039172 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : AN IMPROVED RAPID PROCESS FORHBYNTHESIS OF NOVEL THIOBENZAMIDE
SCAFFOLDS VIA FRIEDEL- CRAFTS REACTION

(51) International classification :C07D285/0:|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Dr.Harshadas Milaram Meshram
(32) Priority Date :NA Address of Applicant :PLOT NO : 12, HMT NAGAR,
(33) Name of priority country ‘NA NACHARAM, HYDERABAD - 500007, TELANGAN STATE,
(86) International Application No :NA INDIA Telangana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Dr. Madhu Babu Bejjam
(61) Patent of Addition to Application Number  :NA 2)Dr.Harshadas Mitaram Meshram
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT An improved rapid process for the synthesis of novel thiobenzamide scaffolds via-Eniaftelreaction The present
invention relates to to novel process for the preparation of thiobenzamide derivatives. An efficient and convenienisprotocol
describedor the synthesis of aromatic thioamides by the reaction of activated benzene with aryl/alkyl isothiocyanates in the
of BF3.0Et2 The method is very rapid, convenient and leads to high yield of product.

No. of Pages : 1No. of Claims : ¢

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19794



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039185 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : WEARABLE OPHTHALMOSCOPE DEVICE AND A METHOD OF CAPTWRI FUNDUS IMAGE

. e :A61B3/00|(71)Name of Applicant :

(51) International classification A61B3/10;| 1)Mohammed Imran Akthar
(31) Priority Document No :NA Address of Applicant :Flat ,16,Greenwood Residency,
(32) Priority Date :NA KowKoor Village, J.J. Nagar Post,Secunderabad Telangana
(33) Name of priority country ‘NA 2)Theenathayalan Parthasarathy
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Mohammed Imran Akthar
(87) International Bblication No " NA 2)Theenathayalan Parthasarathy
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

WEARABLE OPHTHALMOSCOPE DEVICEAND A METHOD OF CAPTURING FUNDUS IMAGE The present invention
relates to a wearable ophthalmoscope device, which can monitor fundus image captured in real time. More particulantthe
invention relates to a wearable ophthalmoscope device, whidheand et achably i nterconnectec
eyes. The device can detect and align with the userEs «
operation is remotely controlled from a portable mobile devicmected to a wired or wireless transceiver module locally or
remotely via a cloud server for teleconsultation. Further, the present invention relates to a method of capturing fues]wsiimac
diagnosing and generating diagnostic report in real timeafidgeously, the present invention is configured to locally grade the
captured fundus images conditions. Figure 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039221 A
(19) INDIA
(22) Dateof filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR INTERACTIVE REPRESENTATION LEARNING TRANSFER
THROUGH DEEP LEARNING OF FEATURE ONTOLOGIES

. (71)Name of Applicant :

(51) International classification &61108117//214; 1)General Electric Company
(31) Priority Document No ‘NA ' Address of Applicant :1 River Road, Schenectady, New Y
(32) Priority Date INA (17253@#53 irventor
(33) Name of priority country ‘NA 1)VAIDYA, VIVEK P.RABHAKAR
(86) International Application No ‘NA '

Filing Date ‘NA 2)MULLICK, RAKESH
(87) International Publication No *NA E;EKETA\?\IMSK(;?;SAFI\'IN? ASSEIEI\;:-IHARAM
(61) Patent of Addition to Apjation Number ‘NA !

Fiing Date NA ) THIRUVENKADAM, SHESHADRI
(62) ::Di'l‘i’r']s"g‘e":‘tlgo Application Number fm 7)ALADAHALLI, CHANDAN KUMAR MALLAPPA

9 ' 8)SREEKUMARI, ARATHI

(57) Abstract :

A method (200) for interactive representation learning transfer to a convolutional neural network (CNN) is présentexdthod
includes obtaining (202) at least first and second input image datasets from first and second imaging niad#tiéienore, the
method includes performing at least one of jointly training (210, 308) a first supervised learning CNN based on lalzdtdasihe
the first input image dataset and a second supervised learning CNN based on labels associate@eutiu timpst image dataset t
generate one or more common feature primitives and corresponding mapping functions and jointly training (214) a fingsads
learning CNN and a second unsupervised learning CNN with the first and second input imageedmastvely to learn compres:
representations of the input image datasets, including common feature primitives and corresponding mapping functiong tre
common feature primitives and the corresponding mapping functions in a feature prieptgéory. fig2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039286 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the nvention : MODIFIED CHEEK RETRACTOR

(51) International classification ‘A61B1/247|(71)Name of Applicant :
A61C17/10;| 1)SREE BALAJI DENTAL COLLEGE & HOSPITA LS

(31) Priority Document No :NA Address of Applicant :SREE BALAJI DENTAL COLLEGE
(32) Priority Date ‘NA & HOSPITAL, BHARATH UNIVERSITY
(33) Name of priority country ‘NA NARAYANAPURAM, PALLIKARANAI CHENNAI TAMIL
(86) International Application No ‘NA NADU INDIA 600100. Tamil Nadu India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)DR. ANITHA BALAJI
(61) Patent of Addition to Application Number  :NA 2)DR. MENSUDAR RATHAKRISHNAN

Filing Date ‘NA 3)DR. D. AMUDHA PRIYADARSHINI
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention shall disclose a modified cheek retractor for retracting patients lips and cheeks during dentasgooced:
providing enhanced field of vision. The modified cheek retractor of the priesention comprises of Intraral retractor[1],
Shank[2] and Shaft[3] constructed as a single unitary piece. Theolntra | retractor[ 1] is chara
thereby providing enhanced field of vision and helps in capturing gagicalpictures of posterior tooth. The shank[2] interconr
the Intraoral retractor[1] and the Shaft[3] by fixed hook type at middle of trough of thednataetractor[1] and proximal end of tl
Shaft[3]. The Shaft[3] is straight and bends slighibyvards at distal end thereby providing grip for holding during dental proce:
The modified cheek retractor is characterised in the-bri@aretractor[1] provided with wide angle in the said U shape.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039440 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR EFFICIENTLY DEVELOPING AND TESTING HOME
AUTOMATION SYSTEMS

(51) International classification ‘GO5B11/01(71)Name of Applicant :
GO6F15/16 | 1)Cognizant Technology Solutions India Pvt. Ltd.

(31) Priority Document No :NA Address of Applicant :Techno Complex, No. 5/535, Old
(32) Priority Date :NA Mahabalipuram Road, Okkiyam Thoraipakkam, Chennai 600
(33) Name of priority country ‘NA Tamil Nadu, India Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Satish Venugopal
(87) Internatimal Publication No :NA 2)Subbiah Muthiah
(61) Patent of Addition to Application Number  :NA 3)Thiruvenkateswaran Ramachandran

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A system and computémplemented method for efficiently developing and testing home automation systems is provided. Th
comprises one or more robotic modules configured to interact with home automation systems under test andckesraadiev
appliances, wherein the one or more home devices and appliances are monitored by the home automation systems. The o
robotic modules are further configured to execute test scripts received from a test automation framework in commuithidaigon
one or more robotic modules and initiate workflows based on the executed test scripts. Furthermore, the one or moitdes!
facilitate at least one of: the home automation systems and the connected home devices and appliances thigesfoesel on tl
initiated workflows. The one or more robotic modules also forward results of the performed actions to the test autometvonk
for generating a report of the executed test scripts.

No. of Pages : zNo. of Claims : 1!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19798



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039475 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : A DELIVERY DEVICE WITH A THUMB WHEEL DRIVE FOR INTRODUCIN®OSITIONING
AND DEPLOYING A STENTGRAFT

(51) International classification /AG1F| (71)Name of Applicant :
2/95 | 1)SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAL

(31) Priority Document No ‘NA |SCIENCES AND TECHNOLOGY
(32) Priority Date :NA Address of Applicant :BIO MEDICAL TECHNOLOGY
(33) Name of priority country :NA |WING, POOJAPPURA, TRIRUVANANTHAPURAM695012,
(86) International Application No ‘NA |KERALA, INDIA Kerala India

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)SUJESH SREEDHARAN
(61) Patent of Addition to Application Number ‘NA 2)KRISHNA KUMAR SREEKUMARAN

Filing Date ‘NA 3)JIJO JERARD
(62) Divisional to Application Number ‘NA 4)ANOOP GOPINATHAN

Filing Date ‘NA
(57) Abstract :

The invention isa stent graft delivery device for endovascular aortic aneurysm repair by introducing and deploying the stent
precisely into the intendddcation. The device (D) consists of a thumb wheel drive which entitdegadual release of the stent
graft from the delivery device, having an outer rotatable sleeve (107.1) which is connected to ttn®ugtka gear coupled to a
worm shaft. Also it consists of a push button (107.7) to disengage the worm and tHeObk o enable fast release.The stent g
delivery device incorporates a rotatable outer sleeve (107.1), which is the thumb wheel, mounted on the rear gripg b@&fyef
device, and the said sleeve is engaged to a worm shaft, by means ofl®gedron the said shaft meshed with an internal gear
the inner face of said sleeve, and when the said outer sleeve is rotated by using the thumb, the worm shaft rotatateantdrar
rear grip , effecting the gradual release of the stent graft the delivery device. Two different mechanism connecting the worn
rack and disengaging them are discussed, 1) a rack and Pinion mechanism and 2) a rack and worm mechanism.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/11/2017

(21) Application N0.201741039500 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : AN IMVROVED DISPOSABLE STRAIGHT RAZOR BLADE ASSEMBLY

(51) International classifi¢en :B26B21/06|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Laser Shaving (India) Private Limited
(32) Priority Date :NA Address of Applicant :Malhotra House -3-1186,
(33) Name of priority country :NA Begumpet, Hyderabad 5@16, India Telangana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Surendra Kumar Anand
(87) International Publication No *NA
(61) Patent of Addition to ApplicatioNumber ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A totally disposable razor blade assembly for straight razor have blade holder with integrate edge protector can edsidy brea
during shaving and must besdarded after shaving , ensure to prevent the blood transmitted diseases. The razor handle port

pivotable with razor body such the whole unit is disposable.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201741039517 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : PLANT AIR PURIFIER

. e :BO1D|(71)Name of Applicant :

(51) International classification 53/00 | 1)Geetha Scaria
(31) Priority Document No :NA Address of Applicant :Vettoor House, Milkys Road,
(32) Priority Date :NA |Ettumanoor 686631, Kottayam, Kerala State, India. Kerala li
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Wayne Shaeffer

Filing Date ‘NA 2)B.C. Wolverton
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisiond to Application Number :NA

Filing Date :NA
(57) Abstract :

A portable, biological air purifier having an electric motor driven fan, to pull ambient room air down through a duahplasiteg a
living plant(s) of the 50 plants as specified by How to Grow FreslbyDr.Wolverton growing in a highly adsorptive filter mediu
with Zeolite, activated charcoal and clay; through bottom slits air is forced up through a wet zone and a dry zoney eftgaping|
airborne particulate matter and gaseous pollutdméppedpollutants are biodegraded by plant root microorganisms in the
rhizosphere before release back into the ambient air; creatingregginerative air purifier.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201741039291 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : PREDICTING SOFTWARE BUILD OUTCOMES

. e :G06F11/3€|(71)Name of Applicant :
(51) International classification GOGE9/44 1)VMWARE, INC.
(31) Prority Document No :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(32) Priority Date :NA 94304, United States of America U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)BADARINARAYAN PARTHASARATHI BURLI
Filing Date ‘NA 2)VIKAS PRADEEP KUMAR
(87) International Publication No NA 3)VINAY KUMAR AMBLE VASANTHA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

PREDICTING SOFTWARE BUILD OUTCOMES ABSTRACT Example methods are provided for software build outcome
prediction. In one example, the method masnpdse obtaining feature data associated with a software build, the feature data
including one or more of the following: first data identifying a user to perform a modification on a set of one or mane softw
artifacts, second data identifying the sebn& or more software artifacts, and third data identifying a set of one or more review
review the modification. The method may also comprise determining first probability data associated with the softwagiauilc
unsuccessful given the featurgaland second probability data associated with the software build being successful given the
data; and predicting a software build outcome associated with the software build based on the first probability detecomdi the
probability data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039293 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND APARATUS FOR CREATIVE CAPTURE USING AUGMENTED REALITY GLAS

. e :G03B37/02|(71)Name of Applicant :

(51) International classification G09G5/00; | 1)Nokia Technolaies Oy
(31) Priority Document No :NA Address of Applicant :Karaportti 3, 02610 Espoo, Finland
(32) Priority Date :NA Finland
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Govindarao, Krishna

Filing Date ‘NA 2)Putraya, Gururaj
(87) International Publication No " NA 3)Uliyar, Mithun
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT In an example embodiment, method and apparatus are guioVide method includes accessing, by a processor, a
viewfinder image frame of a scene. The method further includes facilitating, by the processor, positioning of one duaiore vi
objects on an augmented reality glass, where the augmented realitig glassiged in an optical path of a camera module for
capturing the scene. Thereafter, the method includes facilitating, by the processor, capture of an image frame congoesiag tl
along with the one or more virtual objects, where the one or motmMabjects are present in the image frame based on the
positioning of the one or more virtual objects on the augmented reality glass. The apparatus includes the camera module, t
augmented reality glass arranged in an optical path of the camera madel®oay for storing instructions, and the processor to
execute the instructions. FIGURE 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039296 A
(19) INDIA
(22) Date of filing of Applicatio :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR DETERMINING OPTIMAL SOLUTION IN A SWARM OF
SOLUTIONS USING SWARM INTELLIGENCE

(51) International classification ‘GO6F15/1¢| (71)Name of Applicant :
G06K9/00 1)Cognizant Technology Solutions India Pvt. Ltd.

(31) Priorty Document No :NA Address of Applicant :Techno Complex, No. 5/535, Old
(32) Priority Date :NA Mahabalipuram Road, Okkiyam Thoraipakka®mennai 600 09°
(33) Name of priority country ‘NA Tamil Nadu, India Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Geelapaturu Subrahmanya Venkata Radha Krishna Rao
(87) International Publication No *NA 2)Gangadharan G R
(61) Patent of Addition to Application Number  :NA 3)Dinesh Reddy Vemula

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A system and method for determining an optimal soluticamntoptimization problem in a swarm of candidate solutions is provid
The invention comprises generating a population of random particles, where each particle is representative of a catiditlate
Further, a best particle is identified from the gated population of particles. The best particle is representative of an optimal
solution. The population of particles is categorised into similar angsimoitar particle groups by applying one or more multivaria
measurement techniques, and similaritinaen the particles of the namilar particle group with best particle is updated by
applying an imitation technique. The generated population is updated with updated particles and a new best partidiedisreval
said population. Furthermore, fina¢st particle is determined by further updating the population of particles until one or more
conditions are achieved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039310 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR MONITORING GAS CYLINDERS AND ALERTING THE STATU
TO THE CONTROL DEVICE OR TO THE CONTROL STATION THROUGH A WIRELEE®MMUNICATION MEANS

(51) International classification :G08B25/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)K. Narayana Prasanna
(32) Priority Date :NA Address of Applicant :# 34, Sir M. ¥lhweshwaraiah
(33) Name of priority country :NA Industrial Layout, Alahally, Anjanapura Post, BANGALORE
(86) International Application No ‘NA 560062 India Ph: +380-65677459, +94880-28436328 Karnatak
Filing Date ‘NA India
(87) International Publi¢eon No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)K. Narayana Prasanna
Filing Date ‘NA 2)Shivaram T R
(62) Divisional to Application Number ‘NA 3)Vinayaka Babu S
Filing Date :NA
(57) Abstract :

ABSTRACT The embodiments of the present invention provide a system and method for monitoring and processing param
related to a domestic and industrial gas cylinders and creating an automated alerting process to send alert to thet@jhagefity
to replenish the gas cylinder, the system comprises a base assembly, at least four caster wheels fastened to the basdemste
one loadcell assembly fastened to the base assembly, an electronic circuit affixed into the base assembly and isergiablam
transmitting various parameters relates to a load placed on the base assembly, a main controller box capable of semiting, ti
and receiving various data parameters related to the load placed on the base assembly wherein, whenplaedolaahi the base
assembly, the loadcell assembly generates electrical signals whose magnitude is directly proportional to the forcelurlibeg:
applied by the load and this measured electrical signal is processed by a microcontroller ptiesehédtronic circuit affixed into
the base assembly and the data relevant to the measured electrical signal is transmitted to the main controller baseor to the
cellphone where the main controller box with the other sensor data inputs providastrsigrals that can be transmitted to varic
external devices through any of the available radio means for various purposes such as tracking the usage of the gas cylin
replenishing the gas cylinder. FIG.1 is selected. 29 Claims, 11 Drawing Sheets.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/11/2017

(21) Application N0.201741039325 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : AN IMPROED PROCESS FOR PREPARATION OF DOLUTEGRAVIR SODIUM AND ITS

INTERMEDIATES THEREOF

:CO07D

(51) International classification 215/1¢

(71)Name of Applicant :
1)SOLARA ACTIVE PHARMA SCIENCES LIMITED

(31) Priority Document No :NA Address of Applicant :SAPS Research Centre, 27, Vanda
(32) Priority Date :NA |Kelambakkam Road, Keelakottaiyur Village, Melakottaiyur P«
(33) Name of priority country :NA |Chennai 600127, Tamil Nadu, India. Tamil Nadu India
(86) International Applicatin No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)Sankar Arjunan
(87) International Publication No " NA 2)Jaiganesh Muthusamy
(61) Patent of Addition to Application Number ‘NA 3)Vijayan Sokkappan
Filing Date ‘NA A)Thirumalai Adhimoolam
(62) Divisional to Application Number ‘NA 5)Uttam Kumar Ray
Filing Date ‘NA 6)Tangirala Vittal
(57) Abstract :

The invention relates to an improved process for the preparation of Dolutegravir sodium and its intermediafes ther
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039327 A
(19) INDIA
(22) Date of filing of Application :03/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : A MEHOD AND SYSTEM FOR START OF FRAME DETECTION IN A FADED
COMMUNICATION CHANNEL-

(51) International classification :HO4L7/10; | (71)Name of Applicant :
H04W56/0(] 1)BHARAT ELECTRONICS LIMITED

(31) Priority Document No :NA Address of Applicant :BHARAT ELECTRONICS LIMITED
(32) Priority Date ‘NA OUTER RING ROAD,NAGAVARA, BANGALORE
(33) Name of priority country ‘NA 560045,KARNATAKA, INDIA Karnataka India
(86) International Aplication No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Rajasree Kadamulli Puthanveettil
(87) International Publication No *NA 2)Manju Priya Arumugam
(61) Patent of Addition to Application Number ‘NA 3)Nidhin Kizhakken

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract The present invention mainly relates to frame detection in radio communication link with multipath fading aadibigh
frequency offset and more particularly to a method and system for frame detectfad&d @ommunication channel. In one
embodiment, the method comprising: receiving a plurality of signals as an input signal at a receiver, estimating tlmcorrelat
between the received data signal and the known header pattern of the data signal tehadgiition and subtraction of the inpha:
and quadrature components of the received signal with respect to the value of the known header sequence, applyingrixenit
thresholds on the estimated correlated values, wherein the fixed threshaldad @i the observation of the data and the dynam
threshold is calculated based on the incoming data samples, comparing the correlated magnitude value with fixed and dyni
threshold value to determine the start of the frame and stating valid dtarmefwhen the correlation magnitude is greater than «
equal to the dynamic and the fixed thresholds.The detection of start of frame is ascertained when current correlatioe nmaigni
investigation has satisfied the conditions and Q out of P (Q<tPeddarlier start of frames are at multiples of frame length spaci
from each other. Figure 2 (for publication)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039374 A
(19) INDIA
(22) Dateof filing of Application :05/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : A NOVEL METHOD AND COMPOSITION FOR PREPARING PIZZA USING PURE GHEE

(51) International classification :A21D13/0(|(71)Name of Applicant :
(31) Priority Document No :NA 1)VARDHAMAN COLLEGE OF ENGINEERING
(32) Priority Date :NA Address of Applicant :Kacharam, Shamshabad, Hyderab:
(33) Name of priority country :NA Telangana, India 501 218 Telangana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Seelam Sai Satynarayana Reddy
(87) International Publication No :NA 2)Teegala Upender Reddy
(61) Patent of Addition to Application Number  :NA 3)Nagireddy Hanuman Reddy
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Abstract A novel method and composition for preparing pizza using pure ghee [0033] The invention provides a novel methe
composition for prepanig pizza using pure ghee. The compositions comprise a base and a plurality of dough layers having r
flavors. The layers are made up of millets, oats and scrambled eggs. The base can of the pizza is normal thick bssduthin ¢
cheese filled ase. Further, a kiwi fruit sauce is mixed with chocolate syrup which is placed over the dough layers. A plurality
toppings added on the top layer of the pizza, wherein the toppings are fruits, vegetables and meat.The pure ghe@ispaduf
theplurality of dough layers and baking the dough layers.

No. of Pages : 1No. of Claims : ¢

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19808



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/11/2017

(21) Application N0.201741039392 A

(43) Publication Date 10/05/2019

(54) Title of the invention : WASTE PLASTIC BOTTLE REINFORCED CONCRETE BRICKS FOR GREEN BUILDING

:B28B7/10
(51) International classification E04C1/40;

E04C2/28
(31) Priority Document No :NA

(71)Name of Applicant :
1)Mr.H.MOHIT
Address of Applicant :DEPARTMENT OF MECHANICAL
ENGINEERING , NATIONAL INSTITUTE OF

(32) Priority Date ‘NA TECHNOLOGY, TIRUCHIRAPPALLY, TAMILNADU 620015
(33) Name of pority country ‘NA Tamil Nadu India
(86) International Application No ‘NA 2)Dr.V.ARUL MOZHI SELVAN
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Mr.H.MOHIT
(61) Patent of Addition to Application Number ‘NA 2)Dr.V.ARUL MOZHI SELVAN
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The disposal of high quantity of waste materials like polythene, plastic bags, bottles etc. which are provoked in latgadmoul
cause damage to the environment. All types of wastgtips needs huge areas for storage due to it cannot be recycled comple
once. Already, different investigations are identified for environmental friendly and safe disposal of plastics. Recatplastc
aggregates are added in concrete todattme direct contact with the environment due to concrete have higher life of service.
Furthermore, this technique is not dominant for the disposal of plastic wastes. In this present work, the plasticongtiietésyc
sealed and reinforced within thercrete block in order to manage the waste and improve the properties of concrete blocks.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039533 A
(19) INDIA
(22) Date of filing of Application06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND SYSTEM TO DYNAMICALLY CONTROL LIVE MEDIA STREAMS

(51) International classification :GO6F17/3001" (71)Name of Applicant -
G06Q30/00; 1)Samsung Electronics Co., Ltd.

(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Dae :NA Suwonsi, Gyeonggido 443742, Republic of Korea. Republic ¢
(33) Name of priority country :NA Korea
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Sanjay Ghosh
(87) International Publication No " NA 2)Joy Bose
(61) Patent of Addition to Application Number :NA 3)Rajkumar Darbar

Filing Date ‘NA
(62) Divisional to Applicatio Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT Method and system to dynamically control live media streams Embodiments herein provide a method and sys
dynamically control a live media stream in an electronic device pfdgosed method includes receiving by the electronic device
least one media frame. Further, the method includes dynamically controlling, by the electronic device, at least onentshjestt i
the at least one media frame based on at least orsepiriterion. Furthermore, the method includes producing, by the electror
device, an enhanced live media stream comprising an interactive user interface (Ul) in the at least one media frame. FIG. &
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039535 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : HETEROCYCLIC COMPOUNDS AS INHIBITORS OF PDI/PDACTIVATION

. e :CO7D|(71)Name of Applicant :

(51) International classification 239/4¢| 1)JUBILANT BIOSYS LIMITED
(31) Priority Document No :NA Address of Applicant :96, Industrial Suburb, 2nd Stage
(32) Priority Date :NA |Yeshwanthpur, Bangalore, Karnatak@0 022, India Karnataka
(33) Name of priority country :NA |India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)VENKATESHAPPA, Chandregowda
(87) International Publication No " NA 2)DURAISWAMY, Athisayamani Jeyaraj
(61) Patent of Addition to Application Number ‘NA 3)PUTTA, Rama Kishore V P

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The compounds of Formula Ib, Formula la, &wimula | are described herein along with their polymorphs, sterecisomers, tau
prodrugs, solvates, and pharmaceutically acceptable salts thereof. The process of preparation of the compounds of Formu
Formula la, and Formula | is also describ&de compounds described herein, their polymorphs, stereoisomers, tautomers, pr
solvates, and pharmaceutically acceptable salts thereof(hen2yloxy)pyrimidine derivatives that are inhibitors of-BIPD-L1
activation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039555 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : A DELIVERY DEVICE FOR POSITIONINGND DEPLOYMENT OF STENT GRAFTS

:A61F|(71)Name of Applicant :
. . 2/95; | 1)SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAL
(51) International classification AG1F | SCIENCES AND TECHNOLOGY
2/07 Address of Applicant :BIO MEDICAL TECHNOLOGY
(31) Priority Document No :NA |WING, POOJAPPURA, TRIRUVANANTHAPURAM695012,
(32) Priority Date :NA |KERALA, INDIA. Kerala India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)SUJESH SREEDHARAN
Filing Date ‘NA 2)KRISHNA KUMAR SREEKUMARAN
(87) International Publication No *NA 3)VIVEK PARAYATH UTHAMAN
(61) Patent of Addition to Application Number ‘NA 4)SUBHASH NEYYATTINKARA NEELAKANDAN
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A device to accurately introduce, position and deploy a stent graft to repair aneurysms. Specifically, the inventioa Eetiqra
delivery system for endovascular aortic aneurysm rephe.device consists of a rotatable lever (301.1), which when rotated ar
held, allows fast delivery of stent graft from the delivery system, and when released allows only gradual deliveryeaddd thr
mechanism which engages and disengages a slidapleignia threaded tube (102) and enables the working of the above said
rotatable lever (301.1). The device has additionally a threaded preventive mechanism to prevent fast release duriswydhéheel
first few stent crowns of the stent gratft.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application N0.201741039587 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : WIRELESS COMMUNITION OF STATUS OF A CIRCUIT BREAKER THROUGH ENERGY

HARVESTING IN WIRELESS AUXILIARY DEVICES

:B60R25/0C

(51) International classification HO2N2/00:

(71)Name d Applicant :
1)SCHNEIDER ELECTRIC INDUSTRIES SAS

(31) Priority Document No :NA Address of Applicant :35, rue Joseph MonieZ500 Rueil
(32) Priority Date :NA Malmaison, France. France
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Emmanuel Dreina
Filing Date ‘NA 2)Thilak Basagodu Nanjundegowda
(87) International Publication No " NA 3)Adithya
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract

A system and a method for detecting status of a plurality of circuit breakers by using a plurality of wireless auxitiasyagevi
disclosed. The system comprises of a plurality of circuit breakers (1), a plurality of wireless auxiliary devices (@jralets
concentrator (3). The wireless auxiliary device also comprises of at least two auxiliary levers L1 and L2 (6a, 6ki)yat least
mechanical switches S1 and S2 (7a, 7b), at least one PCB circuit (8), a means for harvesting energy anccantiodlierst detec
and communicate a change in the status of the respective circuit breaker. Each wireless auxiliary device is providgdei(bla
for connecting to the toggle (5a) of its respective circuit breaker (1). When the toggle (sagiofuit breaker (1) is moved enablil
the movement of the toggle (5b) of the wireless auxiliary device (2) to record the change in the status of the circyit blogake

wireless auxiliary device (2). Figure: 1 & 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039591 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR AUTONOMOUSLY STEERBMN VEHICLE IN A REVERSE PATH
IN REAL-TIME

. . :G05D1/02|(71)Name of Applicant :

(51) International classification GO5D1/08 | 1)WIPRO LIMITED
(31) Priority Document No :NA Address of Aplicant :Doddakannelli, Sarjapur Road,
(32) Priority Date :NA Bangalore 560035, Karnataka, India. Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)MANAS SARKAR

Filing Date ‘NA 2)BALAJI SUNIL KUMAR
(87) International Publication No NA 3)SHYAM SUNDAR PAL
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure discloses method and an autosamwigation system for autonomously steering a vehicle in a reverse
in reattime. The method comprises instructing to terminate steering of the vehicle in a forward path when a forward steerin
calculated between an orientation of the vehial a direction of the forward path is more than a predefined threshold value,

calculating a reverse steering angle based on the forward steering angle for steering the vehicle in a reverse pgttateadioin
or more obstacles in the reverse pdttermining a distance for steering the vehicle in the reverse path based on the one or n
obstacles and the reverse steering angle and instructing the vehicle to steer in the reverse path at the reversdesfeetimg ang
distance. Thus, the presefisclosure provides an efficient and simple method for manoeuvring obstacles in the forward path.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039621 A
(19) INDIA
(22) Date of fiing of Application :07/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : WEIGHTED MULTIPATH ROUTING CONFIGURATION IN SOFTWARBEFINED NETWORK
(SDN) ENVIRONMENTS

:G11C15/04|(71)Name of Applicant :
(51) International classification HO04L12/28; | 1)NICIRA, INC.
H04L12/707 Address of Applicant :3401 Hillview Avenue, Palo Alto, €,
(31) Priority Document No :NA 94304, United States of America U.S.A.
(32) Priority Date ‘NA (72)Name d Inventor :
(33) Name of priority country ‘NA 1)MOHIT KUMAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Example methods are provided for a network management entity to perform weighted multipath routing configuration irea s
defined networking (SDN) environment. The method may comprise the network enagwigentity obtaining state information
associated with the multiple second nodes that provide multiple respective paths for first node to reach a destinakicanaetwo
based on the state information associated with the multiple second nodes, asisggmuagiple second nodes with respective mul
weights. The method may also comprise generating and sending control information specifying the multiple weights tootihe
The control information is to cause the first node to perform weightétipath routing to distribute egress packets that are desti
for the destination network over the multiple second nodes based on the multiple weights.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201741039628 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : Bidesign And Fabrication Of Bi€omposite Helmet

(51) International classification :A42B3/0(|(71)Name of Applicant :
(31) Piority Document No ‘NA 1)Sunil Raj B A
(32) Priority Date :NA Address of Applicant :No.1, 13th 'B'Cross, Agrahara
(33) Name of priority country :NA Dasarahalli, Bangalor860079, Karnataka, India Karnataka In(
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sunil Raj B A
(87) International Publication No NA 2) Bharath B
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT Recently, bio composite materials are synthesized using natural cellulose fibers as reinforcements togethex,wi
which have attracted the attention of researchersaltheir low density with high specific mechanical strengths, availability,
renewability, degradable and being environmefrtahdly. The present work attempts to make an improvement in the current €
helmet manufacturing methodology and materiaésius have better mechanical properties as well as to enhance the compati
between fibers and the matrix. The {gi@mposite are prepared with the unsaturated polyester matrix and fibers such as jute, ¢
coconut, areca and banana using handifaymethod with appropriate proportions to result in helmet shell structure. The fabrici
helmet are planned to evaluate its mechanical properties such as tensile strength, impact strength and compressiach tteeng
same would be presented during tbeference meeting.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039665 A
(19) INDIA
(22) Date of filing of Application :07/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the inention : PAYMENT AGGREGATOR

(51) International classification :GO6C| (71)Name of Applicant :
20/00 | 1)M/s. ANYEMI ONLINE SERVICES PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :327-19/2, Appayyanagar,
(32) Priority Date :NA [Marripalem, Visakhapatnam, Andhra Pradesh Andhra Prade:
(33) Name of priority country :NA [India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Sudhakar Mediboina
(87) InternationbBPublication No " NA 2)Narsi Reddy Komatireddy
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A payment aggregator is disclosed. The system anbauetisclosed in the present invention facilitates hesséepayment and
collection of installments, utility bills, loans from payee. The payee is able to pay for a single bill or multiple isithgyléaor
multiple payments in one transaction throumtltiple funding accounts, for instance either in parts or in combination of net bar
debit card and cash oneallet, cheque and UPI (unified payment interface) etc. Once the transaction is completed the payee
provided with the status of the trantan and provided with an acknowledgement indicating that the payment is made to rele\
bank or financial institution or a company providing services to payee. The acknowledgement includes the details ofrtharnmh
the funds utilized from pluralitgf funding accounts. [Fig 2]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application N0.201741039685 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD FOR REDUCING NEUROTOXINS IN FOOD PRODUCTS

:A21D
2/08;
A23L
5/20

(51) International classification

(71)Name of Applicant :
1)SRM UNIVERSITY
Address of Applicant :KATTANKULATHUR, CHENNAJ
603203, TAMIL NADU, INDIA Tamil Nadu India

(31) Priority Document No :NA [(72)Name of Inventor :
(32) Priority Date ‘NA 1)S. Sahabudeen
(33) Name of priority country ‘NA
(86) International ApplicatioiNo ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method for reducing neurotoxins in food produtiethiod comprises adding a predetermine
amount of thymoquinone with a food product to obtain the food product having reduced amount of neurotoxins. The metho:

present disclosure is safe, simple, rapid and economic.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/11/2017

(21) Application N0.201741039698 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : REINSTATED PRINT OPERATIONS

(51) Intenational classification :B41J29/39 | (71)Name of Applicant :
(31) Priority Document No :NA 1)HEWLETT -PACKARD DEVELOPMENT COMPANY,
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Center Drivesty
(86) International Application No :NA Houston, Texas 77070, United States of America U.S.A.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)GHALI, Anusha
(61) Patent of Adition to Application Number ‘NA 2)YALAMARTHI, Balaji
Filing Date ‘NA 3)Sharanabasappa
(62) Divisional to Application Number ‘NA 4)AGARWAL, Vasu
Filing Date ‘NA 5)AMARENDRA, Shakti
(57) Abstract :

Approaches for reinstating a print operation @escribed. In one example, a randaotess code corresponding to print operatior
interrupted from completing, by a print intervention event, is obtained. Further, a reinstated print operation is geisechtedthe
intervened print operation. Thereaftthe reinstated print operation is securely maintained, wherein the reinstated print opera
accessible upon providing the randaitess code. [[To be published with FIG. 2]]
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.201741039735 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : SINGLE HYBRID RECEIVER HARNESS CONCENTRATED SOLAR ENERGY PV T

. . :F24S23/70|(71)Name of Applicant :

(51) Internatimal classification HO1L31/05:| 1)SAHASRANAMAN C.R.
(31) Priority Document No :NA Address of Applicant :AH 158, 3RD STREET, SHANTI
(32) Priority Date ‘NA COLONY, ANNA NAGAR, CHENNAI, TAMIL NADU, INDIA,
(33) Name of priority country :NA PIN CODE600 040. Tamil Nadu India
(86) International Application No ‘NA 2)VIJAYA KUMAR C.S.

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)SAHASRANAMAN C.R.
(61) Patenbf Addition to Application Number ‘NA 2)VIJAYA KUMAR C.S.

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Solar rays constitute 47 % light and 53 % heat approximately equal ; the\mvangle hybrid receiver harness both aspects of
energy. After decades, India has taken up national solar mission, multi mega watt PV power projects of 1500 mw scale. Pr
invention single hybrid receiver module with cone, solar cell, sun tradkie large parabolic dish reflector, will accelerate nation
solar mission many folds, will help achieve 100,000 MW by 2022 CE. The inventive module cone, cell in receiver hasidoab
cell PV efficiency and thermal energy of similar capacity &lmavailable as additional power (with PV T by same set up. Lanc
required will be just half. While planning PV power projects, use of thermal energy of equal capacity should be considered "
applications like preheating of boiler feed water, procesggqlanoking, central kitchen, plastic process units, thermal air
conditioning etc., for making best use of thermal energy. Cost of project per unit power generated will be fractionrdf®tanda
power plant. The inventive module light weight compact, lmaerected on structures will lead to no additional land required for
power project. Space below will be cool for less air conditioning load, and available for other use. The single hyl@ichmedeie
is unigue and will be ultimate in harnessin¢as@nergy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039744 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention MEDICAL VENTILATOR SYSTEM AND METHOD FOR PROVIDING RESPIRATORY SUPPOR’
TO A PATIENT

(51) International classification :A61M16/00 |(71)Name of Applicant ;

(31) Priority Document No ‘NA 1)General Electric Company

(32) Priority Date :NA Address of Applicant :1 River Road, Schenectady, New Y
(33) Name of priority country :NA 12345, USA U.S.A.

(86) International Apptation No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)CHAUDHRY, GUNARANJAN
(87) International Publication No *NA 2)VIJAYARAGHAVAN, SANJAY
(61) Patent of Addition to Application Number  :NA 3)GIRIMAJI, ARUN

Filing Date ‘NA 4)SR, PRAKASH
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A ventilata system (100) is presentethe ventilator system (100) includes a controller (108) configured to generate a first co
signal for a first timeperiod and a second control signal for a second-fieredd during an inspiration timélso, the ventilator
system (100) includes a rotary pump (104) configured to change one of a pressure and a flow rate of the drive gaalte af fihe
first control signal is received and change the one of the pressure and the flow rate of the drive gas to dseddhe gacond
control signal is receivedrurther, the rotary pump (104) is configured to deliver the drive gas to cause supply of a medical g:
the inspiration time, wherein the medical gas is supplied based on the one of the pressurdamdatieedf the drive gas deliverec
from the rotary pump (104).
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(43) Publicaibn Date : 10/05/2019

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF NINTEDANIB ESYLATE

(51) International classification

(31) Priority Document No

(32) Priority Date
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(86) International Application No
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(71)Name of Applicant :
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(72)Name of Inventor :

1)Victor Paul Raj Irudayaraj

2)Sasidaran Manjiny

3)Jeyakanthan Jayavelu

4)Uttam Kumar Ray

5)Tangirala Vittal

(57) Abstract :

The present invention relates to an improved process for the preparation of Nintedaé esyl
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039821 A
(19) INDIA
(22) Date of filing of Application :08/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : GESTRE BASED INPUT CONTROL SYSTEM FOR COMPUTER ASSISTED DESIGN
APPLICATIONS

:GO6F|(71)Name of Applicant :
. s 3/01; | 1)ARACIV TECHNOLOGIES PRIVATE LIMITED
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(32) Priority Date :NA |(72)Name of Inventor :
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(86) International Applicéon No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT 1 An improved gestutgased input control system for computer assisted 2 design applications. The system com
processor unit, a communication 3 device, at least one sensor unit and a storage unit. The processor unit decodes éfthe ge
user based on the sequené¢he sensor parameters and 5 positional information of the digits and respond witleaidesl action 1
the 6 gesture of the user in order to effectively sense-ihegéee of Freedom Inertial 7 Motion and enable smaller and weaker
hardware architectes to perform 8 gesture processing with a capable degree of accuracy in a wide range of 9 computer as:
design applications. 10
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(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Title: A pre-allocation event reservation system The present invention proposesliopation event reservation system. The sys
comprises different modules such as agliecation module, a reservation management module, an information module and a
module. The user can reserve an event pass by accessing the module from the very beginning of the event productidh or fi
completion of the event production. Eveaservation system manages event pass orders, confirmation, cancellation, event p:
selling or purchasing function, fund transfers and the like. Common people also can obtain the event passes eventoebhgily
The system provides the eventaresng system to improve the information flow to prospective users which helps them in takir
more informed decision about attending any event.
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H02J17/00 Address of Applicant :#-303/3, Balaji Veedhi, S.
(31) Priority Document No :NA Annavaram, Tuni Madal, East Godavari 533 401, Andhra
(32) Priority Date :NA Pradesh Andhra Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Chodisetty Teja Kanaka Siva Ganesh
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Adjzation Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Title: Intelligent Charging of Multiple Electronic Devices with a Smart Charger The present inventi@s@sapmobile charger to
charge portable devices based on their respective charging specification. The charger can communicate with the mdtribegit
Bluetooth or USB cable and the like wired or wireless communications. The application recogninesi¢h number and name of
device and retrieves the battery specification of the portable devcie from the srever. Based on the battery spediBoztiangrt
can control the output power to the portable handset. The charger stores the sumhgacharfging in the drives or in any storage
means such as a database, google drive and the like. The charger can work through a near field communication (NFC)esh
the communication possible between the charger and the mobile. The poratablésdiked with the charger throudtFC card
attched on to the charger to open the application. The charger alerts the user through an audio alert and with orotifibatitm r
after the battery or power source of the portable device is fully chargedcharger is integrated with an LED to indicate the
percentage of charging of the battery or power source of the portable device and further the indication may includg colours
different stages of charging by displaying different colours with redpebe percentage of charge. The charger can store the
summary of the time consumed to charge the device in a storage means such as a databse or google drive and thedike. If
power cut while charging, the charger can start functioning withse80nds after the power supply is resumed. The charger tre

the standard power to the device, if the device doesnkEl
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039901 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : SOLID STATE FORMS OF LENVATINIB MESYLATE

. e :CO7D|(71)Name of Applicant :

(51) International classification 2154€| 1) Dr . ReddyEs Laboratories
(31) Priority Document No :NA Address of Applicant :2-337, Road No. 3, Banjara Hills,
(32) Priority Date :NA [Hyderabad, Telangana, indB00034Telangana India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Arkala Anil Kumar Reddy

Filing Date ‘NA 2)Dinesh Bhalerao
(87) International Publication No " NA 3)Movva Venkateswarlu
(61) Patent of Addition to Application Number ‘NA 4)Tridib Mahapatra

Filing Date ‘NA 5)Jinna Rajender Reddy
(62) Divisional to Application Number ‘NA 6)Raviram Chandrasekhar Elati

Filing Date :NA
(57) Abstract :

Abstract: The present invention provida process for the preparation of Lenvatinib or its salts thereof. The present invention
provides a crystalline form of Lenvatinib, process for their preparation and pharmaceutical composition thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039931 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : PULSED POWER TECHNOLOGY BASED WATER TREATMENT UNIT FOR TREEMOVAL OF
PESTICIDES, PHARMACEUTICALLY ACTIVE COMPOUNDS AND PATHOGENS

(51) International classification :CO2F| (71)Name of Applicant
1/48 | 1)INDIAN INSTI TUTE OF TECHNOLOGY MADRAS
(31) Priority Document No :NA |(IIT MADRAS)
(32) Priority Date :NA Address of Applicant :The Dean Intellectual Property
(33) Name of priority country :NA [Management Cell, Centre for Industrial Consultancy & Spons
(86) International Application No :NA |Research (ICSR) Indian Institute of Technology Madras, NT
Filing Date :NA |Chennai 600 036. INDIA Tamil N India
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. Ligy Philip
Filing Date ‘NA 2)Dr. Sarathi R
(62) Divisional to Application Number ‘NA 3)Raj Kamal Singh
Filing Date ‘NA
(57) Abstract :

An efficient continuous flow device for water treatment using pulsed power technology, wherein untreated water flowsfiga a
so that maimum surface area of untreated water gets exposed to plasma, and untreated water enters into plasma region at
oxidation by different reactive oxygen species, then treated water is discharged through the reactor. The plasma treated w
subgcted to certain posteatment to make them potable. Oxygen gas was purged into the reactor at a flow rate of 200 mL/rr
notable decrease in nitrate concentration occurred from 82 mg/L to 8 mg/L. With oxygen as the feed gas, the final nitrate
concettration was found to satisfy the drinking water standards. To remove residual hydrogen peroxide, the plasma treated
were incubated for 24 min (HRT of the reactor) with MnO2 catalyst. Most illustrative fig: Fig.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039393 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : EWASTE CONCRETE BLOCK

. e :C04B18/04|(71)Name of Applicant :

(51) Internatioal classification C04B28/04 | 1)MR. H. MOHIT
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF MECHANICAL
(32) Priority Date ‘NA ENGINEERING , NATIONAL INSTITUTE OF
(33) Name of priority country ‘NA TECHNOLOGY, TIRUCHIRAPPALLY, TAMILNADU 620015
(86) International Application No ‘NA INDIA. Tamil Nadu India

Filing Date ‘NA 2)DR. V. ARUL MOZHI SELVAN
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent oAddition to Application Number ‘NA 1)MR. H. MOHIT

Filing Date ‘NA 2)DR. V. ARUL MOZHI SELVAN
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The waste of electronic and electrical equipmemideae) is one of the fastest growing waste throughout the world. The rapid g
in ewaste also increases the detrimental effect to public health and environment due to improper disposal and recycling te:
Informal recycling process also common inmpaeveloping countries where recycling methods are elementary and significan
concentration ends in open dump or landfills. In the same manner, the disposal of polyethylene bags, bottles etcnaratalsdany
huge amount and reacts with environmémthis innovation, avaste is filled in plastic bottle and then reinforced with concrete
block. From this incorporation, the service life of concrete block is very high which can managenastie @nd plastics in the sar
time.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/11/2017

(21) Application N0.201741039394 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : WASTE TIRE INFUSED PLASTIC BOTTLE REFEORCED CONCRETE BRICKS

:B28B7/10((71)Name of Applicant :
(51) International classification EO04C1/40;| 1)MR. H. MOHIT
E04C2/28 Address of ApplicantDEPARTMENT OF MECHANICAL
(31) Priority Document No ‘NA ENGINEERING , NATIONAL INSTITUTE OF
(32) Priority Date ‘NA TECHNOLOGY, TIRUCHIRAPPALLY, TAMILNADU 620015
(33) Name of priority country ‘NA INDIA. Tamil Nadu India
(86) International Application No ‘NA 2)DR. V. ARUL MOZHI SELVAN
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)MR. H. MOHIT
(61) Patent of Addition to Application Number ‘NA 2)DR. V. ARUL MOZHI SELVAN
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The disposal of waste rubber tire is an important environmental problem all over the world representing a severe danmgage t
beings. The utilization of scrap tires is to reinforce in the concrete to eliminate the natural aggregates. Everyigeairésidre
generated and small portion of tires recycled by means of landfllled, stockpiled or buried. The concentration of polyethylene
terephthalate are also increasing at faster rate. There are some different methods examined for the dispasaladtptastifely ar
environment friendly. In recent years, waste plastics also mixed in concrete blocks to prevent from direct contactnwithriheea
because higher service life of concretes. In this work, the small particles of rubber was fillestimbottle is fully packed and
incorporated within the block of concrete to sustain both plastic and rubber waste and also increases the stability dflcokere
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039403 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR MAPPING TICKETS BETWEEN CUSTOMERCING AGENTS,
SPECIALIZED AGENTS AND AGENT GROUPS

:GO6F17/27|(71)Name of Applicant :
(51) International classification GO6F17/30| 1)Freshworks Technologies Private Limited
HO04L12/58 Address of Applicant :SP Infocity Block 'B', 40 MGR Road
(31) Priority Document No :NA Chennai 600096, Tamil Nadu, India. Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Rathnagirish Mathrubootham
(86) International Application No ‘NA 2)Arvind S. Ganesan
Filing Date ‘NA 3)Arvind Ravindran
(87) Internaibnal Publication No *NA 4)Divya Dhanasekar
(61) Patent of Addition to Application Number  :NA 5)Bharath Balasubramanian
Filing Date ‘NA 6)Vijaybabu Siva
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A computerimplemented process for improving tracking and visibility of a ticket may include changing a status of a ticket, a
ownership of the ticket to be shared with an internal agent. The process magchide depending on the changed status, an inti
group mapped to the ticket is selected from a list of available internal groups, and selecting an available interreahagybstt dif
available agents within the internal group. The process m#yefunclude updating the ticket such that ownership of the ticket i
shared between the custonfacing agent and the internal agent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039430 A
(19) INDIA
(22) Date of filing of Application :06/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : A HIGH PRESSURE FUEL PUMP

(51) International classification :FO2M37/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Bosch Limited
(32) Priority Date :NA Address of Applicant :Post Box No 3000, Hosur Road,
(33) Name of priority country :NA Adugodi, Bangalore 560030, Karnataka, INDIA Karnataka Ir
(86) International Application No ‘NA 2)Robert Bosch GmbH
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Manjunath Yelkur Jayaram
(61) Patent of Addition to Application Number  :NA 2)Sriram Vishwanathan
Filing Date ‘NA
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

A high pressure fuel pump 10 for a fuel injection system is described. The high pressure fuel pump 10 comprises a tibasinc
housing 12 comprising a circular pump body 14 and a fiduipgetion 16 integrally formed with the circular pump body 14. A
plurality of fins 18 are secured to the circular pump body 14, each of the plurality of fins 18 adapted to transfeohtrat batsing
12 of the high pressure fuel pump 10. ReferencarBig-igure 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/10/2018

(21) Application N0.201844038576 A

(43) Publication Date : 10/05/2019

(54) Title of the invention MULTI-ELEMENT ALLOY COMPOUND, INK AND FILM ABSORPTION LAYER THEREOF, ANL

METHODS FOR PREPARING THE SAME

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priaty country

(86) International Application No
Filing Date

(87) International Publication No

:C09D 11/00
1201711079613
:06/11/2017
:China

‘NA

‘NA

' NA

(61) Patent of Addition to Application Numbe:NA

Filing Date
(62) Divisional to Application Number
Filing Date

‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Beijing Apollo Ding Rong Solar Technology Co., Ltd.
Address of Applicant :Room 3001, No.6 Building, No.7 Rc
Chang East Street, Beijing Econorliechnological Developme
Area, Beijing 100176, China.hiha
(72)Name of Inventor :
1)CHEN, Teng

(57) Abstract :

A method for preparing a muélement alloy compound is provided. The method includes the following steps: placing materii
melted in a higitemperature synthesis zone of a vacuumaioar after being uniformly mixed, and placing materials to be
sublimated in a lowemperature evaporation zone of the vacuum container; heating the materials to be melted irt¢nepleigture
synthesis zone to a molten state to form a molten matkeating the materials to be sublimated in the-temperature evaporatior
zone to a gaseous state to allow the sublimated gaseous material to react with the molten material. The prepéertniwdtioy
compound, a method for preparing ink by adopthgmultielement alloy compound and the prepared ralément alloy compout
ink, as well as a method for preparing a film absorption layer by adopting theeteafient alloy compound ink and the prepared

multi-element alloy compound film absorptioryéa are provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/09/2018

(21) Application N0.201844034392 A

(43) Publication Date : 10/05/2019

(54) Title of the iwention : SEMICONDUCTOR MEMORY DEVICE AND DATA PATH CONFIGURATION METHOD

THEREOF
:GO6F5/00; |(71)Name of Applicant :
(51) International classification G11C11/407z] 1)SAMSUNG ELECTRONICS CO., LTD.
G11C7/10 Address of Applicant :129, Samsung, Yeongtonegu,
o :10-2017 Suwonsi, Gyeonggido 16677. Republic of Korea
(31) Priority Document No 0147524 (72)Name of Inventor :
(32) Priority Date :07/11/2017 1)JangWoo RYU
. ‘Republic of | 2)KYUNGRYUN KIM
(33) Name of priorig country Korea 3)SO0 HWAN KIM
(86) International Application No ‘NA 4)HUIKAP YANG
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A semiconductor memory device includes a cell array that includes a first row block 5 and a second row block, a bé line sel
amplifier block that senses data stored in the first row block or the semariglock, a local sense amplifier that latches the sensi
data transferred from the bit line sense amplifier block, and a switch that connects the local sense amplifier witth arsetdcie
first global data line and a second global data line inaespto a select signal. The second row block may be 10 placed at an «
the cell array, and the switch connects the local sense amplifier with the first global data line when the first rovatiivekeid anc
connects the local sense amplifier witle second global data line when the second row block is activated.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/09/2018

(21) Application N0.201844034927 A

(43) Pullication Date : 10/05/2019

(54) Title of the invention : SEMICONDUCTOR MEMORY MODULE, SEMICONDUCTOR MEMORY SYSTEM, AND
METHOD OF ACCESSING SEMICONDUCTOR MEMORY MODUIE

:G0O6F12/023
(51) International classification GO06F13/166¢
GO06F12/086¢

(31) Priority Document No :10-2017

0148210
(32) Priority Date :08/11/2017
o :Republic of
(33) Name of priority country Korea
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Additiono Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129 Samsung, Yeongtonggu
Suwonsi, Gyeonggdo 16677, Republic of Korea Republic of
Korea
(72)Name of Inventor :

1)HEE HYUN NAM

(57) Abstract :

SEMICONDUCTOR MEMORY MODULE, SEMICONDUCTOR MEMORY SYSTEM, AND METHOD OF ACCESSING

SEMICONDUCTOR MEMORY MODULE A semiconductor memory module inctles a volatile memory device, a nonvolatile
memory device, data buffers, and a controller. The controller outputs first data read from the volatile memory device or the
nonvolatile memory device to an external device through the data buffers, and vadted data received from the external devict
through the data buffers in the volatile memory device or the nonvolatile memory device. The controller performs apailatien
depending on a failover request that includes fail information indicatingitiquoof a failed data buffer among the data buffers. |
the failover operation, the controller conveys third data associated with the failed data buffer to the external deglice thitouer

data buffer among the data buffers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844035091 A
(19) INDIA
(22) Date of filing of Application :18/09/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : THREIDIMENSIONAL SEMICONDUCTORMEMORY DEVICE.

:G11C16/04|(71)Name of Applicant :
(51) International classification G11C8/14; 1)SAMSUNG ELECTRONICS CO., LTD.
HO1L27/115 Address of Applicant :129, Samsung, Yeongtonegu,
:10-2017 Suwonsi, Gyeonggido, 16677. Republic of Korea

(31) Priority Document No 0147522  |(72)Name of Inventor :

(32) Priority Date :07/11/2017| 1)KOHJI KANAMORI
. ‘Republic of | 2)Seagoo KANG
(33) Name of priority country Korea 3)YOUNGHWAN SON
(86) International Application No ‘NA 4)KWONSOON JO
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A threedimensional semiconductor memory device includes a peripheral logic structure on a semiconductor substrate. A hi
semiconductor layer is on the peripheral logic structure and includes a cell array region and a connection regionstlettroe
extend in a first direction on the horizontal semiconductor layer and are spaced apart in a second direction intersiesting the
direction. A pair of the electrode structures adjacent to each other are symmetrically disposed to define a contactiaéigion pa
exposing the horizontal semiconductor layer. A through via structure is on the contact region and connects the eletrede st
the peripheral logic structure. Each of the electrode structures includes a plurality of gate insulatiorexegiolirsg along the first
direction on the connection region. The gate insulation regions have different lengths from each other in the first [fHigacBah
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.201844037546 A
(19) INDIA
(22) Date of filing of Application :04/10/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : NONOLATILE MEMORY DEVICE

(51) International classification HO11.27/11524) (71)Name of Applicant :
HO1L27/11556| 1)SAMSUNG ELECTRONICS CO., LTD.
. :10-2017 Address of Applicant :129, Samsung Yeongtonegu,
(31) Priority Document No 0148320 Suwonsi, Gyemggido, 16677, Republic of Korea Republic of
(32) Priority Date :08/11/2017 Korea
. ‘Republic of  [(72)Name of Inventor :

(33) Name of priority country Korea 1)Ji-yeon Shin
(86) International Application No ‘NA 2)Jeongdon Ihm

Filing Date ‘NA 3)Byung-hoon Jeong
(87) International Publication No *NA 4)Jungjune Park
(61) Patent of Additiotio Application Number :NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A nonvolatile memory device includes an output driver to output a data sigmabdtput driver includes a pulp driver and a pull
down driver. The pulup driver includes a first pullp driver having a plurality of-B/pe transistors and a second pugl driver
having a plurality of Ntype transistors. The putlown driver inclués a plurality of Ntype transistors. One or more power supply
voltages having different voltage levels are selectively applied to theipualtiver. A first power supply voltage is applied to the 1
pull-up driver, and a second power supply voltagapislied to the second pib driver.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844040744 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : DEVICE FOR PREPARING MUL-ELEMENT ALLOY COMPOUND

(51) International classification :C30B 11/00 (71)Nameof Applicant :
(31) Priority Document No 1201721463168 | 1)BEIJING APOLLO DING RONG SOLAR
(32) Priority Date :06/11/2017 TECHNOLOGY CO., LTD.
(33) Name of priority country :China Address of Applicant :Room 3001, No.6 Building, No.7 Rc
(86) International Application No :NA chang East Street, Beijing Econorliechnological Developmer
Filing Date ‘NA Area, Beijing 100176, China. China
(87) International Publication No *NA (72)Name of Inventor:
(61) Patent of Addition to Application Numbe:NA 1)CHEN, Teng
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A device for preparing a mulélement alloy compound includes a reactor (1), atewperature evaporation zone (2), a high
temperature synthesis zone (3), a sealing device (4) and heating devices (5). Tampiggiture synthesis zone (3) and the fow
temperature evaporation zone (2) are respectively arranged at two ends of the reactor (1); the heating devices (Bpaaeand!
the reactor (1) at intervals and are configured to heat the reactor (1) and éanpesigture gradient; the reactor (1) has an openil
and the sealing device (4) is configured to be able to seal the opening.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844040833 A
(19) INDIA
(22) Date of filing of Application :29/10/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : TILTING VEHICLE AND METHOD OF CONTROL THEREOF

(51) International classification :B62K 5/0C|(71)Name of Applicant :
(31) Priority Document No :1718497.€| 1)FORD GLOBAL TECHNOLOGIES, LLC
(32) Priority Date :08/11/201 Address of Applicant :330 Town Center Drive, Suite 800,
(33) Name of priority country UK. Dearborn, Michigan 48126, United States of America U.S.A.
(86) International Application No :NA (72)Nameof Inventor :
Filing Date ‘NA 1)KRNJA, Filip
(87) International Publication No " NA 2)SOUTHEY, Bruce
(61) Patent of Addition to Application Number ‘NA 3)LUNDGREN, Emma
Filing Date ‘NA 4)MURRAY, Andy John
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

TILTING VEHICLE AND METHOD OF CONTROL THEREOF A method (100) of tilting a vehicle (101), the vehicle (101) hz
a tilt control system coigured to control the tilt of the vehicle (101), the method comprising tilting the tilting vehicle (101) or ¢
tilting vehicle (101, 101b) in response to at least one external trigger.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844040864 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : PROXIMITY AWARE VOICE AGENT

(51) International classification HOAN (71)Name of Applicant :
21/00 1)HARMAN INTERNATIONAL INDUSTRIES,

(31) Priority Document No :15/807,05!/|INCORPORATED
(32) Priority Date :08/11/201 Address of Applicant :400 Atlantic Street, Stamford,
(33) Name of priority country U.S.A Conrecticut 06901, USA U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)GUNTHER, Craig
(87) International Publication No *NA
(61) Patent of Addition to Aglication Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A personal assistant device configured to control companion devices may include a memory configured to maintain a comg
device library including a plurality of ecopanion device each associated with at least onerlange, shortut name and companiot
device room location, and a processor. The processor may be configured to receive a user command from a microphone, ¢
companion device hame and action fromuker command, determine whether the companion device nhame includes a unique
and command a companion device associated with the unique name to perform the action from the user command in respt
user command including the unique name.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844041081 A
(19) INDIA
(22) Date of filing of Application :31/10/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : TANK TUBE BRACKIE FOR A TANK WITH A DIVERTED DISCHARGE OPENING

(51) International classification :C01D 3/00|(71)Name of Applicant :

(31) Priority Document No :17306527.| 1)MEAS France

(32) Priority Date :03/11/2017 Address of Applicant :4 rue Gaysarie, 31300 Toulouse,

(33) Name of priority country :EPO France France

(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)LEGER, Vincent

(87) International Publication No *NA 2)MATHIEU, Loic

(61) Patent of Addition to Application Number ~ :NA 3)GAUNARD, Florent
Filing Date ‘NA 4)CASTANDET, Armand

(62) Divisional to Application Number ‘NA
Filing Date :NA

(57) Abstract :

The invention relates to a tank tube bracket (1) which lbeaysed in particular in a diesel or reacfivéd tank. In such a tank, the
functioning of a sensor device (30) may be impaired if there are too many bubbles in the fluid (4). Bubbles may e.dithietbroi
the tank by excess fluid that is dischargeshf a pump (8) and is not consumed by a fluid consumer device (12) such as a cor
engine. The discharged fluid passes through a passage (32) in the bracket (1). In order not to introduce air bubtlaglif4), the
the passage (32) is directedvirds a tank tube (28) or at least an axis (38) thereof, at a distal end (34) of the passage (32). 1
the fluid flows down the tank tube (28) into the tank (2). In order to correctly position the bracket (1), a receptémiedd®ying
the tark tube (28) is provided. (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844041092 A
(19) INDIA
(22) Date of filing of Application :31/10/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : RING HOLDER OF A RING SPINNING MACHINE

(51) International classification :DO1H 1/00((71)Name of Applicant :
(31) Priority Document No :01323/17 1)MASCHINENFABRIK RIETER AG
(32) Priority Date :03/11/2017 Address of Applicant :Klosterstrasse 20, -8B06 Winterthur
(33) Name of priority country :Switzerlan«| Switzerland Switzerland
(86) International Aplication No :NA (72)Name of Inventor :
Filing Date ‘NA 1)KEHL, Sebastian
(87) International Publication No *NA
(61) Patent of Addition to Application Number ~ :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A ring holder (11) of a ring spinning machine (1) is disclosed thatiasacterized in that the ring holder (11) has an open area (.
and a click connection for receiving a ring (12) in a releasable and centered manner. The invention also relatesit¢l®Ying ra
having a plurality of ring holders (11) that compriseoanbination for securing a ring (12) in a ring holder (11), and to a
corresponding ring spinning machine (1). (Fig. 2)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741039956 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : COLLAR CLEANING MACHINE

(71)Name of Applicant :
1)Dr. MURUGESAPANDIAN PAULRAJ
(51) International classification :DO6F9/0( Address of Applicant :Principal Sri Ramakrishna Institute
(31) Priority Document No :NA Technology Coimbatore Tamil Nadu India 641010. Tamil Nac
(32) Priority Date :NA India
(33) Name of pgority country ‘NA 2)Mr. RAJKUMAR IMMANUAL
(86) International Application No ‘NA 3)Mrs. CHRIS SHEBA MOHANKUMAR
Filing Date ‘NA 4)Mr. MARICHAMY HARISH NIKHIL
(87) International Publication No *NA 5)Mr. PINTO JUDES RENSO FERNANDO
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. MURUGESAPANDIAN PAULRAJ
(62) Divisional to Application Number ‘NA 2)Mr. RAJKUMAR IMMANUAL
Filing Date :NA 3)Mrs. CHRIS SHEBA MOHANKUMAR
4)Mr. MARICHAMY HARISH NIKHIL
5)Mr. PINTO JUDES RENSO FERNANDO

(57) Abstract :

The World We live today is a world where everything is fast paced with the fittest surviving.Technology is rapidly grawstillg b
washing the stains off a collar of a shirt is very diffcult and hence a mdchinashingthe stains that still persists even after a
machine wash.This machine can wash the stains even before the machine wash.It consists of jet meachanism to discharge
and water,the brushed roller to brush and remove stains from the collar, therdiigingnd the external detergent tank,which are
together in two slots.These slots are operated in succession to achieve stain removal from the collar.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201741039971 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR LIQUID FUEL PURGE CREDIT

(51) International classification :FO2C3/2(|(71)Name of Applicant :
(31) Priorty Document No :NA 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :NA Address of Applicant :1 River Road Schenectady, NY 122
(33) Name of priority country :NA USA. U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SAHA, Rajarshi
(87) International Publication No :NA 2)PENNA, Sindhu
(61) Patent of Addition to Application Number ‘NA 3)FAQIHI, Bouria
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system includes a liquid fuel system for a miugl gas turbineThe liquid fuel system includes a liquid fuel control valve disp
along the liquid fuel circuit, a fuel flow divider downstreafrttee liquid fuel control valve and configured to regulate liquid fuel f
to associated fuel nozzles, a first valve downstream of the liquid fuel control valve, a check valve downstream ofalve fiasid a
third valve downstream of the check vabmd upstream of a respective fuel nozzle of the associated fuel ndaleg shutdown ¢
the multifuel gas turbine, a first block cavity free of liquid fuel is formed between the liquid fuel control valve and the st@md:
a second block cavityde of liquid fuel is formed between the check valve and the third vEiheesecond block cavity is pressuriz
with a liquid. (Fig.1)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/11/2017

(21) Application N0.201741039978 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : A CONTROL UNIT TO ENABLE A SPEED LIMIT FEATURE IN A VEHICLE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B60K31/0058
B60W2550/22
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)Robert Bosch Engineering and Business Solutions Privat
Limited

Address of Applicant :123, Industrial Layout, Hosur Road,

Koramangad, Bangalore 560 095, Karnataka, INDIA Karnata
India

2)Robert Bosch GmbH
(72)Name of Inventor :

1)KALI RAJAN RAJAGOPAL

(57) Abstract :

A control unit 12 to enable a speed limit feature in a vehicle 10 is disclosed. The control unit 12 @egveal from a primary
communication device 14 and maps the primary communication device 14 to an engine control unit 18 of a vehicle 10 base
received signal. The control unit 12 further receives a set speed value from the primary commueeateohs to control a fuel

injection unit 20 in the vehicle 10. Reference Figure: Figure 1

No. of Pages : No. of Claims : ¢

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19844



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947009950 A
(19) INDIA
(22) Date of filing of Applicatio :14/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : EFFICIENT LIST DECODING OF LDPC CODES

(51) International (71)Name of Applicant :

‘HO3M13/11HO03M13/45H03M13/-

classification ' 1)QUALCOMM INCORPORATED
(31) Priority Document No :62/417,754 Address of Applicant :ATTN: International IP Administratic
32) Priority Date :04/11/2016 5775 Morehouse Drive, San Diego, California 921714 U.SA.
( y g
(33) Name of priority USA (72)Name of Inventor :
E:é)éj)nltry | e l;KUDEKAR, Shrini;]/as A
nternationa . 2)RICHARDSON, Thomas Josep
Application No 15331/1%5(‘)210717/ 059835 3)SARKIS, Gabi

Filing Date ' 4)LONCKE, Vincent

Sjgnlgéignnamna' ‘WO 2018/128679

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Certain aspects of the present disclosure generally relate to methods and apparatus for decoding low denbigglpdriDPC)
codes and more particularly to an efficient list decoder for list decoding low density parity check (LDPC) codes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/03/2019

(21) Application N0.201947010107 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : WATCH GLASS AND METHOD FOR PRODUCING A WATCH GLASS

(51) International :A44C17/04G04B39/00G04B4T/
classification

(31) PriorityDocument No  :10 2016 222 905.2

(32) Priority Date :21/11/2016

(33) Name of priority country:Germany

(86) International Applicatior

(71)Name of Applicant :
1)REALIZATION DESAL AG
Address of Applicant :Steinibachstr. 3 6317 Oberwil
Switzerland
(72)Name of Inventor :
1)BONKE, Michael

No :PCT/EP2017/078423
Filing Date :07/11/2017
5\1807) International Publ|cat|or:WO 2018/091309
(61) Paent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to a watch glass comprising a support (2) with at least recess (4), a cover (3), at least oné&gyevhitbne
arranged at least partially in the recess (4),andnnecting intermediate layer (6) via which the cover (3) and the support (2) a
connected to each other. One region of the upper part (50) of the gemstone (5) is in direction contact with the intayere(@ate
The invention further relates to ateh comprising such a watch glass and to a method for producing said type of watch glass

2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947010168 A
(19) INDIA
(22) Date of filing ofApplication :15/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : TECHNIQUES FOR SIGNALING AND CHANNEL DESIGN IN NEW RADIO

(51) International classification :HO4L27/26 (71)Name of Applicant :
(31) Priority Document No :62/417036 1)QUALCOMM INCORPORATED
(32) PriorityDate :03/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714, USA,
(86) International Application No :PCT/US2017/0599¢|U.S.A.
Filing Date :03/11/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/085661 1)ZHANG, Xiaoxia
(61) Patent of Addition to Application ‘NA 2)YOO, Taesang
Number :NA 3)MONTOJO, Juan
Filing Date ’ 4)LUO, Tao
(62) Divisional to Application Number :NA 5)FAN, Zhifei
Filing Date :NA
(57) Abstract :

Various aspects described herein relate to techniques for signaling and channel design in wirelesgatomssystems (e.g. a 5
NR system). In an aspect a method includes identifying a direct current (DC) subcarrier of a synchronization bandwitttimglet
whether a synchronization signal transmits on punctures or rate matches around the DC samdareiorming synchronization
channel processing based on the determination.

No. of Pages : ZNo. of Claims : 2.

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19847



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011218 A
(19) INDIA
(22) Date of filing of Application :22/03/2@1 (43) Publication Date : 10/05/2019

(54) Title of the invention : PHARMACEUTICAL COMBINATIONS OF HISTONE DEACETYLASE INHIBITOR AND
PROTEASOME INHIBITOR OR IMMUNOMODULATORY DRUG FOR THE TREATMENT OF HEMATOLOGICAL CANCE

(51) International (71)Name of Applicant :

:A61K31/496A61K31/416A61K31/¢

classifiation 1)CHONG KUN DANG PHARMACEUTI CAL CORP.

(31) Priority Document N¢:10-20160127767 Address of Applicant :8 Chungjeog, Seodaemugu, Seou
(32) Priority Date :04/10/2016 03742, Republic of Korea. Republic of Korea

(33) Name of priority . : (72)Name of Inventor :

country ‘Republic of Korea 1)KIM, Soo Jin

(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘PCT/KR2017/011015
:29/09/2017

‘WO 2018/066946

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

PHARMACEUTICAL COMBINATIONS OF HISTONE DEACETYLASE INHIBITOR AND PROTEASOMENHIBITOR OR
IMMUNOMODULATORY DRUG FOR THE TREATMENT OF HEMATOLOGICAL CANCER The present invention relates
pharmaceutical combination for treating a hematological cancer comprising the histone deacetylase (HDAC) inhibitorroicide
formula 1, gproteasome inhibitor or an immunomodulatory drug and a steroidatamter agent together. The pharmaceutical
combination of the present invention can be useful for treating a hematological cancer such as multiple myeloma, bipxétyc
which isthe problem of the conventional HDAC inhibitor and exhibiting an equivalent level of pharmaceutical effects due to
complex inhibitory mechanism against the cancer of the compound of chemical formula 1 and its pharmaceutically acdefita
proteasme inhibitor or the immunomodulatory drug and the steroidalcamiter agent. Figure 1a
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011219 A
(19) INDIA
(22) Date of filing of Application22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : DEVICE FOR CONTROLLING THE STEERED WHEELS OF A DUBONTROL VEHICLE
ADAPTABLE TO RIGHT-HAND DRIVE AND TO LEFT-HAND DRIVE

(51) International classification :B62D1/22B62D312 |(71)Name of Applicant :
(31) Priority Document No :1657886 1)PSA AUTOMOBILES SA
(32) Priority Date :24/08/2016 Address of Applicant :20, boulevard de I'Europe 7830
(33) Name of priority country :France POISSY France, France France
(86) International Application No :PCT/FR2017/0521¢|(72)Name of Inventor :

Filing Date :04/08/2017 1)ROY, Franck
(87) International Publication No ‘WO 2018/037181 2)FLORES GONZALEZ, Jose Antonio
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT DEVICE FOR CONTROLLING THE STEERED WHEELS OF A DUACONTROL VEHICLE, ADAPTABLE TO
RIGHT-HAND DRIVE AND TO LEFT-HAND DRIVE A device (DC) controls the steered wheels of a vehicle and compréses:
first steering wheel (V1) attached to a first steering column (CD1) comprising an end fitted with a firstjcertdzert (PC1); a
second steering wheel (V2) attached to asdcsteering column (CD2) comprising an end fitted with a first cajaanpart (PC1);
coupling means indirectly coupling together the first (V1) and second (V2) steering wheelg, gtedring rod (BAD) comprising &
first end (EB1), fitted with a @®nd cardasjoint part (PC2) that can be attached indifferently to the first cajaanhpart (PC1) of thi
first (CD1) or second (CD2) steering column according to whether the vehicle is configuredtfianigitirive or righthand drive,
and a second er(&B2), able to be coupled indirectly to the steered wheels.[FIGURE 2]

No. of Pages : 1No. of Claims : 1!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19849



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/03/2019

(21) Application N0.201947011349 A

(43) Rublication Date : 10/05/2019

(54) Title of the invention : XANTHAN LYASE VARIANTS AND POLYNUCLEOTIDES ENCODING SAME

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C12N9/42C12N9/8:
1201641028779
:24/08/2016

JIndia
:PCT/EP2017/0712"
:24/08/2017

‘WO 2018/037061
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)NOVOZYMES A/S
Address of Applicant :36, Krogshoejvej, Bagsvaerd-2830,
Denmark. Denmark
(72)Name of Inventor :
1)NIELSEN, Jens, Erik
2)SVENDSEN Allan
3)ANDERSON, Lars
4)MONRAD, Rune, Nygaard
5)SAINATHAN, Rajendra, Kulothungan
6)JENSEN, Pernille, F.
7)RAND, Kasper D.
8)MENDEZ, Geetha, Hiremath
9)DALAL, Sohel
10)AGARWAL, Shilpi (Deceased)

(57) Abstract :

The present inention relates to xanthan lyase variants and methods for obtaining xanthan lyase variants. The present inven
relates to polynucleotides encoding the variants; nucleic acid constructs vectors and host cells comprising the padgnacidoti

methals of using the variants.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/03/2019

(21) Application N0.201947011374 A

(43) Publication Date : 10/05/2019

(54) Title d the invention : GH9 ENDOGLUCANASE VARIANTS AND POLYNUCLEOTIDES ENCODING SAME

(51) International classification:C12N9/42C12N9/88C11D3/3
(31) Priority Document No 201641028775
(32) Priority Date :24/08/2016
(33) Name of priority country :India
(86) International Application NPCT/EP2017/071278
Filing Date :24/08/2017
(87) International Publication N:WO 2018/037062
(61) Patent of Addition to

(71)Name of Applicant :

1)NOVOZYMES A/S

Address of Applicant :36, Krogshoejvej , Bagsvaerd 2880

Denmark
(72)Name of Inventor :

1)NIELSEN, Jens, Erik

2)ANDERSON, Lars

3)SVENDSEN, Allan

4)MONRAD, Rune, Nygaard

- ‘NA 5)GIGER, Lars

Applgiﬁtrl]gnDNatJember ‘NA 6)RAO, Vasudeva, Prahlada
L2 L 7)DALAL, Sohel

f\?j%gg‘s'ona' to Application .\ 8)MEPADAM, Santhosh, Vasu

Filina Date ‘NA 9)KRUSE, Marie, Thrysoe

9 10)RAND, Kasper D.
11)JENSEN, Pernille, F.

(57) Abstract :

The present invention relates to endoglucanase vadadtsethods for obtaining endoglucanase variants. The present inventit
relates to polynucleotides encoding the variants; nucleic acid constructs vectors and host cells comprising the padgnacidoti

methods of using the variants.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011399 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : MULTIPLEDEVICE MEDIA SWAP

(51) International (71)Name of Applicant :

:HO4N21/2187H04N21/258H04N21/2

classification ' 1)GOOGLE LLC
(31) Priority Document -15/441 340 Address of Applicant :1600 Amphitheatre Parkway, Moun
No ' ' View, California 94043 U.S.A.
(32) Priority Date :24/02/2017 (72)Name of Inventor :
(33) Name of priority ‘USA 1)LAU, Stephen
country e 2)JEON, JoonHee
(86) intemational pcTiUSDL7/057644
PP :20/10/2017

Filing Date

(F?Jg.i'g‘;‘;;“naﬂ,‘;“a' "WO 2018/156209

(61) Patent of Addition

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

In aspects of multiplelevice media swap a mobile device in a videdeatviewing system displays first video content on an
integrated display of the device and receives second video content without displaying the second video content. Theiceobil:
continues to receive the second video content without displayingdbedeideo content while the first video content is receivec
presented. The mobile device can initiate an instruction to swap from displaying the first video content to displaysogdhédsn
content on the integrated display of the mobile devite. instruction also initiates another device of the video content viewing
system that is receiving both the first and second video content to swap from displaying the second video contentip tilispla;
first video content.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/03/2019

(21) Application N0.201947011002 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : MONITORING A TRANSFORMER COMPRISINGTAP CHANGER

(51) International classification :HO2H7/055H01F29/C|(71)Name of Applicant :
(31) Priority Document No :16185960.8 1)ABB SCHWEIZ AG
(32) Priority Date :26/08/2016 Address of Applicant :Brown Boveri Strasse 6,-G#D0
(33) Name of priority country :EPO Baden Switzerland
(86) International Application No :PCT/EP2017/0¥433 |(72)Name of Inventor :

Filing Date :25/08/2017 1)BENGTSSON, Tord
(87) International Publication No ‘WO 2018/037114 2)ABEYWICKRAMA, Nilanga
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention is concerned with a monitoring device method and computer progrduct for monitoring a transformer comprisil
a tap changer. The transformer has at least two magnetically coupled windings and a tap changer comprising impedareede
a changeover switch configured to gradually pass the impedance elementhahgimg between two tap changer positions duri
tap change operation. The method is performed in the monitoring device and comprises: obtaining (50) waveforms of nveer
transmission properties recorded at the first and second transformepreidessing (52 54 56) the recorded waveforms for obtai
at least one waveform (Ploss) representing a tap change operation and extracting (56 60) information indicative offriuecpeuf
the tap change from the at least one waveform that reprekeritgptchange operation.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/03/2019

(21) Application N0.201947011018 A

(43) Publication Date : 10/05/2019

(54) Title ofthe invention : METHOD OF REGENERATING A DENOX CATALYST

(51) International classificatic:B01D53/86B01J38/06B01D53/
(31) Priority Document No  :62/399,552

(32) Priority Date :26/09/2016

(33) Name of priority country :U.S.A.

(86) Internatbnal Application

(71)Name of Applicant :
1)SHELL INTERNATIONALE RESEARCH
MAATSCHAPPIJ B.V.

Address of Applicant :30, Carel van Bylandtlaan, The Hac

2596 HR Netherlands

:PCT/EP2017/074241 .
" Filing Date :25/09/2017 (712))932§g \I/r\]/\éigfc:r;g
(87) International Publication 2)BAKKER, Geert, Marten
‘WO 2018/055165
No 3)LEE, Steven, Russell
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

The invention provides a method for regenerating a deNOX catalyst comprising contacting the catalyst with steam atuadgem
the range of from 250 to 390 °C. The invention further provides a method ofmgdheiamount of nitrogen oxide components ir
process gas stream comprising: a) contacting the process gas with a deNOX catalyst which results in the conversianaficht
components as well as a decline in the NOX conversion over the deNOXstaaly b) regenerating the deNOX catalyst to impr
the NOX conversion by contacting the deNOX catalyst with steam at a temperature in the range of from 250 to 390 °C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011026 A
(19) INDIA
(22) Date of filing of Application :21/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : LUMINAIRE WITH LIGHT GUIDE.

(51) International classification :F21Vv8/00 (71)Name of Applicant :
(31) Priority Document No :16186078.8 1)SIGNIFY HOLDING B.V.
(32) Priority Date :29/08/2016 Address of Applicant :High Tech Campus 48,-8656 AE
(33) Name of priority country :EPO Eindhoven, The Ne#irlands. Netherlands
(86) International Application No :PCT/EP2017/0685¢|(72)Name of Inventor :

Filing Date :24/07/2017 1)DEFLANDRE, Thomas
(87) International Publication No ‘WO 2018/041470 2)LAPORTE, Jean-Fran8ois
(61) Patent of Addibn to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT LUMINAIRE WITH LIGHT GUIDE Disclosed is a luminaire (1) comprising a circular light guide (10), the light g
comprising an edgportion (11) in between a first major surface (15) and a second major surface (17), at least part (16) of th
major surface guide tapering in a direction away from said edge portion; a plurality of solid state lighting elememtn @) alon
sdd edge portion; and a plurality of outcoupling elements (30) arranged in a pattern on the second major surface adrthigttirc
guide. The luminaire (1) may further include a controller (50) for individually controlling the solid state lightingved€d® such &
to configure the luminous output, e.g. the beam profile, of the luminaire. Fig. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Aplication :21/03/2019

(21) Application N0.201947011033 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : TIMESERIES DATA PROCESSING DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name opriority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional b Application Number
Filing Date

:G05B23/02G05B9/C
‘NA

‘NA

‘NA
:PCT/JP2016/07979
:06/10/2016

‘WO 2018/066108
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)MITSUBISHI ELECTRIC CORPORATION

Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,

Tokyo 1068310 Japan

(72)Name of Inventor :
1)IMAMURA, Makoto
2)NAKAM URA, Takaaki
3)HIRAI, Norio

(57) Abstract :

A time-series data processing device (10) is provided with: a convex type data extraction unit (2) which extracts sets of eon
data from timeseries data (1) which is a sequence of values obsesgestially over time wherein each set of convex type dat:
comprises a rising leg in which observed values increase with time and a falling leg in which observed values decigaseawit
occurrence pattern definition unit (3) which defines a conve& tata occurrence pattern for the tigegies data (1); and an

occurrence pattern detection unit (4) which detects as a segment (5) one or more sets of convex type data matchirmtiee oc
pattern defined by the occurrence pattern definition unitr¢8) among the sets of convex type data extracted by the convex ty

extraction unit (2).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Applicéion :26/03/2019

(21) Application N0.201947011752 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : ULTRASOUND DIAGNOSIS APPARATUS

(51) International classification :A61B8/08 (71)Name of Applicant :
(31) Priority Document No :16186862.5 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :01/09/2016 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of pority country :EPO Eindhoven Netherlands
(86) International Application No :PCT/EP2017/0719¢|(72)Name of Inventor :
Filing Date :01/09/2017 1)LORENZ, Cristian
(87) International Publication No ‘WO 2018/042008 2)KLINDER, Tobias
(61) Patent of Addition to Application ‘NA 3)WAECHTER -STEHLE, Irina
Number :N A
Filing Date ’
(62) Divisional b Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to an ultrasound diagnosis apparatus (10) in particular for analyzing a fetus (62). Ad ditasou
interface (66) is configured to receive 3D (three dimensional) ultrasounftaiatan object (12). The ultrasound diagnosis appal
further comprises a measurement unit (70) for measuring anatomical structures of the object based on the segmentdt&n d:

calculation unit (72) configured to calculate at least one biomedranpeter based on the 3D ultrasound data.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/03/2019

(21) Application N0.201947011821 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : HYBRID VEHICLE CONTROL METHOD AND CONTROL DEVICE

(51) International :B60W20/17B60K6/485B60W10/!
classification

(31) Priority Document No :10193335.6

(32) Priority Date :04/01/2019

(33) Name of priority counyr:Argentina

(86) International Applicatic

(71)Name of Applicant :
1)NISSAN MOTOR CO., LTD.

Address of Applicant :2, Takaracho, Kanagakua
Yokohamashi, Kanagawa 2210023, Japan Japan
(72)Name of Inventor :

1)KONDO, Shinpei

No Egg‘gg.]/ggfé6lo76133 2)IENAKA, Yu suke
Filing Date ' 3)KANEKO, Hirotaka
5\1807) International Publ|cat|o:WO 2018/047224 g;gﬁ:gﬁm\?ﬁggu'(e
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

ABSTRACT CONTROL METHOD AND CONTROL DEVICE FOR HYBRID VEHICLE To prevent a continuous teeth strikin
noise generated in a gear train when an engine is in a rotatingl$tatengine (1) and a second motor/generator (3) are directly
connected via a gear train (46) comprising a plurality of gears (46a, 46b, 46¢) that are engaged with each othertrin thistlcot
for a series hybrid vehicle, when the engine (1) ihérbtating state a prescribed torque is continuously applied to the second
motor/generator (3) such that a transmission torque of the gear train (46) does not continuously fluctuate above anadl toetpwe
The prescribed torque continuously appliedhte second motor/generator (3) is a negative torque value during a power gener
operation in which the second motor/generator (3) is rotated by the engine (1) and is a positive torque value durimg a motol
operation in which the engine (1) is r&dtby the second motor/generator (3). [FIG. 4]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011822 A
(19) INDIA
(22) Date of filing of Application :26/03/2019 (43) Publication Date : 10/08019

(54) Title of the invention : OPTICAL FIBER RIBBON OPTICAL FIBER CABLE AND METHOD FOR MANUFACTURING
OPTICAL FIBER RIBBON

(51) International classification :G02B6/44 (71)Name of Applicant :
(31) Priority Document No 12016194548 1)FUJIKURA LTD.
(32) Priority Date :30/09/2016 Address of Applicant :4, Kiba Xchome, Koteku, Tokyo
(33) Name of priority country :Japan 1358512, Japan Japan
(86) International Application No :PCT/IP2017/0351:|(72)Name of Inventor :
Filing Date :28/09/2017 1)MURATA Akira
(87) International Publication No ‘WO 2018/062365 | 2)ISAJI Mizuki
(61) Patent of Addition to Application NA 3)KAJI Tomoaki
Number :NA 4)SAJIMA Yoshie
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OPTICAL FIBER RIBBON, OPTICAL FIBER CABLE, AND METHOD OF MANUFACTURING OPTICAL FIBEI
RIBBON An optical fiber ribbon is obtained by connecting a plurality of optical fiber colored coretwieash other with a
connector formed of a UV curable resiBach of the optical fiber colored core wires includes: a bare optical fiber; a primary la
formed of a UV curable resin covering the bare optical fiber; a secondary layer formed of a U¥ meseibtovering the primary
layer; and a colored layer disposed outside the secondary layer and formed of a coloredbl®/fesin. The primary layer has a
YoungEs modulus of 75% or more with respect to a satur:
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/03/2019

(21) Application N0.20194701183

(43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND DEVICE FOR REMOVING ORGANIC SULPHUR COMPOUNDS FROM

HYDROGEN-RICH GASES

(51) International classificatior:B01D53/86B01J23/38C10K1/i
(31) Priority Document No :10 2016 116 306.6

(32) Priority Date :01/09/2016

(33) Name of priority country :Germany

(86) International Application -PCT/EP2017/071397

No .
Filing Date :25/08/2017

(87) International Bblication NcWO 2018/041728

(71)Name of Applicant :

1)thyssenkrupp Industrial Solutions AG

Address of Applicant :ThyssenKrupp Allee |, 45143 Esser

Germany. Germany

2)thyssenkrupp AG
(72)Name of Inventor :

1)RIEGER, Michael

2)THIELERT, Holger

(61) Patent of Addition to ‘NA 3)KAMP, Eva
Application Number :NA
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

Proposed is a process for removal of sulfur from a hydroighrgas comprising a content of organosulfur compounds and optic
oxygen, in which organosulfur compounds are converted into hydrogen sulfide under the action of a catalyst and the cataly
employed is a noble metal catalyst. Through the use of tHe nwal catalyst oxygen may be converted into water simultaneot
with the reduction of the organosulfur compounds. In addition, the oxygen reduction can provide the energy requirathftiiene

catalyst. Also proposed is an apparatus for performicay@sponding process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011855 A
(19) INDIA
(22) Date of filing of Application :26/03/2019 (43) Publication Date : 10/05/2019

(54) Title of he invention : ATOMISER IN PARTICULAR INHALER FOR ATOMISING A LIQUID ACTIVE AGENT TO FORI
AN AEROSOL AND A CORRESPONDING METHOD

(51) International classification :A61M11/00A61M15/0i| (71)Name of Applicant :
(31) Priority Document No :10 2016 118 654.6 1)SOFTHALE NV
(32) Priority Date :30/09/2016 Address of Applicant :Agoralaan building Abis, 3590
(33) Name of priority country :Germany Diepenbeek Belgium
(86) International Application No :PCT/EP2017/074775 |(72)Name of Inventor :

Filing Date :29/09/2017 1)BARTELS, Frank
(87) International Publication No ‘WO 2018/060425 2)RAWERT, J¥%rgen
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to an atomiser, in particular inhaler, for atomising a liquid active agent to form an aerosol laativey age!
reservoir (1), an atomising nozzle (2) and a pump arrangement (3), wherein a sigtetip4) of the pump arrangement (3) opens
into the active agent reservoir (1) and pressure side (5) of the pump arrangement (3) into the atomising nozzle (2jratitewht
pump arrangement (2) has a piston (7) which can be adjusted in a cfipdethe axial direction (x) of the cylinder, characterise
that the piston (7) proportionately abuts on an inner wall (9) of the cylinder (6) in a positive fitting manner alomg fisriphery
(8), and a gap (10) is proportionately formed betwberinner wall (9) of the cylinder (6) and the piston (7), wherein the piston
rotatably mounted in the cylinder (6) about its longitudinal axis (x) and can be adjusted between a suction positidnaipuwmmnic
chamber (11) of the pump arrangem@)tis connected to the suction side (4) via the gap (10), and a pump position, in which
piston (7) seals the suction side (4). Furthermore, a corresponding method is described. [FIGURE 3]
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201947011400 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : CALIBRATION OF ACTIVE ELECTRONICALLY STEERED ANTENNAS USING GBHIP
PROGRAMMING

(71)Name of Applicant :

1)ANOKI WAVE, INC.

Address of Applicant :11236 El Camino Real #100 San D

CA 92130 U.S.A.
(72)Name of Inventor :

1)CORMAN, David, Warren

2)MCMORROW, Robert

3)STREET, Andrew

(51) International classification :H04B1/04H04B7/06GO6F3/(
(31) Priority Document No :15/253384
(32) Priority Date :31/08/2016
(33) Name of priority country  :U.S.A.
(86) International Application Nc:PCT/US2017049699
Filing Date :31/08/2017
(87) International Publication Nc:WO 2018/045214
(61) Patent of Addition to

e :NA 4)JAIN, Vipul
App“FCiT}tr']‘;”DNa?ember ‘NA 5)MADSEN, Kristian
2 o 6)GRESHAM, Robert, lan
E\(liuzznlgé\?smnal to Application ‘NA 7)COMEAU, Jonathan
Filina Date ‘NA 8)MENON, Gaurav
9 9)JAIN, Nitin
(57) Abstract :

In some example implementations there may be provided methods for beamforming calibration of active electronicallyrayse
(AESA). In some implementations one or more addersgeagrate a phase offset by adding phase calibration data freuolatite
memory and phase command data from static memory and/or generate a gain offset by adding gain calibration data from t|
volatile memory and gain command data from the statimong. Further a phasghift circuit can modify based on the phase offse
phase of a first output signal and an amplitude gain circuit can modify based on the gain offset an amplitude of tpatfsgral.
In accordance with these implementatiores todified phase of the first output signal and the modified amplitude of the first ol
signal are provided to enable poalibration of the first output signal and/or a first antenna. Related systems methods and art
manufacture are also deduzd.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2019

(21) Application N0.201947011401 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : METANE OXIDATION CATALYST PROCESS TO PREPARE THE SAME AND METHOD OF

USING THE SAME

(51) International classification:B01J37/02B01J37/08B01J21
(31) Priority Document No :62/381664
(32) Priority Date :31/08/2016
(33) Name of priority country :U.S.A.
(86) International Application NPCT/EP2017/070732
Filing Date :16/08/2017
(87) International Publication NWO 2018/041632
(61) Patent of Addition to

(71)Name of Applicant :

1)SHELL INTERNATIONALE RESEARCH
MAATSCHAPPIJ B.V.

Address of Applicant :Carel van Bylandtlaan 30 2596 HR

THE HAGUE Netherlands

2)SHELL OIL COMPANY
(72)Name of Inventor :

1)TANEV, Peter, Tanev

Application Number mﬁ 2)SOORHOLTZ, Mario
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention provides a process for preparing a methane oxidation catalyst a methane oxidation catalyst thus prepatwdr

of oxidizing methane.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011407 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : QUALITY OF SERVICE DIFFERENTIATION BETWEEN NETWORK 8HS

(51) International (71)Name of Applicant :

:HO4W76/04H04W72/10H04W28/

classification 1)TELEFONAKT IEBOLAGET LM ERIC SSON (PUBL)
(31) Priority Document No :NA Address of Applicant :SH64 83, Stockholm, Sweden.
(32) Priority Date ‘NA Sweden
(33) Name of priority ‘NA (72)Name of Inventor :
country ' 1)HOLMSTR M, Jarl Tomas
fg”'g‘;g”na}\'%”a' \PCT/EP2016/073226 2)HEDMAN, Peter

:29/09/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/059689

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

There is provided mechanisms for quality of service differentiation between netwosk 8lineethod is performed by a prioritizati
entity. The method comprises obtaining relative priority values for the network slices from a network entity. The methsdsor
providing an access network entity with a relative priority value for a prottatalunit (PDU) flow as given by the relative priority
value for the network slice used by that PDU flow, thereby causing differentiation of the quality of service for the siemsrEig
4)
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201947011414 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND APPARATUS FOR REALIZING COMMUNICATION BETWEEN WEB PAGER B
NATIVE APPLICATION AND ELECTRONIC DEVICE

(51) International classification :GO6F9/54 (71)Name of Applicant :
(31) Priority Document No :201610832369.8 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :19/09/2016 Address of Applicant :Fourth Floor, One Capital Place P.(
(33) Name of priority country :China Box 847, George Town Grand Cayman China
(86) International Application No ‘PCT/CN2017/10127] 2)WANG, Wei

Filing Date :11/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/050040 1)WANG, Wei
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are a method and apgitus for realizing communication between a web page and a native application and an elect
device. The method comprises: receiving a first response returned by a web server based on a web page access regaesse
(S101); collectively selding a port number from registered ports and issuing an access request carrying the port number to
server on a native terminal when the first response contains the name download link and version information of an #Bp0&)t
determining viether a native application in a second response and the application in the first response are the same accorc
name when the second response returned by the native server is received and the second response carrying the name an
information of the native application (S103); and if the applications are the same adjusting an operation prompt of the down
of the application according to the version information of the native application and the version information of théoapplibat
process of rendering the web page based on the first response (S104). Communication between a web page and a nativs
realized thereby improving user experience.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201947011415 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : ROBOT CONTROL DEVICE AND ROBOT CONTROL METHOD

(51) International classification :B25J13/00B23P19/(|(71)Name of Applicant :
(31) Priority Document No :2016168350 1)HONDA MOTOR CO.,LTD.
(32) Priority Date :30/08/2016 Address of Applicant =L, Minani-Aoyama 2chome, Minate
(33) Name of priority country :Japan ku, Tokyo 1078556 Japan
(86) International Application No :PCT/JP2017/01088 | (72)Name of Inventor :

Filing Date :17/03/2017 1)MURAOKA Kotaro
(87) International PublicationdN ‘WO 2018/042730 2)ISHIZUKA Yasutaka
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This robot control device is provided with: a storage unit (21) that stores relations between a plurality of firsecdmpomplete
assembling states acquired in advance by reinforcement learning and optimal behaviors of a robot (1) that provide teedigs
to the respective incomplete assembling states; a force detector (15) that detects the first compongetdrassembling state; al
a normal control unit (24) that specifies on the basis of the relations stored in the storage unit (21) the optimabb#tearidaot (1
corresponding to the incomplete assembling state detected by the force deteand (@&)trols a servo motor (13) in accordance
with the optimal behavior. According to the present invention when reinforcement learning is used even if there is meansalig
between the first component and a second component the first componkatezsily assembled with the second component by
driving of a hand of the robot. Fig 1.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application27/03/2019

(21) Application N0.201947011861 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : BIOSYNTHETIC HEPARIN

(51) International classificatior;C12N9/10C12P19/04C12P19

(71)Name of Applicant :

1)RENSSELAER POLYTECHNIC INSTITUTE

Address of Applicant :110, 8th Street, Troy, New York 12

3590 U.S.A.

(31) Priority Document No :62/384,341 (72)Name of Inventor :
(32) Priority Date :07/09/2016 1)DOUAISI, Marc '
(33) Name opriority country  :U.S.A. 2)GROVER’ Navdee
(86) International Application ' P
No :PCT/US2017/050385 3)DATTA, Payel
Filing Date :07/09/2017 g;fﬁSEALEVA, Elena
(87) International Publication WO 2018/048973 » C
(61) Patent of Addition to ) 6)BRODFUEHRER, Paul
Application Number :NA 7)SIMMONS,_T_revor J.
Filing Date :NA 8)ONISHI, Akihiro
(62) Divisional to Application 9)HIRAKANE, Makoto
Number :NA 10)FU, Li -

Filing Date ‘NA 11)LI, Kevin
12)LINHARDT, Robert J.
13)DORDICK, Jonathan
14)MORI, Daisuke

(57) Abstract :

The present disclosure relates to synthesis of heparin which may be bioequivalent to porcine USP Heparin Sodium. Eheay
involve three intermediates starting from heparosan.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011892 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : TIME SHIFTED COMMUNICATIONS IN NETWORKED MESSAGING SYSTEMS

(51) International classification :H04L12/58 (71)Name of Applicant :
(31) Priority Document No :15/285,101 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :04/10/2016 Address of Applicant :One Microsoft Way, Redmond,
(33) Name of priority country :U.S.A. Washington 98055399, USA. U.S.A.
(86) International Application No :PCT/US2017/0546¢|(72)Name of Inventor :

Filing Date :30/09/2017 1)YATES, Thomas
(87) Intenational Publication No ‘WO 2018/067414
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Systems, methods, apparatuses, and software for network messaging systems in computing envirempreidedrherein. In one
example, a networked messaging system is provided that receives a message initiated by a sender for transfer toveréo®ie
networked messaging service and identifies a handling process for the message that includftedinesrery to the recipient. Th
networked messaging system determines a time delay to produce the timeshifted delivery to the recipient and transéergetlie
delivery to the recipient in accordance with the time delay.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011900 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : OPTICAL CORED WIRE IMMERSION NQ@FE

(51) International classification :G01J5/00C21C7/00B21F1/|(71)Name of Applicant :

(31) Priority Document No :16186834.4 1)HERAEUS ELECTRO-NITE INTERNATIONAL N.V.
(32) Priority Date :01/09/2016 Address of Applicant :Centrum Zuid 1105,3530 Houthaler
(33) Name of priority country :EPO Belgium
(86) International Application No :PCT/EP2017/071365 (72)Name of Inventor :
Filing Date :24/08/2017 1)KENDALL, Martin
(87) International Publication No :WO 2018/041721 2)STRAETEMANS, Marc

(61) Patent of Addition to 3)FEYTONGS, Dominique

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The invention concerns a method for feediimgoptical cored wire into a molten metal bath and an immersion system and an
immersion nozzle to carry out the method. The optical cored wire (6) is decoiled a feeding and straightening device gralitk
of rollers (20 21) conducts feeding oktbptical cored wire (6) in a feeding direction towards the metal bath (11) as well as a f
straightening of the optical cored wire (6) and subsequently a separated further pluraliyraftoodriven nozzle straighteners (1
arranged between the fiing and straightening device (4) and the metal bath (11) conducts a second straightening of the opt
wire (6). Very high precision of temperature measurement can thereby be achieved.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201947011901 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : MISASSEMBLY PREVENTION STRUCTURES FOR INTERNAL COMBUSTION ENGINE

(51) International classification :FO2F7/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HONDA MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant AL, MinamiAoyama 2chome, Minate
(33) Name of priority country :NA ku, Tokyo 1078556 Japan
(86) International Application No :PCT/JP2016/0787¢|(72)Name of Inventor :

Filing Date :29/09/2016 1)YOKOTANI, Hitoshi
(87) International PublicatioNo ‘WO 2018/061141 | 2)INOMOTO, Yutaka
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides misassembly prevention structures for internal combustion engines such thablyistissem
components for different models of internal combustion engines is prevented. The misassembly prevention structures for ir
combustion engines are configured such that: one component 2 among components of a first internal combustion eémgingl1
mutually contact each other is formed such that a portion of a peripheral wall 2A having a mating surface 2f as anxtenbface
outward as an interfering part 2P that vertically protrudes beyond the mating surface 2f whereas the poritnesfabeaponent 3
that would face the interfering part 2P of the one component 2 does not have an intertreivagy part that would abut therewit
meanwhile the other component 103 among the components of a second internal combustion engineeh@iratiffehe first
internal combustion engine 1 that would mutually contact each other is formed so that the portion thereof that would face tr
interfering part 2P of the one component 2 of the first internal combustion engine 1 has an interéening part 103Q that wou
abut therewith.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011904 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYNCHRONIZATION SIGNAL TRANSMISSION TECHNIQUES FOR PEAR-AVERAGE
POWER RATIO REDUCTION

(51) International classification :HO4L5/00H04L27/2 | (71)Name of Applicant :
(31) Priority Document No :62/421,630 1)QUALCOMM INCORPORATED
(32) Priority Date :14/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(86) International Application No :PCT/US2017/05324[(72)Name of Inventor :
Filing Date :25/09/2017 1)ISLAM, Muhammad Nazmul
(87) International Publication No ‘WO 2018/089116 2)ABEDINI, Navid
(61) Patent of Addition to Application ‘NA 3)CEZANNE, Juergen
Number :NA 4)SUBRAMANIAN, Sundar
Filing Date ' 5)SADIQ, Bilal
(62) Divisional to Application Number :NA 6)SAMPATH, Ashwin
Filing Date ‘NA 7)LI, Junyi
(57) Abstract :

Methods systems and devices for wireless communication are des&yietironization signals may be transmitted using a set
phase offsets over different component carriers or using a single component carrier for each antenna port. For exastpt®a t
may identify a set of synchronization signals (e.g. a set ofgoyi synchronization signals (PSSs)) to be transmitted over one or
multiple component carriers. In some cases each PSS may be associated with a different component carrier and therbage
apply a different phase offset to each PSS when transgnitteiset of PSSs on the component carriers. In some examples the |
station may transmit the PSSs on the component carriers using a different antenna port for each component carrier.

No. of Pages : 4No. of Claims : 3!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19871



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844033413 A
(19) INDIA
(22) Date of filing of Application :05/09/2018 (43) Publication Date : 10/05/2019

(54) Title of the invention : LIQUID EXTRACTION APPARATUS AND METHOD

(51) International classification :B01D11/04.|(71)Name of Applicant ;
(31) Priority Document No :15/808,265 | 1)Rug Doctor, LLC
(32) Priority Date :09/11/2017 Address of Applicant :2201 W, Plano Parkway, Plano, Te:
(33) Name of priority country US.A (TX), US, 75075 U.S.A
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Ernest Matthew Chavana Jr.
(87) International Publication No " NA 2)Richard Foster
(61) Patent of Additin to Application Number ‘NA 3)Stanley Anderson
Filing Date ‘NA 4)Christopher Terpstra
(62) Divisional to Application Number ‘NA 5)Jan Valentic
Filing Date ‘NA 6)Xintao Ma
(57) Abstract :

An apparatus includes a body, a first tank and a secondTthakody inclués a front side, a back side, a top side and a bottom
side.The body also includes a first fluid output, a first air passage, a second air passage, and a third aiA pessdges removabl
attached to the front side of the bode nozzle includesfaurth air passage proximate the bottom side of the body and a fifth
passage proximate the top side of the bddie fifth air passage is communicatively coupled with the fourth air passageozzle i
attached to the body such that the first asgage and the fifth air passage are substantially alifhecapparatus also includes a

handle coupled with the body, a vacuum motor, a fluid pump and a controller configured to activate the fluid pump asadiourt
motor.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2019

(21) Application N0.201947012411 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : INFORMATION PROCESSING TERMINAL

(51) International :HO4N5/225G03B15/00G03B17/
classification

(31) Priority Document No :2016168212

(32) Priority Date :30/08/2016

(33) Name of priority country.Japan

(86) International Applicatior

(71)Name of Applicant :
1)XLEAP, INC.
Address of Applicant :8.0-13, Shimoshakuijii, Nerinx&u,
Tokyo 1770042 Japan
(72)Name of Inventor :
1)KINOUCHI Takashi

No :PCT/JP2017/031277
Filing Date :30/08/2017
5\1807) International Publ|cat|or:WO 2018/043615
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatior
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Provided is a mobile information terminal that allows a kpgihformance camera to be directed in any arlyitl&ection relative to
the terminal body and that allows photographing to be performed in a free position while allowing for the viewing of a came
viewpoint image. An information processing terminal 1 comprises: a camera 21 serving as an imagercafaiucapturing an
image of a subject; a body part 11 having a front surface 11a which is a predetermined surface on which a display unit 13 {
displaying a captured image including the subject captured by the image capture unit is disposed; aimdj padu® that directly
or indirectly couples the image capture unit relatively rotatably to the body part 11 via a plurality of rotation axegyiaghiabt
axis Z1 that is a first rotation axis for changing an angle formed by an optical axisodirefctihe image capture unit and the norm
direction to the display unit 13 and a pivot axis Z3 that is a second rotation axis in a direction different from thatfinstaxis. Fig

3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012412 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : MOTOR DRIVE DEVICE AND REFRIGERATOR USING SAME

(51) International clasfication :HO2P6/182 (71)Name of Applicant :
(31) Priority Document No 2016196909 1)PANASONIC INTELLECTUAL PROPERTY
(32) Priority Date :05/10/2016 MANAGEMENT CO., LTD.
(33) Name of priority country :Japan Address of Applicant 61, Shiromi 2chome, Chueku,
(86) International Application No :PCT/JP2017/0348:| Osakashi, Osaka 5406207 Japan
Filing Date :27/09/2017 (72)Name of Inventor :
(87) International PublicatioNo ‘WO 2018/066423 | 1)TAKEOKA, Yoshinori
(61) Patent of Addition to Application NA 2)TANAKA, Hidehisa
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A motor drive device (12) equipped with a waveform generation unit (10) thatajes a rectangular wave having a conduction
of 120 degrees or less or a waveform equivalent thereto by means of PWM and a drive unit (11) that outputs a drivé dignal
waveform generated by the waveform generation unit (10) to start ddf/edprushless DC motor (5). Fig 1.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2019

(21) Application N0.201947012424 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEMS AND METHODS FOR CONTENT ENGAGEMENT

(51) International .
classification :G06Q50/00G06Q50/30G06Q50.
(31) Priority Document No :15/269808

(32) Priority Date :19/09/2016

(33) Name of priority countr:U.S.A.

(86) International Applicatior

No ‘PCT/US2016/052667
Filing Date :20/09/2016
5\1807) International Publ|cat|0|:WO 2018/052459

(61) Patent of Addition to

(71)Name of Applicant :

1)FACEBOOK, INC.

Address of Applicant :1601 Willow Road Menlo Park,

California 94025 U.S.A.
(72)Name of Inventor :

1)ERANT, Ergin

2)DESFOSSES, Eric

3)DE NAPOLI FERREIRA, Guilherme Carl os

4)FALLER, Eric

5)PENG, | Chien

6)EL KHEIR, Hadi Abou

Application Number mﬁ 7)ROSNBRICK, Z'fardeah Elijah
Filing Date ' 8)AGGARWAL, Saurabh
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Systems, methods, and atransitory computereadable media can obtain data describing at least one contentoikera $ocial
networking system. A customized set of reaction options to be provided with the content item can be determined. Thel et
of reaction options include a plurality of different options for expressing at least one reaction towardethieiteon, wherein each
reaction is associated with at least a corresponding icon. Both (i) the content item and (ii) at least a portion ofizecgstoof
reaction options are presented through a display interface. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012462 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : VOLTAGEMODE SERDES WITH SELFCALIBRATION

(51) International classification :HO04L25/02H03K19/017|(71)Name of Applicant :
(31) Priority Document No :15/348,841 1)QUALCOMM IN CORPORATED
(32) Priority Date :10/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714, USA.
(86) International Application No :PCT/US2017/05548 U.S.A.
Filing Date :05/10/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/089137 1)HAFIZI, Madijid
(61) Patent of Addition to Application,NA 2)SHING, George
Number :N A
Filing Date ’
(62) Divisional to Application Numbe:NA
Filing Date :NA
(57) Abstract :

A voltagemode transmitteincludes a calibration circuit having a replica circuit. By adjusting a feedback voltage driving a gat
replica transistor in the replica circuit so that an impedance of the replica circuit matches an impedance of a vat@ltlegeresi
calibration grcuit calibrates an output impedance of a single slice driver.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011034 A
(19) INDIA
(22) Date of filing of Application :21/03/2019 (43) Publicaibn Date : 10/05/2019

(54) Title of the invention : SWITCH AND METHOD FOR DISCONNECTING A SWITCH

(51) International classification :HO1H33/40 (71)Name of Applicant :
(31) Priority Document No :10 2016 115912.3 | 1)ABB SCHWEIZ AG
(32) Priority Date :26/08/2016 Address of Applicant :Brown Boveri Strasse 6 5400 Bade
(33) Name of prioritycountry :Germany Switzerland
(86) International Application No :PCT/EP2017/0708!|(72)Name of Inventor :
Filing Date :17/08/2017 1)PETERS, Hauke
(87) International Publication No ‘WO 2018/036904 2)SCHALBER, Horst
(61) Patent of Addition to Application ‘NA 3)MANN, Michael
Number :NA 4)UHL, Ralph
Filing Date ’
(62) Divisional to Aplication Number :NA
Filing Date :NA
(57) Abstract :

The switch (100) comprises a housing (105) a first contact arrangement (110) having a first commutation contact eleaahia(
first contact (114) a second contact arrangement (120) having a second commutation esnégntt(@P2) and a second contact (:
and also a nominal contact arrangement (117 115 124). The first commutation contact element (112) and the second comr
contact element (122) form a shagtion connection with one another in the closed positidhe commutation contact element.
When the switch (100) is closed a distance between the first contact (114) and the second contact (124) is smalléariban a ¢
between the first commutation contact element (112) and the second commutation cemiact €122) in the direction of the axis
(A). Fig 1.

No. of Pages : 1No. of Claims : 1!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19877



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/03/2019

(21) Application N0.201947011037 A

(43) Publication Date 10/05/2019

(54) Title of the invention : BISPECIFIC TRIVALENT ANTIBODIES BINDING TO CLAUDING OR CLAUDIN18.2 AND CD3
FOR TREATMENT OF CLAUDIN EXPRESSING CANCER DISEASES

(51) International
classification
(31) PriorityDocument No
(32) Priority Date
(33) Name of priority countr
(86) International Applicatic
No

Filing Date
(87) International Publicatic
No
(61) Patenbf Addition to

:CO7K16/28A61K39/395A61P35/

:PCT/EP2016/072688
:23/09/2016
‘EPO

:PCT/EP2017/073773
:20/09/2017

‘WO 2018/054973

(71)Name of Applicant :

1)BIONTECH AG
Address of Applicant :An der Goldgrube 12, 55131, Main:

Germany. Germany
2)ASTELLAS PHARMA INC.

(72)Name of Inventor :
1)SAHIN, Ugur
2)STADLER, Christiane
3)FISCHER, Leyla
4)JENDRETZKI, Arne
5)TRECI, izlem

Application Number Hﬁ 6)LE GALL, Fabrice
Filing Date ' 7)KREUZBERG, Maria
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present disclosure provides bindaggnts comprising at least three binding domains wherein a first binding domain binds
cell-specific antigen and a second binding domain and a third binding domain bind to a claudin and methods of using these
agents or nucleic acids encoditgrefor for treating cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011065 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : NEURAL NETWORK FOR EYE IMAGE SEGMENTATION AND IMAGE QUALITY ESTIMATIO!

(51) International classification:A61B3/00A61B3/10A61B3/11|(71)Name of Applicant :

(31) Priority Document No :2016138608 1)MAGIC LEAP, INC.
(32) Priority Date :29/09/2016 Address of Applicant :7500 W. Sunrise Blvd., Plantation, |
(33) Name of priotly country  :Russia 33322, USA. U.S.A.
(86) International Application N.PCT/US2017/034482 (72)Name of Inventor :
Filing Date :22/05/2017 1)SPIZHEVOY, Alexey
(87) International Publication WO 2018/063451 2)KAEHLER, Adrian

(61) Patent of Addition to 3)BADRINARAYANAN, Vijay

Application Number mﬁ
Filing Date |
(62) Divisional toApplication ‘NA
Number :N A
Filing Date ’

(57) Abstract :

Systems and methods for eye image segmentation and image quality estimation are disclosed. In one aspect, after egeeivil
image, a device such as an augmented reality device can process the eye imageounsisigtional neural network with a mergec
architecture to generate both a segmented eye image and a quality estimation of the eye image. The segmented eyeiotey
a background region, a sclera region, an iris region, or a pupil region. Ireaaeffect, a convolutional neural network with a me
architecture can be trained for eye image segmentation and image quality estimation. In yet another aspect, the deviwe car
segmented eye image to determine eye contours such as a pupil emdatauriris contour. The device can use the eye contours
create a polar image of the iris region for computing an iris code or biometric authentication.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201947011069 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : NEGATIVE PHOTOSENSITIVE RESIN COMPOSITION CURED FILM ELEMENT PROVIDED
WITH CURED FILM DISPLAY DEVICE PROVIDB WITH CURED FILM AND METHOD FOR PRODUCING SAME

(51) International (71)Name of Applicant :

:GO3F7/037C08F20/28G02F1/1:

classification 1)TORAY INDUSTRIES, INC.
(31) Priority Document No :2016193153 Address of Applicant A1, NihonbashiMuromachi 2chome,
(32) Priority Date :30/09/2016 Chuoku, Tokyo 1038666 Japan
(33) Name of priority country.Japan (72)Name of Inventor :
(86) International Aplication ‘PCT/IP2017/029877 1)TANIGAKI, Yugq
No 192/08/2017 2)ISHIKAWA, Akihiro
Filing Date ' 3)MIYOSHI, Kazuto
§\1807) International Publ|cat|or:WO 2018/061525

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstact :

Provided is a negative photosensitive resin composition which is highly sensitive and suppresses the formation of ardevelo
residue due to a pigment and which enables the achievement of a cured film having excellent heat resistance akahtight blot
properties. A negative photosensitive resin composition which contains (A) ansalkddle resin (B) a radically polymerizable
compound (C1) a photopolymerization initiator and (D1) a pigment and which is configured such that: the radicallyzadlamer
compound (B) contains (B1) a flexible chaiontaining radically polymerizable compound; the flexible clwintaining radically
polymerizable compound (B1) contains a compound having (1) a structure derived from a compound that has at leasboiyree
groups in each molecule (Il) at least three ethylenically unsaturated double bond groups and (lll) at least one aliphtiiec cha
average molecular weight of the aliphatic chain i$580; and the content ratio of the pigment (D1)-ig086 by mas the total soli
content.

]

mal
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/04/2019

(21) Application N0.201947013186 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : CONTINUOUS CASTING METHOD

(51) International 'B22D11/115822D11/00B22D11/
classification

(31) Priority Document No :NA

(32) Priority Date ‘NA

(33) Name of priority count:NA

(86) International

(71)Name of Applicant :

1)NISSHIN STEEL CO., LTD.
Address of Applicant 4, Marunouchi &home, Chiyod&u,

Tokyo 1008366 Japan
(72)Name of Inventor :

1)EHARA Yasuhiro

Application No 5553@;;;);6/077415 2)SAITO Shun
Filing Date ' 3)MORITA Kazunari
(87) International Publicatic_WO 2018/051483 4)MORIKAWA Hiroshi
No '
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

[Problem] To provide continuous casting technology with which it is possible to reliably and remarkably reduce surface defe
cold-rolled steel plate caused by the inclusion of foreign matter in a solidifying shell. [Solution] A continuous casting rhetbot

molten steel is discharged into a mold from discharge holes 31

in an immersion nozzle 30 under conditions (A) and (B) anc

electromagnetic stirring (EMS) is performed such that longitudiivaction flows in mutually opposite directions are generated
both long sides at least in a depth region of the molten steel where the solidifying shell thickness at a center psition in
longitudinal direction is 8.0 mm. (A) A discharge extension line 52 from the immersion nozzle discharge holes 31 tsseft
41 of the molten steel in the mold at a point P and the position of the point P satisfies the equation 0.15 = M/W =Th&5. (B)
equation O = L= 0.17Vi = 350 is satisfied where L is in units of mm and Vi is the discharge rate (mm/s) of tkae siektl at an outl

opening 32. Fig 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013187 A
(19) INDIA
(22) Date of filing of Application :01/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND APPARATUS FOR USE WITH A RADIO DISTRIBUTED ANTENNA SYSTEM
HAVING A CONTROL CHANNEL REFERENCE SIGNAL

(51) International classification :H04B3/52H02J13/00H04B3/!|(71)Name of Applicant :

(31) Priority Document No :15/265,889 1)AT&T INTELLECTUAL PROPERTY |, L.P.
(32) Priority Date :15/09/2016 Address of Applicant :675 W. Peachtree Street, Suite 40C
(33) Name of priority country :U.S.A. Atlanta, Georgia 30308.U.S.A.
(86) International Application N:PCT/US2017/050893 (72)Name of Inventor :
Filing Date :11/09/2017 1)GERSZBERG, Irwin

(87) International Publication N:WO 2018/052830
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

Aspects of the subject disclosure may include, for example, a base station interface configured to receive a modulatadissyr
spectral segment directed to a mobile commatioa device, wherein the modulated signal conforms to a wireless signaling prt
A transceiver is configured to: convert the modulated signal in the first spectral segment to the first modulated sigoahdh a
spectral segment based on a signatpssing of the modulated signal and without modifying the wireless signaling protocol of
modulated signal, wherein the second spectral segment is outside the first spectral segment; generate fault mitigatignmaes
control channel; and transithe modulated signal in the second spectral segment and the control channel to another networ
of the distributed antenna system. [Figure 18A and 20A]
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.201947013195 A
(19) INDIA
(22) Date of filing of Application :01/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF A POLYMER USING A COMPOUND COMPRISING ¢
LEAST 2 UNSATURATED CARBONCARBON BONDS

(51) International classification :C08F2/01C08F6/00C08F6/|(71)Name of Applicant :

(31) Priority Document No :16187196.7 1)SABIC GLOBAL TECHNOLOGIES B.V.
(32) Priority Date :05/09/2016 Address of Applicant :Plasticslaan 1, 4612 PX Bergon op
(33) Name of priority country :EPO Zoom Netherlands
(86) International Application No :PCT/EP2017/07129 (72)Name of Inventor :
Filing Date :21/08/2017 1)YOUSSEF, Ahmed, Abouelfetouh
(87) International Publication No :WO 2018/041654 2)LOWRY, Vern

(61) Patent of Addition to 3)FERRARIS, Dane

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

The present invention relates to a prackes the production of a polymer using a compound comprising at least 2 unsaturated
carbon bonds wherein the process comprises a polymerisation section and a purification section wherein the product from
polymerisation section is subjected lretpurification section to a sequence of purification steps comprising: - removal of the v
phase from the product from the polymerisation section by means of flash separation to obtain a first vapour phase and a
polymerisation product; - subjectingetfirst vapour phase to a compression and condensation treatment to obtain a second v
phase and a condensed monomer phase; wherein the purification steps are conducted in this order. Such process alfminsal
utilisation of raw materials ithe polymerisation process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013201 A
(19) INDIA
(22) Date of filing of Application :01/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEMS AND METHODS FOR DISPENSING AN INSECTICIDE VIA UNMANNED VEHICLES
TO DEFEND A CROPCONTAINING AREA AGAINST PESTS

(51) International classificaticB64C39/02A01M7/00A01M19/(|(71)Name of Applicant :

(31) Priority Document No :62/384,843 1)WALMART APOLLO, LLC
(32) Piority Date :08/09/2016 Address of Applicant :702 Southwest 8th Street, Bentonvi
(33) Name of priority country:U.S.A. Arkansas 72716 U.S.A.
(86) International Application, (72)Name of Inventor :
No :glcl'cl)'éL/stole?l7lo49531 1)CANTRELL, Robert L.
Filing Date ' 2)THOMPSON, John P.
(87) International Publication, 3)WINKLE, David C.
No WO 2018/048706 4)ATCHLEY, Michael D.
(61) Patent of Addition to ‘NA 5)HIGH, Donald R.
Application Number :NA 6)MATTINGLY, Todd D.
Filing Date ' 7)MCHALE, Brian G.
(62) Divisional to Application_NA 8)O'BRIEN, John J.
Number :NA 9)SIMON, John F.
Filing Date '
(57) Abstract :

In some embodiments methodwasystems of dispensing an insecticide to defend aarofaining area against cralamaging pest
include an unmanned vehicle having a sensor that detects-dam@ging pest in the cragpntaining area and captures pest dete
data and an insecta# output device including at least one insecticide directed at the pest. The unmanned vehicle transmits
captured pest detection data via the network to the computing device and in response to receipt of the captured pesaideter
the networkirom the unmanned vehicle the computing device accesses an electronic database to determine an identity of tl
one pest. Based on the determined identity of the-dawpaging pest the computing device transmits a control signal to the unr
vehicle to cause the insecticide output device of the unmanned vehicle to dispense one or more insecticides specifitifiedhe
crop-damaging pest.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2019

(21) Application No201947011417 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : METHANE OXIDATION CATALYST PROCESS TO PREPARE THE SAME AND METHOD OF

USING THE SAME

(51) International clasfication :B01J37/02B01J37/08B01J21
(31) Priority Document No :62/381643
(32) Priority Date :31/08/2016
(33) Name of priority country :U.S.A.
(86) International Application NPCT/EP2017/070711
Filing Date :16/08/2017
(87) Internaibnal Publication NcWO 2018/041630
(61) Patent of Addition to

(71)Name of Applicant :
1)SHELL INTERNATIONALE RESEARCH
MAATSCHAPP IJ B.V.

Address of Applicant :Carel van Bylandtlaan 30,-R%96
HR, The Hague, The Netherlands Netherlands
(72)Name of Inventor :

1)TANEV, Peter, Tanev
2)SOORHOLTZ, Mario

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention provides a process for preparing éharet oxidation catalyst comprising a mechanochemical treatment a metha
oxidation catalyst thus prepared and a method of oxidizing methane.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20194701143%4
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : VACCUUNMASSISTED MOUNTING OF VORTEX GENERATOR DEVICE ON A WIND TURBINE
BLADE

(51) International classification :FO3D106 (71)Name of Applicant :
(31) Priority Document No :16187660.2 1)LM WIND POWER INTERNATIONAL TECHNOLOGY
(32) Priority Date :07/09/2016 I APS
(33) Name of priority country :EPO Address of Applicant :Jupiteej 6 6000, Kolding DK.
(86) International Application No :PCT/EP2017/0724'| Denmark
Filing Date :07/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/046594 1)RASMUSSEN, Kim, Ansholm
(61) Patent of Addition to Application ‘NA 2) HEEG, Jesper
Number :NA 3)LEHMANN MADSEN, Kristian
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method of mounting flovaltering devices on a wind turbine blade, mounting device anddltatingdevice is disclosed, the fle\
altering devices being of the type having a base comprising an inner side for attaching onto a surface of the winedierznel lal
outer side with one or more flealtering device parts protruding from the base. The atettomprises providing a mounting devic
with a mounting panel supporting one or more flaltering devices, the one or more flaltering devices including a first flow
altering device; arranging the mounting panel on an area of application on the etitfecevind turbine blade with an adhesive
material between the inner side of the first flaltering device and the surface of the wind turbine blade, and with a seal betwe
mounting panel and the surface to form a cavity between the mountingapanible surface of the wind turbine blade; applying a
negative pressure in the cavity; releasing the negative pressure in the cavity; and removing the mounting panel frarh the ar
application on the surface of the wind turbine blade.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011453 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : BEAM REFINEMENT REFERENCHEGNAL ENHANCEMENT FOR HIGHER MOBILITY
SUPPORT

(71)Name of Applicant :
1)QUALCOMM INCORPORATED
(51) International classification :H04B7/06H04B7/0¢ Address of Applicant :ATTN: International IP Administratic
(31) Priority Document No :62/416,316 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(32) Priority Date :02/11/2016 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)SUN, Jing
(86) International Application No :PCT/US2017/05972] 2)KADOUS, Tamer
Filing Date :02/11/2017 3)MONTOJO, Juan
(87) International Publication No ‘WO 2018/085556 4)ANG, Peter, Pui Lok
(61) Patent of Addition to Application ‘NA 5)ZHANG, Xiaoxia
Number :NA 6)YOO, Taesang
Filing Date ‘ 7)SADEK, Ahmed, Kamel
(62) Divisional to Application Number  :NA 8)BARGHI, Sanaz
Filing Date ‘NA 9)REDDY, Akula
10)RADULESCU, Andrei, Dragos
11)LI, Junyi
(57) Abstract :

Methods, systems, and devices for wireless communication are ddséibase station may transmit, using a first base station |
a first message to a user equipment (UE). The first message may includgrarpreommunication and a plurality of downlink be
refinement reference signals-BRRSs). The base station mageive a second message from the UE in response to the first
The second message may include agrest acknowledgement and a plurality of uplink beam refinement reference signals (U
BRRSSs). The base station may transmit, using a second btse B&am, a third message to the UE. A width of the second bas
station beam may be less than a width of the first base station beam.

No. of Pages : 4No. of Claims : 3!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011454 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : NARROWBAND REFERENCE SIGNALS IN NONNCHOR RESOURCE BLOCKS

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Docunent No :62/417,264 1)QUALCOMM INCORPORATED
(32) Priority Date :03/11/2016 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehous Drive San Diego, California 9212714 U.S.A.
(86) International Application No :PCT/US2017/05987|(72)Name of Inventor :

Filing Date :03/11/2017 1)RICO ALVARINO, Alberto
(87) International Publication No ‘WO 2018/085627 2)GAAL, Peter
(61) Patent of Additin to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Certain aspects of the present disclosure generally relate to techniques for determining presence of narrowbandigeizisen
(NRSs) in noranchor physical resource blocks (PRBs). An exemplary method that may be performed by a user equipment
includes deciding that a paging occasion (PO) a RAR transmission ePa MGransmission will occur or has occurred deteing
occurrence of a narrowband reference signal (NRS) in aanohor resource block (RB) based on at least one of: the decision ¢
more narrowband transmission parameters or presence of one or more other transmissions in a same RB as the PO the R
transmission or the SBTM transmission; and processing the NRS. Other aspects embodiments and features are also claim
described.

No. of Pages : & No. of Claims : 2!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011456 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : TECHNIQUES AND APPARATUSES FOR COMMON UPLINK BURST

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :62/417,106 1)QUALCOMM INCORPORATED
(32) Priority Date :03/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Driv8an Diego, California 92121714 U.S.A.
(86) International Application No :PCT/US2017/04861|(72)Name of Inventor :
Filing Date :25/08/2017 1)WANG, Rengiu
(87) International Publication No ‘WO 2018/084917 2)HUANG, Yi
(61) Patent of Addition to pplication ‘NA 3)CHEN, Wanshi
Number :NA 4)GAAL, Peter
Filing Date ’ 5)ZENG, Wei
(62) Divisional to Application Number :NA 6)XU, Hao
Filing Date :NA

(57) Abstract :

Certain aspects of the present disclosure generally relate to wirelessigmatinns. In some aspects a wireless communication
device may configure a wireless communication structure to include at least a data portion and a common uplink portighevl
common uplink portion includes a first symbol and a second symbol wheesfirst symbol precedes the second symbol. The
wireless communication device may map at least a portion of one or more reference signals or an uplink payload te atf [tees
first symbol or the second symbol.

No. of Pages : ZNo. of Claims : 7¢
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/03/2019

(21) Application N0.201947011905 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : MODIFIED POLYOLEFIN RESIN

(51) Internatbnal classificatior:CO8F255/00C08K5/05C08L51/
(31) Priority Document No  :2016189931

(32) Priority Date :28/09/2016

(33) Name of priority country :Japan

(86) International Application

(71)Name of Applicant :
1)NIPPON PAPER INDUSTRIES CO., LTD.

Address of Applicant 4, Oji 1I-chome, Kitaku, Tokyo 114

0002 Japan
(72)Name of Inventor :

o pepupzotones |GG e
Filing Date 2)YADA, Minoru

§\187) International Publication ‘WO 2018/062182 3)KOMOTO, Naosuke

0

(61) Patent of Addition to ‘NA

Application Number :NA
Filing Date '

(62) Divisional to Application ‘NA

Number :N A
Filing Date '

(57) Abstract :

Provided is a modified polyolefin resin which exhibits excellent adhesiambnpolar substrate such as a polyolefin substrate v
having excellent stability in an alcohol solvent. With respect to this modified polyolefin resin a polymer (A) descritxeid belo
grafted to a resin (B) described below. Polymer (A): a polymeclhwbdntains one or more constituent units selected from the g
consisting of constituent units derived froru@saturated carboxylic acids and constituent units derived from derivatives of a
unsaturated carboxylic acids and which has a hydroxyl nuniliero 10 mgKOH/g to 200 mgKOHY/g (inclusive) Resin (B): a

polyolefin resin or a modified product thereof

No. of Pages : 4No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011906 A
(19) INDIA
(22) Date of filingof Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : COMB POLYMERS FOR IMPROVING NOACK EVAPORATION LOSS OF ENGINE OIL
FORMULATIONS

(51) International (71)Name of Applicant :

:C10M145/14C08F220/18C08F290

classification 1)EVONIK OIL ADDITIVES GMBH

(31) Prority Document N¢;:16186495.4 Address of Applicant :Kirschenallee, 64293, Darmstadt,
(32) Priority Date :31/08/2016 Germaly Germany

(33) Name of priority ‘EPO (72)Name of Inventor :

country ' 1)SCHi LLER, Katrin

(86) International -PCT/EP2017/071498 2)MAIER, Stefan

Application No : 3)LIPPERT, Sarah
Filing Date :28/08/2017 4)SCHIMOSSEK, Klaus

Sjt)n:g;%:;nnamnal ‘WO 2018/041755

(61) Patent bAddition to

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention is directed to selected comb polymers comprising specified amounts of macromonomer arythéeisythasi
preparation lubricant compositions comprising such comb polymers and their use for reducing Noack evaporation lossasto
compositions especially of engine oil compositions.

No. of Pages : 4No. of Claims : 1’
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(12) PATENT ARPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/03/2019

(21) Application N0.201947011907 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : NEW BACTERIA

(51) International :C12N1/20A23C9/12C07K14/31!
classification

(31) Priority Document No :PCT/DK2016/000031

(32) Priority Date :01/09/2016

(33) Name of priority country:Denmark

(86) International Applicatior

(71)Name of Applicant :
1)CHR. HANSEN A/S
Address of Applicant :Boege Alle 11, DK-2970 Hoersholr
Denmark
(72)Name of Inventor :
1)DERKYX, Patrick

No PCT/EP2017/071352 2JANZEN, Thomas
Filing Date ‘ 3)SOERENSEN, Kim Ib
5\1807) International Publ|cat|or:WO 2018/041717
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to a bacterial cell with texturizing property starter cultures comprising the cel nodileits

manufactured using the bacterial cell.

No. of Pages : 1No. of Claims : 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011912 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 106/2019

(54) Title of the invention : CHANNEL STATE INFORMATION FRAMEWORK DESIGN FOR 5G MULTIPLE INPUT
MULTIPLE OUTPUT TRANSMISSIONS

(51) International classification :H04B7/0417H04B7/C|(71)Name of Applicant :
(31) Priority Document No :62/401,858 1)AT&T INTELLECTUAL PROPERTY |, L.P.
(32) Priority Dae :29/09/2016 Address of Applicant :675 W. Peachtree Street, Suite 40C
(33) Name of priority country U.S.A Atlanta, Georgia 30308 U.S.A.
(86) International Application No :PCT/US2017/05258Z|(72)Name of Inventor :

Filing Date :20/09/2017 1)WANG, Xiaoyi
(87) International Publication No ‘WO 2018/063894 2)GHOSH, Arunabha
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A user equipment can be configured to decompose a multiple input multiple output (MIMO) channel into multiple domains r
the channel state information reference signal {RS) for each domain and select a feedback format for transmission to netwc
node based on the measurements and a list of feedback formats. The network node can use the feedback to determime tra
parameters to be transmitted to the user equipment.

No. of Pages : ZNo. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011913 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : APPARATUS ANMETHOD FOR UNMANNED FLIGHT TASK OPTIMIZATION

(51) International classificatio:B64C19/00B64C39/02G05D1/|(71)Name of Applicant :

(31) Priority Document No  :62/385,756 1)WALMART APOLLO, LLC
(32) Priority Date :09/09/2016 Address of Applicant :702 Southwest 8th Street, Bentonvi
(33) Name of priority country :U.S.A. Arkansas 72716 U.S.A.
(86) International Applicabn | (72)Name of Inventor :
No :gg'cl)'gL/st()Zl()?17/050212 1)CANTRELL, Robert L.
Filing Date ' 2)THOMPSON, John P.
(87) International Publication | 3)WINKLE, David C.
No WO 2018/048854 4)ATCHLEY, Michael D.
(61) Patent of Addition to ‘NA 5)HIGH, Donald R.
Application Number :NA 6)MATTINGLY, Todd D.
Filing Date ' 7)O'BRIEN, John J.
(62) Divisional to Application 8)SIMON, John F.
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Systems apparatuses and methods are provided herein for unmanned flight optimization. A system for unmanned flightropt
comprises a fligt system configured to provide locomotion to an unmanned aerial vehicle a sensor system on the unmanne
vehicle and a control circuit coupled to the flight system and the sensor system. The control circuit being configtmedea task
profile for a task assigned to the unmanned aerial vehicle detect condition parameters of the unmanned aerial vehicle base
sensor system determine whether to station the unmanned aerial vehicle based on the task profile and the conditiorapdrarn
deactivate the flight system of the unmanned aerial vehicle while the unmanned aerial vehicle performs the task.

No. of Pages : zNo. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011929 A
(19) INDIA
(22) Date 6éfiling of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : FACILITATING UPLINK COMMUNICATION WAVEFORM SELECTION

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :62/401,872 1)AT&T INTELLECTUAL PROPERTY |, L.P.
(32) Fiority Date :29/09/2016 Address of Applicant :675 W. Peachtree Street, Suite 40C
(33) Name of priority country :U.S.A. Atlanta, Georgia 30308 U.S.A.
(86) International Application No :PCT/US2017/0525¢|(72)Name of Inventor :
Filing Date :20/09/2017 1)NAMMI, Sairamesh
(87) International Publication No ‘WO 2018/063893 2)GHOSH, Arunabha
(61) Patent of Addition to Application ‘NA 3)WANG, Xiaoyi
Number :NA 4)MAJMUNDAR, Milap
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

[0001] The disclosedsubject matter relatesto facilitating uplink communication waveform selection in wireless commuitina
systems, and more particularly Fifth Generation (5G) wireless communication systems. In one or more embodiments, a sy
provided comprising a processor and a memory that stores executable instructions that, when executed by the protassor, 1
performance of operations. These operations can comprise facilitating establishing a wireless communication link betiveen
device and a second network device of a wireless communication network, and determining a waveform filtering protocol fc
application by the first device in association with performance of uplink data transmissions from the first device tomtheetecst
device. FIG3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2019

(21) Application N0.20@947011463 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : SPUNBONDED NONWOVEN FABRIC AND PRODUCTION METHOD THEREFOR

(51) International \DO4H3/147B01D6BODO4H3/01
classification

(31) Priority Document No :2016171657

(32) Priority Date :02/09/2016

(33) Name of priority country.Japan

(86) International Applicatior

(71)Name of Applicant :
1)TORAY INDUSTRIES, INC.
Address of Applicant AL, NihonbashiMuromachi 2chome,
Chuoku, Tokyo 1038666 Japan
(72)Name of Inventor :
1)SHIMADA, Daiki

No Egsc/gggggw 030507 2)IKEJIRI, Yuki
Filing Date ' 3)NAKANO, Yohei
5\1807) International Publ|cat|or:WO 2018/043322
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention provides a spunbonded nonwoven fabric that: has a smooth surface; is highlyoucdilieéya widthwise cu
due to a difference between the states of front and back surfaces; has a superior film forming property of not allevting aifth
casting of a resin solution a bleddough of the resin solution due to excessive permeatmeeloff of a film material or any other
defect such as nonuniform film or pin hole due to fluffing etc. of a base; and further exhibitslfigsiveness that is strong enou
to prevent the film material from peeling off after film formation.

No. of Pages : 9No. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2019

(21) Application N0.201947011464 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : ANTICONGLUTINATION MATERIAL

(51) International classificaticA61L15/26A61L15/28A61L15/6
(31) Priority Document No :2016194699

(32) Priority Date :30/09/2016

(33) Name of priority country:Japan

(86) International Application

No :PCT/P2017/035402
Filing Date :29/09/2017
5\1807) International Publ|cat|on:WO 2018/062464

(61) Patent of Addition to

(71)Name of Applicant :

1)TORAY INDUSTRIES, INC.
Address of Applicant AL, NihonbashiMuromachi 2chome,

Chuoku, Tokyo 1038666 Japan
2)NANOTHETA CO., LTD.

(72)Name of Inventor :
1)SAITO Akihiro
2)NAKANISHI Megumi
3)TANAHASHI Kazuhiro
4)ARAKANE Toru
5)HOCHI Motonori

Application Number mﬁ 6)SUZUKI Al
Filing Date ’ 7)OKABAYASHI Koiji
(62) Divisional to Application_NA 8)TAKEOKA Shinji
Number :NA 9)FUJIE Toshinori
Filing Date ’ 10)ISHIDUKA Yuya
11)OHTSUBO Shinya
(57) Abstract :

Provided is an antionglutination material that has an operability that allows reliable attachment tteebéalbgical tissue and in

which tissue adhesiveness and biodegradability are improved. Thmagtutination material has a watssluble support layer thal
contains a watesoluble polymer and that has a thickness-&000 pum and an antionglutinaton layer that contains a biodegrada
polymer and that has a thickness €fd00 um wherein the biodegradable polymer has a structure in which a branched polyall
glycol having three to eight terminal hydroxyl groups per molecule and a polyhydrargédkacid are bonded and the proportion
the mass of the branched polyalkylene glycol relative to the total magdi 1

No. of Pages : 4No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011466 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : CMET MONOCLONAL BINDING AGENTS DRUG CONJUGATES THEREOF AND USES
THEREOF

(51) International classification :C07K16/28 (71)Name of Applicant :
(31) PriorityDocument No :62/401,428 1)MITSUBISHI TANABE PHARMA CORPORATION
(32) Priority Date :29/09/2016 Address of Applicant :2-10, Doshemachi, Chueku, Osaka
(33) Name of priority country :U.S.A. shi, Osaka 5418505 Japan
(86) International Application No :PCT/IP2017/0352!|(72)Name of Inventor :
Filing Date :28/09/2017 1)CORONELLA, Julia
(87) International Publication No ‘WO 2018/062402 | 2)BLOT, Vincent
(61) Patent of Adition to Application ‘NA 3)GYMNOPOULOS, Marco
Number :NA AHTIMMER, Anjuli
Filing Date ' 5)FUJITA, Ryo
(62) Divisional to Application Number ~ :NA 6)NEWMAN, Roland
Filing Date ‘NA
(57) Abstract :

Presented herein in certain embodiments are compositiorngrisorg monoclonal binding agents that specifically bind to the
extracellular domain of cMET and uses thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011499 A
(19) INDIA
(22) Date offiling of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SPUNBONDED NONWOVEN FABRIC AND PRODUCTION METHOD THEREFOR

(51) International (71)Name of Applicant :

:D04H3/147B01D69/10D04H3/0.

classification 1)TORAY INDUSTRIES, INC.
(31) Priority Document No :2016171659 Address of Applicant AL, NihonbashiMuromachi 2chome,
(32) Priority Date :02/09/2016 Chuoku, Tokyo 103866 Japan
(33) Name of priority country.Japan (72)Name of Inventor :
(86) International Appllcatlor:PCT/JP2017/030512 1)SHIMADA, Da|k|
No '25/08/2017 2)IKEJIRI, Yuki

Filing Date ' 3)NAKANO, Yohei
5\1807) International Publ|cat|or:WO 2018/043324
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The present invention provides: a spunbonded nonwoven fabric which at the time of casting thereon a resin solutioticloes
bleedthroughof the resin solution due to excessive permeation aqfeef a film material or any other defect such as nonunifori
film or pin hole due to fluffing etc. of a base and which further exhibits-ditthesiveness that is strong enough to prevent the fili
material from peeling off after film formation; and a production method therefor. The spunbonded nonwoven fabric accdrelin
present invention comprises thermoplastic fibers which each: are comypsitébers formed by disposing around a highlting
polymer a lowmelting polymer having a melting point lower by-180°C than that of the higimelting polymer; have nepressed
portions having an apparent density of 8260 g/cm3; have a fiber flatness a/b of-%.&hen the length of a long axis of tti®ss
section of the nopressed portion is a and the length of a short axis thereof is b; and have a ventilation rate that satisfies for
[Ventilation rate (cc/cm2-sec)] = 580exp(0.023@ [basis weight (g/m2) 2.855 [apparent density (g/cm3)]) -fformula 1]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :25/03/2019

(21) Application N0.201947011500 A

(43) Publication Date : 10/05/2019

(54) Title of the invention REVERSE CASTING FROM A FIRST SCREEN DEVICE TO A SECOND SCREEN DEVICE

(51) International
classification
(31) Priority Document Nc:
(32) Priority Date :
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to .

HO4N21/422H04N21/439H04N21/

15/455,005
09/03/2017

‘US.A

:PCT/US2017/059356
:31/10/2017

‘WO 2018/164736

(71)Name of Applicant :

1)GOOGLE LLC

Address of Applicant :Google LLC 1600 Ampitheatre

Parkway Mountain View, California 94043 U.S.A.
(72)Name of Inventor :

1)LAU, Stephen

2)JEON, JoonHee

3)AMIN, Dhruv T.

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

In aspects of reverse casting from a first screen device to a second screen device a mobile device implemented asditezsec
device can determine that it is proximate in location to the first screen device such as a televismhased on both the mobile
device and the television device being connected to a local network. The mobile device and the television device caatibails
associated to enable data being synchronized between the two devices based on detieatriinindevices are proximate in locat
The television device displays video content prior to the two devices being associated. The mobile device can themtextisk
information that corresponds to the video content being displayed on thisitelelevice. The contextual information can be
determined by an automated analysis of the video content at a video content service as the video content is disteheatedsmt

device.
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201947011930 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEMS AND METHODS OF PERFORMING POWER CONTROL OF A PHYSICAL CHANNI
IN A COMMUNICATION SYSTEM

(51) International (71)Name of Applicant :

:HO4W52/18H04W52/08H04W52/

classification 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No:62/402819 Address of Applicant :SH64 83, Stockholm. Sweden
(32) Priority Date :30/09/2016 (72)Name of Inventor :

(33) Name of priority USA 1)FALCONETTI, Laetitia

country e 2)LARSSON, Daniel

(86) International ) 3)ANDERSSON, Mattias

Application No 553550210717/074318 4)ALMQUIST, Gustav

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/060172

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Systems ad methods for performing power control of a physical channel in a communication system are provided. In one €
embodiment, a method in a wireless device of performing power control of a physical channel in a wireless communication
may incluce determining a transmission power for a transmission on the physical channel according to a power control loop
the loop may specify the transmission power based on at least one parameter. Also, a value of the at least one palameter |
depenént on which of different transmission time interval (TTI) lengths defined as usable on the physical channel is sefleete
transmission on the physical channel. [FIGURE 1]
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(57) Abstract :

A move hint for selecting and moving content is preddWhen content is selected, a move option is displayed in a context me
user can select the move option to move the selected content to another location in the same document or in a differént do
Selecting the move option removes the selecteienit, and a move hint is displayed at the location where the content was rer
The move hint provides a visual clue of what is removed from the content. To insert the removed content, the userts sxiabl
an insertion point and then seleat timove hint. On placement of the insertion point, the move hint is available to give the use
visual clue as to what will be moved to that location. Responsive to the selection of the move hint, the removed csetéed isfl
the document at thegertion point.
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(57) Abstract :

The invention relates to a method for monitoring a screw cegéifin particular a solitbowl or a screettype screw centrifuge,
comprising the following steps: a) making available the screw centrifuge and processing a product with the screw veimeriéin
solids which are conveyed out of the drum (1) with ttrew (2) are removed from the product, b) determining a current angule
speed and determining an average angular speed of the transmission input shaft (11) for the screw (2) over timeng}hevalu:
measurements from step b), and d) outputting aiwagrsignal and/or changing one or more operating parameters of the screw
centrifuge if dynamic changes in the angular speed are detected during the evaluation in step ¢) . FIGURE 1A
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(57) Abstract :

[0001] Establishment dhtegrated links comprising integrated wireless backhaul communications links and access communi
links is facilitated by transmitting multiplexed sync signals to enable synchronization between the relay transmissievipesint
and using a rando access channel procedure to complete the establishment. The integrated wireless backhaul communica
and access communications links can be maintained by measuring channel characteristics of the backhaul communicatiog
a measurememeference signal. FIG
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(57) Abstract :

Split synchronization signal configuration for unified synchronization channels and techniques for indicating cotiomuoarcz
boundaries in wireless communication systems that use a unified synchronization signal configuration that may be eseatin

communication modes are described.

No. of Pages : ZNo. of Claims : 4!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19905



(12) PATENT APPLICATION PUBLICATON (21) Application N0.201947013422 A
(19) INDIA
(22) Date of filing of Application :03/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : INPUT FOR A COMPUTING SYSTEM BASED ON INTERACTIONS WITH A PHYSICAL HINGI
CONNECTING TWODISPLAY DEVICES WITH EACH OTHER

(51) International classification :GO6F1/16 (71)Name of Applicant :
(31) Priority Document No :15/333,814 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :25/10/2016 Address of Applicant :One Microsoft Way Redmond,
(33) Name of priority country :U.S.A. Washington 98055399 U.S.A.
(86) International Application No :PCT/US2017/05581|(72)Name of Inventor :
Filing Date :10/10/2017 1)KLEIN, Christian
(87) International Publication No ‘WO 2018/080777 2)QUAN, Raymond
(61) Patent of Addition to Application ‘NA 3)ESPINOZA REYES, Ricardo A.
Number :NA 4)WYGONIK, Gregg Robert
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Techniques for input based on interactions with a physical hinge are described. Generally a new class of interactisngsarvol
manipulation of a physical hinge in order to provide input to a computing device. Thesédasagkinteractionspvide input to a
computing system that can be leveraged to initiate one or more sigstelnsommands or operations initiate transitions between
discrete views of content interact with content displayed via one or more display devices and so on.mpleneesaquence of twc
or more consecutive hinge angle changes is recognized as a hinge gesture to perform a particular operation suclo@as a trar
between a singhkasking state and a multitasking state.
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(57) Abstract :

A semicomplete secure data container is associated with a unique identifier by a requesting entityidbof data. The data
container and a request to add data to the container are combined into a message that is sent to a client. Uporersagigsothl
client need not do anything to create a secure environment by which to protect the dataurEhensgonment or data container i
already created and is merely awaiting data; data supplied by the client. Once the client places the requested digtainto the
container the container closes and encrypts the data. The container now closed amdgemiziypted data returns to the origina
requesting entity which solely possesses the key to decrypt the contents.
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(57) Abstract :

A method includes gemating temperature information from a plurality of temperature sensors within a computing device whe
first one of the temperature sensors is physically located at a first processing unit of the computing device; prodesspeyahee
information to identify that the first temperature sensor is associated with temperature that is at or above a threshold; and a
processing thread to a first core of a plurality of cores of a second processing unit in response to identifying shertipefature
sensor is associated with temperature that is at or above the threshold and based at least in part on a physicaldistatiwe five
core and the first temperature sensor.
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(57) Abstract :

In some embodiments, unmanned aerial task systems are provided that include a first unmanned aerial vehicle (Ugikg:cam
UAV control circuit; a motor; and a propulsion system coupled with the motor and configured to enable the first UAV tgetip\
and wherein the UAV control circuit when implementing code stored in memory is configured to identify, basstdrapbeéon a
first task performed using a first tool system temporarily coupled with the first UAV, a second task to be performeilshyJie f
and to identify a different second tool system to be used to perform the second task. [Figure 1]
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(57) Abstract :

In some embodiments, unmanned adgak systems are provided that comprise: multiple unmanned aerial vehicles (UAV) ea
comprising: a UAV control circuit; a motor; and a propulsion system; and wherein data acquired through a first set ohatdéa:
the multiple UAVs while performing first set of at least one task is caused to be distributed to a second set of at least two of
multiple UAVs, and cause cooperative computational processing of the data through the UAV control circuits of the sefcond
UAVs and cooperatively iderfiji based on the cooperative computational processing a second set of at least one task to be
and identify a set of at least two tool systems to be utilized by a third set of at least two of the multiple UAVs inieelgpera
performing the secahset of at least one task. [Figure 1]
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(57) Abgract :

In some examples an apparatus includes a housing to removably attach to an electronic device that includes first eardeseso
spaced apart by a first distance. The apparatus includes a first light transmissive region of the housingitio tiegfiret camera tt
first light transmissive region to pass light from an environment to the first camera. The apparatus further includddigtgecon
transmissive region of the housing spaced apart from the first light transmissive region hydadéstance different from the first
distance and a light conduit to pass the light from the environment through the second light transmissive region tad tenseeo
Fig.1

No. of Pages : No. of Claims : 1!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19911



(12) PATENT APPLICATION PUBLICATON (21) Application N0.201947012483 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SIGNALING BEAMFORMING RELATIONSHIPS BETWEEN CONTROL AND DATA CHANNEL

(51) Internaibnal classification:H04B7/06H04B7/0408H04L1/(|(71)Name of Applicant :

(31) Priority Document No  :62/420,036 1)QUALCOMM INCORPORATED
(32) Priority Date :10/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application (72)Name of Inventor :
No :;5C/3/9L/JZS()21C)717/053227 1)JOHN WILSON, Makesh Pravin

Filing Date ' 2)LUO, Tao
(87) International Publication 3)SAMPATH, Ashwin
No WO 2018/089115 4)NAGARAJA, Sumeeth
(61) Patent of Addition to ‘NA 5)SUBRAMANIAN, Sundar
Application Number :NA 6)CEZANNE, Juergen

Filing Date ' 7)AKKARAKARAN, Sony
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
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Certain aspects of the present disclosure provide techniques for signaling information regarding beams used for dath and ¢
transmissions to a receiving entity.
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(57) Abstract :

Networks that support 5G communication may support different numerologies across and even within a symbol slot or subf
Sequences such as reference signals or data scrambled with a scramblimgybédransmitted on resources with such mixed

numerologies. In an aspect of the disclosure a method a compatiztble medium and an apparatus are provided. The apparal
be a user equipment. The UE may be configured to receive an indicatioigatds®sources for communicating with a base sta
The UE may also be configured to determine a numerology associated with the assigned resources and to determine one ¢
indices based on the numerology. The UE may also generate a sequence lasehemmr more indices and communicate with 1

base station based on the sequence.
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Application Numter Hﬁ
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Application Number :NA
Filing Date '
(57) Abstract :

Various aspects described herein relate to controlling transmit power in wireless communications. dietambeed at a user
equipment (UE) that communications with a base station are configured over a connection associated with a threshgld reli
Based at least in part on this determination a configured transmit power can be adjusted to anradgrstiegdwer for a
transmission attempt over the connection. Data can then be transmitted at the adjusted transmit power.
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(57) Abstract :

A method an apparatus and a computer program product for wicelessunication are provided. The apparatus may receive a
configuration indication for a common uplink portion of a wireless communication structure. The apparatus may configure tl
common uplink portion based at least in part on the configuration indicdie apparatus may transmit a communication in the
common uplink portion configured according to the configuration indication.

No. of Pages : zNo. of Claims : 3

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19915



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012488 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : IDENTIFICATION OF DEVIANT ENGINEERING MODIFICATIONS TO PROGRAMMABLE
LOGIC CONTROLLERS

(51) International classification :G05B19/G06F21/5 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :NA Address of Applicant :Werneron-SiemensStrae 1 MYznche
(33) Name of priority country :NA 80333 Germany
(86) International Application No :PCT/US2016/05469¢|(72)Name of Inventor :
Filing Date :30/09/2016 1)CRAWFORD, John W.
(87) International Publication No ‘WO 2018/063296 2)BARDAK, Kaan
(61) Patenhof Addition to Application ‘NA 3)KUNZ, Martin
Number :NA 4)MORGAN, Lesley
Filing Date ' 5)NICHOLS, Nicholas
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Embodiments include methods network security computer systems and computer program prodectsfyarg deviant
engineering modifications to programmable logic controllers. Aspects include: collecting by a network traffic collectie i
network security computer network traffic data from one or more engineering stations and storiregvogri traffic data storage
device the network traffic data collected. Each of the engineering stations may include one or more programmable lbgis.co
The method also may include: comparing by a network traffic comparison module the netwicrkatafcollected detecting by an
abnormality detection module any deviant engineering modifications to the programmable logic controllers in the engineeril
stations; and generating by an alarming and correction module one or more reports for thedgwiaating modifications to
programmable logic controllers. The alarming and correction module may generate one or more alarms and block any ffietv
associated with the deviant engineering modifications.
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Filing Date :04/09/2017 1)Shimpei KATO
(87) International Publication Na:WO 2018/047773 2)Daisuke TOMIKAWA

(61) Patent of Addition to 3)Manabu HOSHINO

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

Provided aren industrially advantageous method for separating and purifying isobutylene and a method for producing isob
with which highpurity isobutylene can be efficiently obtained by a simple method. A method for separating and purifying isc
from reaction gas including isobutylene and unreacted isobutanol wherein the method for separating and purifying isobutyle
step (1) for bringing a reaction gas including isobutylene and unreacted isobutanol into contact with a first solvebi/tolihier a
first gas including the isobutylene and a recovered solution including the unreacted isobutanol a step (2) for brirgjiitgsecmne
solvent into contact with the first gas to thereby absorb the isobutylene included in the first gas intd adeenhand obtain an
absorbing solution including the isobutylene and a step (3) for distilling the absorbing solution to thereby obtain pepifieted
isobutylene. A method for producing isobutylene in which the separation and purification nsetised.i
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/04/2019

(21) Application N0.201947013203 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : SKRINGE PLUNGER, METHOD OF MANUFACTURING SAME AND MEDICAL SYRINGE

(51) International {A61M5/315B29C33/42B29C45/
classification

(31) Priority Document No :2016172714

(32) Priority Date :05/09/2016

(33) Name of priority country.Japan

(86) International Applicatior

(71)Name of Applicant :
1)NAIGAI KASEI CO., LTD.

Address of Applicant :5, Higashiimazato-2home,
Higashinariku, Osakashi, Osaka 530011 Japan
(72)Name of Inventor :

1)SUZUKI, Keisuke

:PCT/JP2017/030602 .
No N 25/08/2017 2)OURA, Tomoyuki
Filing Date
5\1807) International Publ|cat|or:WO 2018/043356
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Provided are a syringe plunger a method of manufacturing the same and a medical syringe with which a degree of welding
contacting surface of a gasket and a plunger body is uniform and with which it is possible to prevent the gasketdetechwdg
from the plunger body and to prevent the occurrence of shape deformation resulting from positional displacement artestrai
gasket when the plunger body is being mounted onto the gasket. According to the present invention a syringé Eyrgeidad
with a plunger body 20 a connecting portion 24 provided at a distal end of the plunger body 20 and a gasket 23 a fligtatlets
closed and a rear end of which is open and which accommodates at least a portion of the connectig frortiche rear end sid
A recessed portion 27 is provided in a central portion of a distal end surface of the connecting portion 24. The ratms@3dipa
molten resin receiving portion for receiving molten resin for gasket molding that isesuipyiien the gasket 23 is being molded a
an inner wall surface of the gasket 23 is welded to the connecting portion 24 at a contacting surface including aietesseitie

portion 27.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013242 A
(19) INDIA
(22) Date of filing of Application :02/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : DATA TRANSMISSION METHOD AND DEVICE

(51) International classification :HO4L1/00H04L1/18 |(71)Name of Applicant :
(31) Priority Document No :201610879125.5 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :30/09/2016 Address of ApplicantHuawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District, Shenzhen, Guangdong 518129 (
(86) International Application No :PCT/CN2017/10504|(72)Name of Inventor :

Filing Date :30/09/2017 1)GUAN, Lei
(87) International PublicatioNo ‘WO 2018/059591 2)MA, Sha
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided in the present application are embodiments of a data transmission method and\desnchodiment of the data
transmission method comprises: a terminal apparatus receiving control information and indication information of anadfagte:
block sent by a wireless access network apparatus wherein the control information is usednejetteeaccess network apparatu:
schedule at least one transmission block of the terminal apparatus each of the at least one transmission block ceagir@es a
coding block and the affected coding block is at least one of the at least orng ldodly the terminal apparatus determining
according to the indication information of the affected coding block the affected coding block; and the terminal appaendhgs re
according to the control information and the determined affected coding hiek keast one transmission block.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013243 A
(19) INDIA
(22) Date of filing of Application :02/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : CODEBOOKWASED CHANNEL STATUS INFORMATION FEEDBACK METHOD AND DEVICE

(51) International classification :HO04B7/06 (71)Name of Applicant :
(31) Priority Document No :201610872026.4 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :29/09/2016 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District, Shenzhen, Guangdong China
(86) International Application No :PCT/CN2017/1046%|(72)Name of Inventor :
Filing Date :29/09/2017 1)HUANG, Yi
(87) International Publication No ‘WO 2018/059567 2)LI, Yuanjie
(61) Patent of Addition to Application NA 3)REN, Haibao
Number :NA 4)J1, Liuliu
Filing Date '
(62) Divisional to ApplicatiolNumber :NA
Filing Date :NA
(57) Abstract :

Embodiments of the present invention provide a codelbasled channel status information feedback method and device comg
user equipment (UE) sending a precoding matrix index (PMd)ttansmitreceive point (TRP) the PMI being used to indicate a t
precoding matrix and a parameter value corresponding to a block codebook difference parameter. The target precodiag m:
precoding matrix in a codebook and the codebook is abomikepregenerated by the UE according to a codebook configuration
parameter. At least part of the precoding matrix in the codebook is obtained by transformation from a precoding matrix and
parameter value in a block codebook. The number of block coliglimat least two and the number of parameter values corres
to the number of block codebooks. The codebook configuration parameter comprises the number of block codebooks in the
and the lengths of vectors corresponding to the precodingcestn the block codebooks and the block codebooks consist of a
precoding matrix. The embodiments of the present invention can improve beam precision and system performance.
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(12) PATENT APPLICATION PUBLCATION
(19) INDIA
(22) Date of filing of Application :22/03/2019

(21) Application N0.201947011070 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD FOR DISPLAYING TIME INFORMATION AND ELECTRONIC DEVICE SUPPORTIN

THE SAME

(51) International classification :G04G5/00G04G9/00G04G7/
(31) Priority Document No :10-20160111125
(32) Priority Date :30/08/2016
(33) Name of priority country  :Republic of Korea
(86) International Application N:PCT/KR2017/009450
Filing Date :29/08/2017
(87) International Publication N:WO 2018/044052
(61) Patent of Addition to

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu,
Suwonsi, Gyeonggido 16677, Republic of Korea. Republic of
Korea

2)CREPAS TECHNOLOGIES CO., LTD.
(72)Name of Inventor :

1)BAE, Jong Kon

2)KIM, Dong Hwy

Application Number mﬁ 3)KIM, Sang Woo
Filing Date ' 4)YUN, Jung Hee
(62) Divisional to Application ‘NA 5)LEE, Yo Han
Numb_e_r :NA 6)HAN, Dong Kyoon
Filing Date ’ 7)HONG, Yun Pyo
8)LEE, Hong Kook
(57) Abstract :

An electronic device is provided. The electronic device may include a display, a processor operatively connected \plttythed
configured to generate external reference time information, a display driver integrated circuit configured to periodicelynaly
receive the external reference time information from the processor, wherein the display driver integratésl cordigured to

generate internal time information based on an internal clock,

to output a clock image corresponding to the interraahtiatiomf

on the display, and if a time error between the external reference time information and the interimbtimation occurs during th
outputting of the clock image, to output the internal time information, the time error of which is corrected, on therigsplay.
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(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.201947011098 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND DEVICE FOR ALLOCATING RADIO RESOURCES IN A RADIO
COMMUNICATION SYSTEM

(51) Internatbnal classification :H04W16/10 (71)Name of Applicant :
(31) Priority Document No :16306227.6 1)ALCATEL LUCENT
(32) Priority Date :23/09/2016 Address of Applicant :Nokia Pia Saclay Route de Villejust
(33) Name of priority country :EPO 91620 Nozay France
(86) International Application No :PCT/EP2017/0736(|(72)Name of Inventor :

Filing Date :19/09/2017 1)AYDIN, Osman
(87) International Puldiation No ‘WO 2018/054890 2)AZ1Z, Danish
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Method and device (200) for allocating resources in a radio communication system providing resources for uplink traasmis:
for downlink transmission for a plurality of operators providing a service to a user equipment via the radio communsétation s
wherein the device (200) comprises a processor (210) memory (220) and a transceiver (230) the processor (210)duking ad.
select a time division duplex configuration having an allocation of uplink transmission time and/or an allocation of downlink
transmission time based on information regarding a sharing characteristic for the radio resources defined by a sewyice esel
between operators sharing the radio resources. Fig 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011162 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publicsion Date : 10/05/2019

(54) Title of the invention : POWER CONTROL IN ASSISTED MILLIMETER WAVE INITIAL ACCESS

(51) International classification :H04W52/14H04W52/E| (71)Name of Applicant :
(31) Priority Document No :62/411,437 1)QUALCOMM INCORPORATED
(32) Priority Date :21/10/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country US.A 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2017/056782 |(72)Name oflnventor :
Filing Date :16/10/2017 1)ABEDINI, Navid
(87) International Publication No ‘WO 2018/075401 2)SADIQ, Bilal
(61) Patent of Addition to Application ‘NA 3)SUBRAMANIAN, Sundar
Number :NA 4)ISLAM, Muhammad Nazmul
Filing Date ' 5)LI, Junyi
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Certain aspects of the present disclosure provide techniques for assisted power control for an uplink sign@drdmsngta RACH
procedure. A UE may determine a transmit power for transmitting a message during a RACH procedure with a secondarytt
least in part on communication between the UE and a primary BS. The UE may transmit the message to the dedogdhzS
RACH procedure based at least in part on the determined transmit power.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011163 A
(19) INDIA
(22) Date of filing of Application :22/8/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : UPLINK TRANSMISSION TECHNIQUES IN LOW LATENCY WIRELESS COMMUNICATION
SYSTEMS

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :62/414,647 1)QUALCOMM INCORPORATED
(32) Prioity Date :28/10/2016 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, CaliforhizB.A.
(86) International Application No :PCT/US2017/0585(|(72)Name of Inventor :
Filing Date :26/10/2017 1)HOSSEINI, Seyedkianoush
(87) International Publication No ‘WO 2018/081405 2)CHEN, Wanshi
(61) Patent of Addition to Application ‘NA 3)SUN, Jing
Number :NA 4)PATEL, Shimman Arvind
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Symbol alignment and power scaling are provided for different length transmission time intervals (TTIs) witHingutdoaindarie
such as boundaries of a slot of a subframe. Described techniques provide for identifying time and/or frequency resmeaes fi
more TTls and allocating such resources based on a location within a subframe pilot signals that memitiedrasing the
resources other processing timelines or any combination thereof. In some cases a power allocation for symbols withinkeT1
determined based on the allocated resources for the TTI. Frequency hopping patterns and power scedimgyfobdl TTIs are als
provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011169 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : PROCESSING TIMESTAMPS AND HEARTBEAT EVENTS FOR AUTOMATIC TIME
PROGRESSION

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :62/395044 1)ORACLE INTERNATIONAL CORPORATION
(32) Priority Date :15/09/2016 Address of Applicant :500 Oracle Parkway M/S 50P7
(33) Name of priority country :U.S.A. Redwood Shores, California 94065 U.S.A.
(86) International Application No :PCT/US2017/05051|(72)Name of Inventor :
Filing Date :07/09/2017 1)PARK, Hoyong
(87) International Publication No ‘WO 2018/052792 2)BISHNOI, Sandeep
(61) Patent of Addition to Application NA 3)THUKKARAM, Prabhu
Number :N A
Filing Date ’
(62) Divisional to Applicatio Number :NA
Filing Date ‘NA
(57) Abstract :

An event processing system for processing events in an event stream is disclosed. The system is configured for catrfieguming
processor to micrbatch incoming events from a stream source. The syistatso configured for generating a single timestamp |
micro-batch of the incoming events and/or receiving the raizh of the incoming events from the stream source. The systen
also be configured for assigning the single timestamp to eacha&\thie micrebatch and/or generating separate timestamp valu
each respective event of the midratch. In some examples the system can also be configured for assigning for each respect
of the micrebatch an individual one of the separaeestamp values.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011974 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invation : NETWORK DISCOVERY AND SYNCHRONIZATION FOR Nf$S

(51) International classification :H04W56/00 (7)Name of Applicant :
(31) Priority Document No :62/421,114 1)QUALCOMM INCORPORATED
(32) Priority Date :11/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2017/0584%|(72)Name of Inventor :
Filing Date :26/10/2017 1)MALLIK, Siddhartha
(87) International Publication No ‘WO 2018/089203 2)ZHANG, Xiaoxia
(61) Patent of Addition to Application ‘NA 3)YOO, Taesang
Number :NA 4)DAMNJANOVIC, Aleksandar
Filing Date ’ 5)MONTOJO, Juan
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Network discovery and synchronization for new radio (NR) shared spectrurs @) discussed for a wireless network having :
super frame configuration on a shared spectrum shwateeeen a plurality of network operators.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/03/2019

(21) Application N0.201947012005 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : KEYBOARD BACKLIGHTS VIA DISPLAY SURFACES

(51) International classification :G06F3/01G06F3/02G06F1/

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ~ :NA

(86) International Aplication No :PCT/US2017/015723
Filing Date :31/01/2017

(87) International Publication No:WO 2018/143910

(61) Patent of Addition to

(71)Name of Applicant :

1)HEWLETTPACKARD DEVELOPMENT COMPANY,
L.P.

Address of Applicant :11445 Compagq Center Drive W.,

Houston, Texas 77070 U.S.A.
(72)Name of Inventor :

1)ROBERT E KRANCHER

2)KENT E BIGGS

Application Number Hﬁ 3)STEVEN L SINCLAIR
Filing Date ' 4)JASON LEE WARKENTIN
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

In an example implementation according to aspects of the present disclosure a method may include determining whenfarka
computing device is on a display surface of the computing device and upon ntekiejermination using a portion of the displa:
surface covered by the keyboard to provide a configurable backlight for the keyboard.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012014 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SIGNAL COMMUNICATION METHOD AND APPARATUS

(51) International classification :HO04L1/00 (71)Name of Applicant :
(31) Priority Document No :20161088515.4 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :28/09/2016 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang DistrigcShenzhen, Guangdong 518129 Ch
(86) International Application No :PCT/CN2017/1031(|(72)Name of Inventor :

Filing Date :25/09/2017 1)LIU, Jiangin
(87) International Publication No ‘WO 2018/059343
(61) Patent of Addition to Applicain )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided are a method and device for transmitting a signal. The method comprises: a network device sending a channel qt
threshold value to a terminal deg the channel quality threshold value being used for the terminal device to report first chanr
quality information and the channel quality threshold value being a threshold value of second channel quality inforchdtien; ¢
network device receivinde first channel quality information of a first number sent by the terminal device according to the ch
quality threshold value. The method and device for transmitting the signal of the embodiments of the present applipegiznte
unnecessary chael quality information from being reported by the terminal device saving the signalling overhead and ener¢
consumption of the terminal device thereby improving the user experience.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201947012015 A
(19) INDIA
(22) Date of filing of Application :27/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : QUALITY OF SERVICE CLASS INDICATOR STRUCTURE AND CORRESPONDING
CONTROLLERS AND MNTROL METHODS

(51) International (71)Name of Applicant :

:HO4L12/801H04W28/16H04L12/8!

classification 1)HUAWEI TECHNOLO GIES CO., LTD.
(31) Priority Document NG:NA Address of Applicant :Huawei Administration Building,
32) Priority Date ‘NA Bantian, Longgang District, Shenzhen, Guangdong 518129 (
( y ggang gdong
(33) Name of priority ) (72)Name of Inventor :
country NA 1)NUNNA, Swaroop
(86) International ) 2)GANESAN, Karthikeyan
Co :PCT/EP2016/072749 :
Application No . 3)WEI, Qing
Filing Date :23/09/2016 4)GHARBA, Mohamed

(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/054493

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstact :

The present invention relates to a quality of service QoS class indicator QCI structure wherein the QCI structure itoacoanige
communication in a communication network and to classify data flows in the communication network and wh&€insthacture
comprises: an identifier of a provider of an industry vertical and/or of a service in the communication network; andrar@etsrp
set for the provider of the industry vertical and/or of the service. A QoS central controller is configon@obige QoS classes in tt
communication network according to the QCI structure. Each one of one or more Qu&waik controllers is arranged to
configure devices in a respective sub/network of the communication network according to the QCI structure.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/03/2019

(21) Application N0.201947012115 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : ROBOT (HANER

(51) International classification :A470L9/28B25J11/00B25J9/i
(31) Priority Document No :10-20160111020
(32) Priority Date :30/08/2016
(33) Name of priority country  :Republic of Korea
(86) International Application No:PCT/KR2017/008881
Filing Date :16/08/2017
(87) International Publication No:WO 2018/043957
(61) Patent of Addition to

(71)Name of Applicant:

1)SAMSUNG ELECTRONICS CO., LTD

Address of Applicant :129, Samsung, Yeongtonegu,

Suwonsi, Gyeonggido 16677, Republic of Korea. Republic of
Korea
(72)Name of Inventor :

1)YOON, Sang Sik

2)KIM, Kyong Su

Application Number mﬁ 3)KIM, Shin
Filing Date ‘ 4)KIM, Yong -Seok
(62) Divisional to Application ‘NA 5)ROH, Kyung Shik
Numb?r :NA 6)JUNG, Hyun Soo
Filing Date ’
(57) Abstract :

A robot cleaner includes a housing; a light source configured to emit light toward an obstacle in front of the roboa deareg
including a lens; a reflector configured to reflect ligat emitted by the light source, reflected by the obstacle, and incident on :
of the housing toward a first region of the lens; and a guide member configured to guide light incident on a top ohthehaudi.

second region of the lens diféart from the first region.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012116 A
(19) INDIA
(22) Date of filing of Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title d the invention : DISPLAY APPARATUS

(51) International classificatio:H04N5/655F16M11/04G06F1/|(71)Name of Applicant :

(31) Priority Document No  :10-20160111453 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :31/08/2016 Address of Applicant :129, Samsung, Yeongtonegu,
(33) Name of priority country :Republic of Korea Suwonsi, Gyeonggido 16677 Republic of Korea
(86) International Aplication PCT/KR2017/006513 (72)Name of Inventor :
No 21/06/2017 1)KIM, Hyung Kuk

Filing Date ' 2)KIM, Hong Gyun
(87) International Publication . 3)LEE, Sang G®
No ‘WO 2018/043887 4)LEE, Sang In
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A display apparatus including a chassis a display panel provided on a first side of the chassis a connection unitaseptattito
side of the chassis the connection unit including a bracket link configuredrieatda a stand a rear cover provided on the secol
side of the chassis the rear cover including a first through hole through which the bracket link extends to conneadcatin st
wherein the connection unit is configured to perform at least onkimd @nd sliding of the chassis with respect to the stand by
movement of the bracket link along the first through hole.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2019

(21) Application N0.201947011501 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : RECORDING VIDEO OF AN OPERATOR AND A SURROUNDING VISUAL FIELD

(51) International classification :B60C23/04B60N2/44G01S5/
(31) PriorityDocument No :62/380342
(32) Priority Date :26/08/2016
(33) Name of priority country :U.S.A.
(86) International Application N:PCT/US2017/048756
Filing Date :25/08/2017
(87) International Publication N:WO 2018/039646
(61) Patent of Adition to

(71)Name of Applicant :

1)NETRADYNE INC.

Address of Applicant :4350 Executive Dr. Suite 150 San

Diego, CA 92121 U.&.
(72)Name of Inventor :

1)JULIAN, David, Jonathan

2)PANDYA, Sandeep

3)KAHN, Adam, David

4)CAMPOS, Michael

Application Number Hﬁ 5)AGRAWAL, Avneesh
Filing Date ' 6)ANNAPUREDDY, Venkata, Sreekanta, Reddy
(62) Divisional to Application ‘NA 7)HETHERINGTON, Lance, Steven
Number :NA 8)GUDENA, Tejeswara, Rao
Filing Date ' 9)YANAMALA, Suresh, Babu
10)VALIAPARAMBIL, Arun
(57) Abstract :

Systems and methods are provided for recording video of a driver in a vehicle and a surrounding visual field of theedsyster
includes a detachable body coupled to a windshieldvehicle. The system further includes three or more cameras coupled to
detachable body. The three or more cameras are configured to capture surrounding views from the detachable body horee
or more cameras faces a driver seat of the vekmalesponse to the detachable body being coupled to the windshield of the vel

The video may be processed by the system the cloud or a combination of them.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201947011518 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : PAGE MONITORING ENABLEMENT AND DISABLEMENT

(51) International (71)Name of Applicant :

:HO4W68/00H04W52/02HOA/76/2¢

classification 1)QUALCOMM INCORPORATED

(31) Priority Document N0:62/419,460 Address of Applicant :ATTN: International lRdministration,
(32) Priority Date :08/11/2016 5775 Morehouse Drive, San Diego, California 921714,

(33) Name of priority ‘USA U.S.A.

country e (72)Name of Inventor :

(86) International ) 1)PATIL, Abhishek Pramod
L ‘PCT/US2017/060536

ApphlgiﬁtrzgnDNa(t)e :08/11/2017 Lz%;éﬁ-lrzllz?llqiﬁt)ggoﬁgéed
(87) International .

Publication No ‘WO 2018/08422
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '

(62) Divisional to ‘NA

Application Number ‘NA

Filing Date

(57) Abstract :

Example methods apparatuses and comgetatable mediums favireless communication are provided. In one example an
apparatus may be configured to determine a first interval between a first page transmission time and a second pagm ttiamsn
A third page transmission time may exist between the first pagenission time and the second page transmission time. The
apparatus may be configured to enter a first state during which the first device is monitoring for a page transmissgatdnman a
device based on the first interval for a first state time pefibie apparatus may be configured to enter from the first state in res
to a trigger event a second state during which the first device is disabled from monitoring for a page transmissiosdommdhe
device.

No. of Pages : € No. of Claims: 53

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19933



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011519 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : RESOURCE MAPPING METHOD, TRANSMIT END, AND REREIEND

(51) International classification :HO04L27/26 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Addressof Applicant :Huawei Administration Building,
(33) Name of priority country :NA Bantian, Longgang District, Shenzhen, Guangdong 518129,
(86) International Application No :PCT/CN2016/0998t|China. China

Filing Date :23/09/2016 (72)Name of Inventor :
(87) Internatioal Publication No ‘WO 2018/053801 1)ZHANG, Yongping
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present invention disclose a resource mappingdnélie method can be used to determine densities of a
reference signal in a frequency domain and a time domain according to information including a configuration parametarrfer
spacing so that the densities of the reference signal can stilh mattherence bandwidth and a coherence time of a corresponc
channel when a system operates at different frequencies using different subcarrier spacing thus meeting transceiviegtsefui
the communications system. The method comprises: a traesotitaining at least one of subcarrier spacing configuration para
information current operating frequency information a currently supported moving velocity and scheduled bandwidth infone
transmitter determining according to the at least ofthe subcarrier spacing configuration parameter information the current
operating frequency information the currently supported moving velocity and the scheduled bandwidth informatidrequeney
resource location for mapping the reference sigarad; the transmitter mapping the reference signal to thefteqeency resource
location. Refer to Figure 3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011524 A
(19) INDIA
(22) Date of ling of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHOD AND DEVICE FOR DETERMINING KEY VARIABLE IN MODEL

(51) International classification :G06Q10/06 (71)Name of Applicant :
(31) Priority Document No :201610741714.7 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :26/08/2016 Address of Applicant :Fourth Floor, One Capital Place, P.
(33) Name of priority country :China Box 847, George Town, Granca@man Cayman Island
(86) International Application No :PCT/CN2017/0974%|(72)Name of Inventor :

Filing Date :15/08/2017 1)XI, Yan
(87) International Publication No ‘WO 2018/036402
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method and device for determining a key variable in a model. The method comprises: inputting a target sample into a mc
obtain a first result wherein the target sample adgeg a plurality of variables (101); sequentially replacing a value of each of t
variables in the target sample with a determination threshold of each of the variables (102); inputting into the mefettive re
replaced value of the each of the abites in the target sample to obtain a second result set (103); and determining on the bas
difference value between the first result and each of second results in the second result set a key variable havistgrtipatarge
the first result (18). The method and device can be utilized to reduce complexity of determining a variable having the larges
on the output result of the model.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.209247012118 A
(19) INDIA
(22) Date of filing of Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : REMOTE DATA ANALYSIS AND DIAGNOSIS

(51) International classification :G06F19/00G06F17/:[(71)Name of Applicant :
(31) Priority Document No :62/380,749 1)BECKMAN COULTER, INC.
(32) Priority Date :29/08/2016 Address of Applicant :250 South Kraemer Boulevard Bree
(33) Name of priority country US.A CA 92821, US. L5.A.
(86) International Application No :PCT/US2017/04908:|(72)Name of Inventor :

Filing Date :29/08/2017 1)DAVIS, Martha, C.
(87) International Publication No ‘WO 2018/044865
(61) Patent of Addibn to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Described herein are database systems including one or more remote analytical instruments operably connected to one or
servers. The instruments can transmit rich data to therseand the one or more servers can compile a database of the rich d:
or more processors associated with the servers can be configured to execute a data analytics program on the dat#pase to
stochastic phenomenon or to process the datgpeesent in real-time at a location of the one or more instruments comparison
information about the instruments.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012132 A
(19) INDIA
(22) Dateof filing of Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : FORWARD ERROR CORRECTION CODE SELECTION IN WIRELESS SYSTEMS

(51) International classification :HO4L1/00H03M13/3 | (71)Name of Applicant :
(31) Priority Document No :15/285,453 1)AT&T INTELLECTUAL PROPERTY |, L.P.
(32) Priority Date :04/10/2016 Address of Applicant :675 W. Peachtree Street, Suite 40C
(33) Name of priority country US.A Atlanta, Geogia 30308 U.S.A.
(86) International Application No :PCT/US2017/05257 | (72)Name of Inventor :

Filing Date :20/09/2017 1)NAMMI, SaiRamesh
(87) International Publication No ‘WO 2018/067311
(61) Patent of Addition to Apptation )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Selection of a forward error correction (FEC) code based on a wireless network characteristic is disclosed. The sefeciitate:
changing from a first FEC code tsacond FEC code in response to the wireless network characteristic changing. The select
facilitate selection of FEC codes for user equipments (UEs) of a plurality of UEs wherein the FEC codes can be theffeaem ¢
FEC codes and can be emmadyamong the plurality of UEs contemporaneously. Selected FEC codes can be applied to uplir
downlink channels. An embodiment can select an FEC code based on UE location. An embodiment can select an FEC coc
UE proximity to another devic&n embodiment can select an FEC code based on channel signal to noise ratio. An embodin
select an FEC code based on UE capability. An embodiment can determine a FEC code selection model.
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201947012133 A
(19) INDIA
(22) Date of filing of Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : CONTROLLING AN ENERGY STORAGE SYSTEM

(51) International classifation :H02J3/00H02J3/06H02J3/|(71)Name of Applicant :

(31) Priority Document No :16191857.8 1)ABB SCHWEIZ AG
(32) Priority Date :30/09/2016 Address of Applicant :Brown ®&veri Strasse 6, C13400
(33) Name of priority country :EPO Baden Switzerland
(86) International Application No :PCT/EP2017/074201 (72)Name of Inventor :
Filing Date :25/09/2017 1)DELINCE, Francois
(87) International Puldation No :WO 2018/060128 2)BONHOMME, Henri

(61) Patent of Addition to 3)MASSIN, Sebastien

Application Number mﬁ 4)VAN AUDENHAEGE, Stphane
Filing Date '

(62) Divisional to Application ‘NA

Number :N A
Filing Date ’

(57) Abstract :

It is provided a control device (1) for controlling an energy storagemsysomprising an energy storage device (10) a bidirectior
AC/DC converter (11) and a grid connection (12) to an electrical power distribution grid (13). The control device camprises:
processor (60); an external memory interface (50) for reading ektestructions (56) from an external removable memory devi
(51); a control interface (53) for controlling the energy storage system; and an internal memory (64). The internal oreshory <
internal instructions (66) that when executed by the proceasgedhe control device to provide access to the control interface
external instructions read from the external removable memory device when the external instructions are executed lsgdie |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012137 A
(19) INDIA
(22) Date of filing of Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR OPERATING A CUTTING MACHINE

(51) International classification :G05B19/4062 (71)Name of Applicant :
(31) Priority Document No 109638 1)CHETOCORPORATION, S.A.
(32) Priority Date :28/09/2016 Address of Aplicant :Rua da Atalaia do Calvijrio, 143 A
(33) Name of priority country :Portugal Santiago de Riba Ul 372802 Oliveira de Azemis Portugal
(86) International Application No :PCT/IB2017/05528|(72)Name of Inventor :

Filing Date :01/09/2017 1) TAVARES ANDRa, Srgio Dav
(87) Internatbnal Publication No ‘WO 2018/060789
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The technology herein developed arises from the need to monitor and aut@rexigrtndeep hole drilling drilling and milling
processes in cutting machines in order to not only optimize the relevant task performance but also to increase teeofitle¢ul lif
cutting tools involved. An operating system and method are discloseglltvatcontrolling the entire deep hole drilling drilling anc
milling processes acting directly and automatically on the control of the cutting parameters such as for example dréliny fee
cooling adjustment by means of collecting and-teaé analyzng of data from sensors arranged in said cutting machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012166 A
(19) INDIA
(22) Date of filing of Application :28/03/2019 (43) Publication Dge : 10/05/2019

(54) Title of the invention : DEVICE FOR WINDING A THREAD

(51) International classification :B65H65/00B65H67/C|(71)Name of Applicant :
(31) Priority Document No :10 2016 010 498.8 1)OERLIKON TEXTILE GMBH & CO. KG
(32) Priority Date :30/08/2016 Address of Applicant :Leverkuser Strasse 65, 42897
(33) Name of priority country :Germany Remscheid. Germany
(86) International Application No :PCT/EP2017/07091C|(72)Name of Inventor :

Filing Date :18/08/2017 1)HEYMANN, Frank
(87) International Publication No ‘WO 2018/041646
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Numéxr  :NA

Filing Date ‘NA
(57) Abstract :

The invention relateto a device for winding a thread (4) to form a spool (3), having: a-ftaihg apparatus (1) for holding the
spool (3), an auxiliary apparatus (10) for cutting the thread, and a labelling apparatus (11) for applyiadheseié label (20) to
hold a loose thread end (24) in place. According to the invention, to hold the loose thread end (24) in place on a fully wo(®)¢
the labelling apparatus (11) for holding the thread end (24) in place is associated with the circumference of thentupead(3)
and the thread end (24) can be guided on the circumference of the spool (3) by a guiding means (23) before beingenbid in |
means of the label (20). [FIGURE 1]
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.201947012490 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : NEW RADIO (NR) RANDOM ACCESS PROCEDURE (RACH) TIMING DESIGNS

(51) International lassification :HO4W74/08 (71)Name of Applicant :
(31) Priority Document No :62/417,883 1)QUALCOMM INCORPORATED
(32) Priority Date :04/11/2016 Address of Applicant :ATTNInternational IP Administratiol
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2017/0556%|(72)Name of Inventor :
Filing Date :06/10/2017 1)LY, Hung
(87) International Publicain No ‘WO 2018/084995 2)XU, Hao
(61) Patent of Addition to Application ‘NA 3)CHEN, Wanshi
Number :NA 4)J1, Tingfang
Filing Date ’ 5)WANG, Rengiu
(62) Divisional to Application Number :NA 6)GAAL, Peter
Filing Date :NA 7)AMINZADEH GOHARI, Amir

(57) Abstract :

A configurable new radio (NR) RACH procedure that may be executed by a UE and a base station is disclosed. A first mbs
transmitted in an inactive or idle state a on a physical random access channel where the first message amdodesaecess
preamble. A second message can be received on a downlink channel in response to the first message where the second n
includes a temporary cell radio network temporary identifier and an uplink grant for the user equipment. A reqeesacamitted
on an uplink channel based on the uplink grant. A common search space of a downlink control channel can be monitofed s
an acknowledgement message or a negative acknowledgement message corresponding to the request and idedtiialie ba
temporary cell radio network temporary identifier.

No. of Pages : ZNo. of Claims : 3!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19941



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012508 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publicatio Date : 10/05/2019

(54) Title of the invention : AIRGUIDING TUBE COMPONENT, LIQUIBSTORAGE DEVICE, HUMIDIFIER, AND
VENTILATOR

(51) International classification :A61M16/16 (71)Name of Applicant :
(31) Priority Document No :201610782799.3 1)BMC MEDICAL CO., LTD.
(32) Priority Date :31/082016 Address of Applicant :Room 901, Building 1, No.28
(33) Name of priority country :China Pingguoyuan Road, Shijingshan Beijing 100041 China
(86) International Application No :PCT/CN2017/0983¢|(72)Name of Inventor:

Filing Date :22/08/2017 1)ZHUANG, Zhi
(87) International Publication No ‘WO 2018/040975
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An air-guiding tube component (200) a ligestbrage device (10) a humidifier and a ventilator. Theaiding tube component (20
comprises: an aoutlet guiding tube (210) the aiutlet guiding tube (210) haviran airinlet end (212) and an afutlet end (214);
and a guiding tube (220) the guiding tube (220) having a communication port (222) communicating witmtbeeaid (212) of the
air-outlet guiding tube (210) and a plurality of-a@flux ends (224 26) communicating with the communication port (222). The ¢
guiding tube component (200) when in use is installed in a lispgichge cavity (120) in the humidifier and theaittlet end (214) o
the airoutlet guiding tube (210) of the aguiding tubecomponent (200) is communicated with an air outlet (124) of the liquid
storage cavity (120). The present invention can resolve to a certain extent the issue of user choking due to overfeaiifraount et
(124).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2019

(21) Application N0.201947012526 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : CARRIERD-L1 BINDING AGENT COMPOSITIONS FOR TRERING CANCERS

(C?als);irf‘itf;gg‘gona' -A61K39/395A61K31/00C07K16/:

(31) Priority Document No :62/382,731

(32) Priority Date :01/09/2016

(33) Name of priority USA.

country

fG)”':;’ig”naR%”a' \PCT/US2017/049746
PP Fiing Date :31/08/2017

(87) International Publicatic

No ‘WO 2018/045239

(61) Patent of Addition to

(71)Name of Applicant :

1)MAYO FOUNDATION FOR MEDICAL EDUCATION
AND RESEARCH

Address of Applicant :200 First Street, SW Rochester,

Minnesota 55905 U.S.A.
(72)Name of Inventor :

1)MARKOVIC, Svetomir N.

2)NEVALA, Wendy K.

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Described herein are comgitions of binding agents and carrier proteins and optionally at least one therapeutic agent and me
making and using the same in particular as a cancer therapeutic. Also described are lyophilized compositions of bisding ac
carrier proteingand optionally at least one therapeutic agent and methods of making and using the same in particular as a ¢
therapeutic. Still also described are methods for treating and/or increasing the therapeutic effectiveness of an imgmohathere
patient sufiering from a cancer which expresses-EDor PD-L2 by administering to the patient a nanoparticle composition and

1 immunotherapy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012538 A
(19) INDIA
(22) Date of filing of Application :29/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : DYNAMIC ENRICHMENT OF COMMUNICATION ITEMS

(51) International classification :G06Q10/10 (71)Name of Applicant :
(31) Priority Document No :15/33%,699 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :27/10/2016 Address of Applicant :One Microsoft Way, Redmond,
(33) Name of priority country :U.S.A. Washington, 98058399U.S.A.
(86) International Application No :PCT/US2017/05707|(72)Name of Inventor :
Filing Date :18/10/2017 1)RAMESAN, Roshin Lal
(87) International Publication No ‘WO 2018/080854 2)QUINTERO, Megan Marie
(61) Patent of Addition to Applicitn ‘NA 3)PALERMITI, Michael Francis, Il
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Improving content descriptions and interaction efficiency by the dynamic enrichment of communication items eddieskeia. A
communication enrichment system receives a communication item such as an email for display within an application aeer i
The system extracts enrichment details from the communication items. The communication enrichment systaheutitiieemen
details for querying one or more data sources and obtains any enrichment items relating to the enrichment detail® Further
communications items are modified to include the enrichment items to provide additional information actiooisdiityadr visual
identifies to provide an enriched user interface. Accordingly the communication enrichment system improves the effitiency
communication client to visually identify the substance of the communication item and execute/perfornctmyality associated
with a communication item without opening the communication item.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011544 A
(19) INDIA
(22) Date of filing of Application25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : ANT-NINJ-1 ANTIBODY AND USE OF SAME

(51) International classification :C07K16/18G01N33/€|(71)Name of Applicant :
(31) Priority Document No :10-20160109557 1)ABION INC.
(32) Priority Date :26/08/2016 Address of Applicant :(Gaepadong) #202, Changwon Bldg.
(33) Name of priority country :Republic of Korea Gaepero 34gil, Gangnargu Seoul 06309 Republic of Korea
(86) International Application No :PCT/KR2017/009377| 2)SEOUL NATIONAL UNIVERSITY R&DB
Filing Date :28/08/2017 FOUNDATION
(87) International Publication No ‘WO 2018/038583 (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)SHIN, Young Kee
Number :NA 2)LEE, Seahyung
Filing Date ’ 3)SONG, Kyoung
(62) Divisional to Application Number :NA 4)LEE, Ji Hye
Filing Date :NA
(57) Abstract :

The present invention provides: an antibody which specifically bonds to humarliNéXd a fragmerthereof. The antibody or the
fragment thereof according to the present invention has very high bonding affinity and bonding specificity with redpecato a
NINJ-1 or a homogeneous binding site of the protein, and does not exhibireaotisity withNINJ-1 proteins that are derived fro
other organisms and have high protein similarity. Accordingly, the present invention provides significant advantagezewiitio re
accuracy and sensitivity and the like, not only in diagnosing disease relatedXd Nibteins but also in inhibiting pathological
conditions involving NINJL proteins. In particular, the antibody provided according to the present invention has a remarkabl
of inhibiting attachment between immunocytes and human cerebral endlotle#t, and thus has an effect of treating multiple
sclerosis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011575 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publicsion Date : 10/05/2019

(54) Title of the invention : NEGATIVE ELECTRODE FOR NOGAQUEOUS ELECTROLYTE SECONDARY BATTERY

(51) International classification :HO01M4/13H01M4/31| (71)Name of Applicant :
(31) Priority Document No :2016187516 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :26/09/2016 Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :Japan Yokohamashi, Kanagawa 2210023 Japan
(86) International Application No :PCT/JP2017/02936 |(72)Name of Inventor :
Filing Date :15/08/2017 1)TANAKA, Hiro yuki
(87) International Publication No ‘WO 2018/055956 2)KANO, Gentaro
(61) Patent of Addition to Application NA 3)HORIE, Hideaki
Number :NA 4)KUSACHI, Yuki
Filing Date ' 5)NAKASHIMA, Yusuke
(62) Divisional to Application Number :NA 6)MINAMI, Kazuya
Filing Date :NA
(57) Abstract :

[Problem] The purpose of the present invention is to provide a means for improving thathightput characteristics of a ron
aqueous electrolyte secondary battery that has a-flinknegative electrode active material layer. [Solution] This-aqneous
electrolyte secondary battery negative electrode comprises a negative electrode active material layer that is fornugfdoe dha
collector and is 154500 um thick. The neaqueous electrolyte secondary battery negative electrode is characterized in that
negative electrode active material layer includes coated negative electrode active material particles thatidre foatieg at leas
one portion of the surface of a negative electrode active material with a coating that includes a coating resin andva conduct
auxiliary. The noraqueous electrolyte secondary battery negative electrode is also characterizetthénpbedsity of the negative
electrode active material layer is 39.8%.0% and in that the density of the negative electrode active material layer-isZ060
g/cma3.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2019

(21) Application N0.201947011576 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : POSITIVE ELECTRODE FOR NOMUEOUS ELECTROLYTE SECONDARY BATTERY

(51) International classifation :HO01M4/13H01M4/31| (71)Name of Applicant :
(31) Priority Document No :2016187506 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :26/09/2016 Address of Applicant :2Takaracho, Kanagawu,
(33) Name of priority country :Japan Yokohamashi, Kanagawa 2210023 Japan
(86) International Application No :PCT/JP2017/02936 |(72)Name of Inventor :
Filing Date :15/08/2017 1)TANAKA, Hiroyuki
(87) International Publicain No ‘WO 2018/055955 2)KANO, Gentaro
(61) Patent of Addition to Application NA 3)HORIE, Hideaki
Number :NA 4)KUSACHI, Yuki
Filing Date ' 5)NAKASHIMA, Yusuke
(62) Divisional to Application Number :NA 6)MINAMI, Kazuya
Filing Date :NA
(57) Abstract :

[Problem] The purpose of ¢hpresent invention is to provide a means for improving theaighoutput characteristics of a ron
aqueous electrolyte secondary battery that has afiliclpositive electrode active material layer. [Solution] This 1agueous
electrolyte secondary tiary positive electrode comprises a positive electrode active material layer that is formed upon the si
a collector and is 150500 um thick. The noaqueous electrolyte secondary battery positive electrode is characterized in that
positive eéctrode active material layer includes coated positive electrode active material particles that are formed by coatin
one portion of the surface of a positive electrode active material with a coating that includes a coating resin andve eondiact/.
The nonaqueous electrolyte secondary battery positive electrode is also characterized in that the porosity of the positive el

active material layer is 35.0%0.0% and in that the density of the positive electrode active material |&¢/&643.00 g/cm3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011596 A
(19) INDIA
(22) Date of filing of Application :25/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invation : BITUMINOUS COMPOSITION FOR HIGH MODULUS MIXES

(51) International classification :C08L95/00 (71)Nameof Applicant :
(31) Priority Document No ;1658334 1)TOTAL MARKETING SERVICES
(32) Priority Date :08/09/2016 Address of Applicant :24 Cours Michelet, 92800 PUTEAU
(33) Name of priority country :France France
(86) International Application No :PCT/FR2017/0523¢|(72)Name of Inventor :

Filing Date :05/09/2017 1)GAUTHIER, Gilles
(87) International Publication No ‘WO 2018/046836 2)MOUAZEN, Mouhamad
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a bituminous compositiaat thakes it possible to manufacture high modulus mixes. The invention als
relates to a high modulus bituminous mix and to the use of these mixes in the preparation of road pavements in pdugicular i
preparation of base layers or foundation layersdad pavements. The invention also relates to a process for transporting and
storing and/or handling this bituminous composition that is solid at ambient temperature and is in divided form.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201947013457 A
(19) INDIA
(22) Date of filing of Application :03/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : GEOGRAPHIC AREA MONITORING SYSTEMS AND METHODS OF COOPERATIVELY
UTILIZIN G MULTIPLE UNMANNED VEHICLES

(71)Name of Applicant:
1)WALMART APOLLO, LLC
(51) International classification :GO6F17/00G06F19/( Address of Applicant :702 Southwest 8th Street, Bentonvi
(31) Priority Document No :62/385,482 Arkansas 72716, USA. U.S.A.
(32) Priority Date :09/09/2016 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)CANTRELL, Robert L.
(86) International Application No :PCT/US2017/05066¢{] 2)THOMPSON, John P.
Filing Date :08/09/2017 3)WINKLE, David C.
(87) International Publication No ‘WO 2018/057314 4)ATCHLEY, Michael D.
(61) Patent of Addition to Application ‘NA 5)HIGH, Donald R.
Number :NA 6)MATTINGLY, Todd D.
Filing Date ' 7)MCHALE, Brian G.
(62) Divisional to Application Number :NA 8)O'BRIEN, John J.
Filing Date ‘NA 9)SIMON, John F.
10)JONES, Nathan G.
11)TAYLOR, Robert C.
(57) Abstract :

In some embodiments, unmanned aerial task systems are provided that comprise: multiplediaer@arvehicles (UAV) each
comprising: a UAV control circuit; a motor; and a propulsion system coupled with the motor and configured to enable U/
itself; and wherein a first UAV control circuit of a first UAV of the multiple UAVs, when impletingrcode stored in memory, is
configured to identify, based at least in part on a first task performed using a first tool system temporarily cougiedivsittuAV,
a set of at least one task to be cooperatively performed by the first UAV and atdeasnd UAV of the multiple UAVs. [Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013471 A
(19) INDIA
(22) Date of filing of Application :03/04/2019 (43) Publication Date : 10/08019

(54) Title of the invention : MACHINE LEARNING CLASSIFIER AND PREDICTION ENGINE FOR ARTIFICIAL
INTELLIGENCE OPTIMIZED PROSPECT DETERMINATION ON WIN/LOSS CLASSIFICATION

(51) International classification :G06Q10/00 (71)Name of Applicant :
(31) Priority Document No :62/404951 1)THE DUN & BRADSTREET CORPORATION
(32) Priority Date :06/10/2016 Address of Applicant :103 JFK Parkway, Short Hills, New
(33) Name of priority country :U.S.A. Jersey 07078 3. A.
(86) International Application No :PCT/US2017/0550¢| (72)Name of Inventor :
Filing Date :04/10/2017 1)SCHWARM, Alexander, T.
(87) International Publication No ‘WO 2018/067667 2)BEVERIDGE, James
(61) Patent of Addition to Adjzation NA 3)MATIA, Nalanda
Number :NA 4)HUNTRESS, Granger
Filing Date ' 5)WHITE, Bradley
(62) Divisional to Application Number :NA 6)KIERZKOWSKI, Karolina
Filing Date ‘NA 7)LIZOTTE, Nicholas
(57) Abstract :

Embodiments of a system and method for idging and prioritizing company prospects by training at least one classifier on cli
company win/loss metrics. One or more classifiers can be trained on a training database compiled from company win8edsi
a client and firmographic data froanrobust business entity database. Once trained the system can employ Artificial Intelligen
powered by the trained classifiers to classify and output customized prospect lists of thousands of profiled and scoied ttah
the Al has determined ari&ely targets for specific marketing and sales. The Al can also ingest databases of client targets ar
and score them based on the custoamed classifier.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013477 A
(19) INDIA
(22) Date of filing of Application :03/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : DATA AND CONTROL CHANNELS IN SYNCHRONIZATION BURSTS FOR MILLIMETER WA'
NEW RADIO

(51) Interrational classification :HO4W56/00H04B7/0|(71)Name of Applicant :
(31) Priority Document No :62/421127 1)QUALCOMM INCORPORATED
(32) Priority Date :11/11/2016 Address ofApplicant :ATTN: International IP Administratio
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(86) International Application No :PCT/US2017/05984![(72)Name of Inventor :

Filing Date :03/11/2017 1)SUN, Jing
(87) Interrational Publication No ‘WO 2018/089259 2)LUO, Tao
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Techniques are described for millimeter wave wireless communicatiorm@thed includes configuring a synchronization slot
associated with a plurality of synchronization blocks configuring a transmission of each synchronization block of ttyegblurali
synchronization blocks based on the configured synchronization sloniags&ggsynchronization region to a first frequency portiol
associated with a transmission beam of each synchronization block assigning at least one of a data region or a cawatil regi
second frequency portion associated with the transmission begaxtobynchronization block and transmitting a synchronizatio
signal during the synchronization region and transmitting at least one of data signal during the data region or conatibinfor
during the control region to a wireless node.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013479 A
(19) INDIA
(22) Date of filing of Application :03/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : ACCESS CONTROL IN CONNEED MODE IDLE MODE AND INACTIVE STATE

(71)Name of Applicant :

(51) International classification :H04W48/08H04W48/C 1)QUALCOMM INCORPORATED

g;g E:g:::y Bgf[:éjment No Eiﬁlll(/jzl\(li%16/105432 Address of Applicant :ATTN: International IP Administratic
(33) Nameyof priority country :China 5775 Morehouse Drive San Diego, California 9212714 U.S.A.

(72)Name of Inventor :
1)KUBOTA, Keiichi
2)ZISIMOPOULOQOS, Haris
3)CHAPONNIERE, Lenaig, Genevieve

(86) International Application No :PCT/CN2017/103000
Filing Date :22/09/2017

(87) International Publication No ‘WO 2018/086416

(61) Patent of Addition to Application

‘NA A)KITAZOE, Masato
N“m,'f__’ie";g Date INA 5)HORN, Gavin, Bernard
L2 L . 6)SANTHANAM, Arvind
59 ,E’,'I,Vr',j‘g‘:t'; 0 Application Number Zm 7)PAYYAPPILLY, Ajith, Tom
' 8)ZHU, Xipeng
(57) Abstract :

Certain aspects of the present disclosure relate to methods and apparatus for enabling actésaamitnected mode idle mode
and an inactive state. An exemplary method generally includes receiving access control information associated withene or
services used by the UE for communicating with the wireless communications network recedgngst to transmit traffic using t
one or more services checking a type of the traffic against the access control information and scheduling the traffioifsidraif
the type of the traffic satisfies one or more criteria in the access contohatfon based on the checking.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013523 A
(19) INDIA
(22) Date of filing of Application :03/04/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SOURCE COLOR VOLUME INFORMATION MESSAGING

(51) International (71)Name of Applicant :

:HO4N19/186H04N19/70H04N19/

classification ' 1)DOLBY LABORATORIES LICENSING
(31) Priority Document No :62/404,302 CORPORATION
(32) Priority Date :05/10/2016 Address of Applicant :1275 Market Street, San Francisco,
(33) Name of priority . California 94103, United States of America U.S.A.
U.S.A. )

country . (72)Name of Inventor :
fsgl'igggﬁt,'\?ga' 'PCT/US2017/054920 B%‘\F’\;’J‘ZO

Filing Date :03/10/2017 3)LU, Taoran

(87) International
Publication No
(61) Patent of Addition to

WO 2018/067552 4HUSAK, Walter J.

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Methods are described to communicate source color volume information in a coded bitstream using SEI messaging. Sucle
at least the minimum, maximum, and average luminance vildlee source data plus optional data that may include the color
volume x and y chromaticity coordinates for the input color primaries (e.g., red, green, and blue) of the source datzgland th
and y chromaticity coordinates for the color primaries&sponding to the minimum, average, and maximum luminance values
source data. Messaging data signaling an active region in each picture may also be included.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011172 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHODS AND ARRANGEMENTS FOR COMMUNICATION IN URLLC

(51) International classification :HO4L1/00H04W72/0.|(71)Name of Applicant :
(31) Priority Document No :PCT/CN2016/10108| 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :30/09/2016 Address of Applicat :SE164 83, Stockholm Sweden
(33) Name of priority country PCT (72)Name of Inventor :
(86) International Application No :PCT/CN2017/09623| 1)LI, Shaohua

Filing Date :07/08/2017 2)LIU, Jinhua
(87) International Publication No ‘WO 2018/059129 3)ZHANG, Zhan
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

According to the present disclosure, different TBS tables especially different TBS table sets are used for URLLC traffic and
URLLC traffic. ATBS table for URLLC is selected by a network node, upon determination of traffic type as URLLC, and irnfo
a UE. The informing can be a TBS table index or a scaling factor. After receiving the information of TBS table seletiton, the
identifies the selected TBS table from its TBS table set for URLLC, or generates a new TBS table based on the scaimydac!
corresponding TBS table. [Fig. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011173 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : CLAMPING APPARATUS

(51) International classification :B23Q3/06B25B5/0 | (71)Name of Applicant :
(31) Priority Document No 2016162820 1)SMC CORPORATION
(32) Priority Date :23/08/2016 Address of Applicant :14., Sotokanda-¢home, Chiyodku,
(33) Name of priority country :Japan Tokyo 1010021 Japan
(86) International Application No :PCT/JP2017/0198:|(72)Name of Inventor :
Filing Date :29/05/2017 1)TERASAKI Atsushi
(87) International Publication No ‘WO 2018/037650 | 2)TAKAHASHI Kazuyoshi
(61) Patent of Addibn to Application ‘NA 3)TAMAI Atsushi
Number :NA 4)KATSUMATA Koichi
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A clamping apparatus (10) is provided with: a metallic detector (20) that is provided to a pivot shaft (90) pivotallyimegnally
with a clamp arm (18) under the operation of a driving unit (12), in such a manner as to extend along the pivot sha# (®@®esc
around the axis thereof; and one proximity sensor (22) that is arranged so as to be opposed to tHe@etectdhat detects the
magnetic loss of the detector (20). The detector (20) is formed so that the area of a sensor opposing part (126) optestidno
surface (124) of the proximity sensor (22) changes in association with the pivotal moviegofdt shaft (90). [FIGURE 3]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011188 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : ELECTRONIC DEVICE AND COMPUTEREADABLE RECORDING MEDIUM FOR
DISPLAYING IMAGES

(51) International classificaticH04N5/232G06F3/0481G06F3;|(71)Name of Applicant :

(31) Priority Document No :10-20160135988 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :19/10/2016 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :Republic of Korea Suwonsi Gyeonggido 16677 Republic of Korea
(86) International Appl|cat|on:PC.I./KR2017/011620 (72)Name of Inventor :
No 110/10/2017 DKANG, Dong-Goo

Filing Date 2)KIM, Chang-Won
(87) International Publication, 3)LEE, SangAh
No ‘WO 2018/074872 4)CHO, Joo-Yeon
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

An electronic device for displaying images is provided. The electronic device includes a display displaying a firshpggtiaf an
image a memorgnd a processor. The processor is configured to designate a first object included in the first partial image if
input for designating the first object is received store first information associated with the first object in the mestayrpdide
display a first graphical object associated with the first object if the image displayed on the display is switchedfifrstrpantal
image to a second patrtial image of the image and switch the image displayed on the display from the secondgeattia third
partial image of the image including the first object using the first information if a second input for selecting thepfiisagobject
is received. Fig 4A.
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.201947011207 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SAILING ASSISTING SYSTEM FOR VESSEL

(51) International classification :B63H25/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HONDA MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant =L, MinamiAoyama 2chome, Minate
(33) Name of priority country :NA ku, Tokyo 107856 Japan
(86) International Application No :PCT/JP2017/0138!|(72)Name of Inventor :
Filing Date :31/03/2017 1)HASHIZUME ,Takashi
(87) International Publication No ‘WO 2018/179443 | 2)FUJIMA, Akifumi
(61) Patent of Addibn to Application ‘NA 3)YAMAMOTO, Hiroshi
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A sailing assisting system is provided in which a sailing assist for a vessel which enters a specific water area vgheférsailin
vessel is limited is realized through a simple configuration and in which a steersman is prevented from having strange feeli
sailing assisting system 1 includes movable controlling devices (a shift and throttle controller 34, a steering deine %itch
36), actuators (a rotational shaft drive unit 34m, a shaft drive unit 35m, a switch drive unit 36m) for driving thedmgatavides,
and a control unit 2IE for executing a notification operation and controlling the actuators to limit enaraigs of the controlling
devices if a hull 10 is determined to stay within a specific water area where the sailing of the hull is limited basechatianfon
the specific water area and information on the position of the hull 10. [Figure 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011208 A
(19) INDIA
(22) Date of filing of Application :22/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : POLYSILOXANE MATRIAL FOR SEMICONDUCTOR AND PREPARATION METHOD FOR
SEMICONDUCTOR AND SOLAR CELL

(51) International classification :C08G77/16H01L21/C|(71)Name of Applicant :
(31) Priority Document No :201610787280.4 1)TORAY INDUSTRIES, INC
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Number :NA 4)SONG, Wei

Filing Date ' 5)JIN, Guangnan
(62) Divisional to Application Number :NA 6)UMEHARA, Masaaki

Filing Date ‘NA 7)KITADA, Tsuyoshi

(57) Abstract :

Provided is a polysiloxane containing at least one segment selected from molecular structures shown by formula 1 belduv v
formula 1 Q is an alkyl conitaing an alcoholic hydroxyl and having less than 12 carbon atoms in the main chain or an alkyl
containing an alcoholic hydroxyl and having less than 12maitogen atoms in the main chain and containing a heteroatom; a
a hydroxyl an alkyl an alkydontaining an alcoholic hydroxyl and having less than 12 carbon atoms in the main chain or an a
containing an alcoholic hydroxyl and having less than 12haitogen atoms in the main chain and containing a heteroatom. A
doped slurry and a mask matépaepared by using the polysiloxane on the basis of having a good diffusivity also have a goo
property and a small amount of diffusion in air. In addition according to a manufacturing method for a semiconductosithe idit
air of a doped imprity in the doped slurry is further reduced so that the quality of a doping process can be further imprdved.

No. of Pages : £No. of Claims : 3

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19958
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(43) Publication Date : 10/05/2019

(54) Title of the invention : IMPROVED NOX TRAP

(51) International classification :FO1N3/08F01N3/28B01D53/!
(31) Priority Document No :1614923.9
(32) Priority Date :02/09/2016
(33) Name of priority country :U.K.
(86) International Application N:PCT/GB2017/052538
Filing Date :01/09/2017
(87) International Publication N:WO 2018/042181
(61) Patent of Addition to

(71)Name of Applicant :

1)JOHNSON MATTHEY PUBLIC LIMITED COMPANY
Address of Applicant :5th Floor, 25 Farringdon Street, Lor

EC4A 4AB U .K.

(72)Name of Inventor :
1)CHANDLER, Guy Richard
2)PHILLIPS, Paul Richard
3)REID, Stuart David

Application Number mﬁ 4)STREHLAU, Wolfgang
Filing Date ' 5)SWALLOW, Daniel
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A NOXx trap catalyst is disclosed. The NOx trap catalyst comprises a noble metal a NOx storage componentadapfisttceria
containing material. The first cer@ntaining material is praged prior to incorporation into the NOx trap catalyst and may haw
surface area of less than 80 m2/g. The invention also includes exhaust systems comprising thedd@kystand a method for

treating exhaust gas utilizing the NOx trap catalyst.
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(12) PATENT APPLICATION PUBLICATION
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(22) Date of filing of Application :28/03/2®

(21) Application N0.201947012183 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : SUPPORT DEVICE FOR A REVERSING REEL, AND REELING INSTALLATION

(51) International \B21C47/24B65H18/02B65H19/
classification

(31) Priority Document No :10 2016 216 642.5

(32) Priority Date :02/09/2016

(33) Name of priority country:Germany

(86) International Applicatior

(71)Name of Applicant :
1)SMS GROUP GMBH
Address of Applicant :Eduaf8chloemantStrasse 4, 40237,
D¥sseldorf Germany
(72)Name of Inventor :
1)LEISTEN, Winfried

No :PCT/EP2017/071144
Filing Date :22/08/2017
5\1807) International Publ|cat|or:WO 2018/041673
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a support device (6 19) for a reversing reel (4 17) for reeling a metal strip (2) compristrapatdepport
unit (7 20) which can be brought into supporting contact with a free endrsett reel mandrel (5 18) of the reversing reel (4 17
which reel mandrel is used for reeling. In order to enable improved continuous support of the free end section durietga corr
reeling operation the support device (6 19) comprises at least ahieggunit (8 21) on which the support unit (7 20) is slidably
guided and which supports the support unit (7 20) in every position of the support unit (7 20) relative to the guidirf unit (
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201947012187 A
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(22) Date of filing of Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : ONDEMAND TIME-INTERLEAVING

(71)Name of Applicant :
(51) International classification :HO4L1/00 1)QUALCOMM INCORPORATED
(31) Priority Document No :62/417,936 Address of Applicant :Attn: International Wdministration
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(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No ‘PCT/US2017/0582¢|(72)Name of Inventor :
Filing Date :25/10/2017 1)SANKAR, Hari
(87) International Publication No ‘WO 2018/08091 2)YOO, Jae Won
(61) Patent of Addition to Application ‘NA 3)NAMGOONG, June
Number :NA 4)GOROKHOV, Alexei Yurievitch
Filing Date ' 5)JIANG, Jing
(62) Divisional to Application Number :NA 6)SORIAGA, Joseph Binamira
Filing Date ‘NA 7)BANISTER, Brian
8)WILBORN, Thomas

(57) Abstract :

Methods systems and devices for wireless communication between a first wireless device and a second wireless deviicedar
A second wireless device may determine that a channel condition satisfies ahéealsannel condition threshold. The second
wireless device may identify based on the determination aititedeaved transmission scheme for block(s) of encoded informa
The second wireless device may transmit the block(s) of encoded informagidinsiowireless device in accordance with at least
time-interleaved transmission scheme. In some instances the first wireless device may determine that the channel coneiol
the at least one channel condition threshold and send a mes#agséoond wireless device in order to trigger the use of the tir
interleaved transmission scheme.

No. of Pages : ZNo. of Claims : 3!

The Patent Office Jonal No. 19/2019 Dated 10/05/2019 19961



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012189 A
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(54) Title of the invention : A SAC TYPE BREATHING APPARATUS WITH A SEAL MASK BODY AND SEAL MASK
ASSEMBLY

(51) International classification :A41D13/11 (71)Name of Applicant :
(31) Priority Document No :201621D94309.2 1)LIU, Xun
(32) Priority Date :30/09/2016 Address of Applicant :N0.850 Yongke Road, Westen Zon
(33) Name of priority country :China Crossstrait Tech Industry DevelopmentiRaWenjiang District,
(86) International Application No :PCT/CN2017/1020(|Chengdu, Sichuan 611136 China
Filing Date :18/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/059255 1)YU, Mingdong
(61) Patent of Addition to Applation ‘NA 2)LIU, Wei
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a batype breathing device with a sealing cover body. Thetipag breathing device with a sealing cover body
comprises a sealing cover assembly and an air purification bag body (5) the sealing cover assembly is directly connedted t
purification bag body (5) in a sealing manner so that the sealing cover assembly is in communication with an air oatliy aisic
purification bag body (5) the sealing cover assembly is attached to the face to form a seal and the air purificationHacpabdoly
made into clothes worn on various parts of the body. By the direct connection between the sealing cogsehbty and the
wearable air purification bag body (5) a sufficiently large filter area can be obtained under the prerequisite of eisliaing go
tightness the disadvantages in mask products of insufficient quantity of purified air and easy leakagehaimgroved and the
device has the advantage of having a short air suction distance and small suction resistance has the characteristiescofdreir
daily use convenient to wear and disassembled and assembled easily and the device and dredsdsilg hat and a shawl can ¢
be used simultaneously thereby maximizing reduction of the impact on looks and outfits and having a certain cold risistanc
during cold spells.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.201947011607 A
(19) INDIA
(22) Date of filing of Application :26/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : VIRTUAL KEYBOARD KEY SELECTIONS BASED ON CONTINUOUS SLIDE GESTURES

(51) International classification :G06F3/0488G06F3/04:|(71)Name of Applicant :
(31) Priority Document No :NA 1)HEWLETTPACKARD DEVELOPMENT COMPANY,
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Center Drive West,
(86) International Application No :PCT/US2016/062019 [Houston, Texas 77070, USA. U.S.A.
Filing Date :15/11/2016 (72)Name of Inventor :
(87) International PUlzation No ‘WO 2018/093350 1)CLARK, Alexander Wayne
(61) Patent of Addition to Application ‘NA 2)LEE HAIST, Brandon James
Number :NA 3)BIGGS, Kent E
Filing Date ’
(62) Divisional to Application Number:NA
Filing Date :NA
(57) Abstract :

An example electronic device includes a togelmsitive display and a processor. The processor is to, in response to detecting
touches on the touesensitive display, cause a virtual keyboard to be displayed on thedensttive display. The processor is als
set distinct areas of the tousbnsitive display corresponding to the set of touches as distinct initial positions. The processor i
to determine a key selection of the virtual keyboard based on a distance of a continuous slide gesture that staidb@tstianiof
theinitial positions and ends at the initial position. [FIG. 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947011609 A
(19) INDIA
(22) Date of filing of Application :26/03/2019 (43) PublicatiorDate : 10/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR INCREASING THE UREA CONCENTRATION OF AN AQUEQOU
SOLUTION ON-BOARD A VEHICLE

(51) International classificatio:C01B3/02H01M8/0606F01N3/.|(71)Name of Applicant :

(31) Priority Document No  :163060916 1)Plastic Omnium Advanced Innovation and Research
(32) Priority Date :30/08/2016 Address of Applicant :Rue de Ransbeek, 31:0,1R0,
(33) Name of priority country :EPO Bruxelles, Belgim. Belgium
(86) International Application | (72)Name of Inventor :
No :2’53550210717/071496 1)DOUGNIER, Fran§ois

Filing Date ' 2)MONGE-BONINI, Beatru
(87) International Publication | 3)DE MAN, Pierre
No WO 2018/041754 4)SCHWEICHER, Julien
(61) Patent of Addition to ‘NA 5)VAN SCHAFTINGEN, Julcs-Joseph
Application Nunber :NA

Filing Date '
(62) Divisional to Application |

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The invention relates to a vehicle system for increasing the ureantim of an aqueous urea solutiontmard a vehicle. The

vehicle system comprises: a tank (1) storing an aqueous urea solution having a first urea weight percentage; a dissolving
(1000) comprising a dissolving flow zone (3) with a solid urea baidl dissolving system being configured for generating a flon
agueous urea solution coming from the tank through the dissolving flow zone; said dissolving flow zone being arrangéfor
the flow of aqueous urea solution through the solid ureeolie of the dissolving flow zone; and a control device (2000) configul
for controlling at least one parameter influencing the dissolving in the dissolving flow zone such that the aqueousiomdaaoh(
the dissolving flow zone has a second uregght percentage which is higher than the first urea weight percentage. [Figure: 1]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/8/2019

(21) Application N0.201947011610 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : VIBRATION STABILISER OF AN INFORMATION CARRIER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Nane of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B66B1/34
:16191711.7
:30/09/2016

:EPO
:PCT/EP2017/0737:
:20/09/2017

‘WO 2018/060020
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)INVENTIO AG

Address of Applicant :Seestrasse 55,-6852 Hergiswil

Switzerland
(72)Name of Inventor :
1)BIRRER, Eric

(57) Abstract :

A device (3) in paitular a vibration stabiliser for a lift system (2) functions to retain an information carrier (4) extending throt
lift shaft (6) of the lift system (2) at at least one point (8) of the information carrier (4). A retaining element (djamging
element (16) are also provided. The clamping element (16) can be connected to the information carrier (4) at the phint (8) ¢
information carrier (4) preferably by means of a clamping force transmission means (17). The clamping element (16)napedb
such that the information carrier (4) can be applied with a clamping force (F) preferably via the clamping force tramasassion
(17) against at least one contact region (38 39) provided on the retaining element (15). The retaining elemente(pbXkitiamdxd
stationarily in the lift shaft (6). A device (3) having a magnet element (71) is also proposed. In addition a shaftonfeystatn (1’
for a lift system (2) having a device (3) of this type a method for preventing vibrations of an indorozatier (4) of a lift system (Z
with at least a device (3) of this type and an assembly method for assembling a device (3) of this type are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.201947011611 A
(19) INDIA
(22) Date of filing of Application :26/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SELIRETRACTING AND DAMPING DEVICE FOR A DRAWER ELEMENT AND PIECE OF
FURNITURE OR DOMESTIC APPLIANCE HAIWNG AT LEAST ONE DRAWER ELEMENT

(51) International classification :A47B88/467 (71)Name of Applicant :
(31) Priority Document No :10 2016 116 449.6 | 1)PAUL HETTICH GMBH & CO. KG
(32) Priority Date :02/09/2016 Address of Applicant :Vahrenkampstrassell} 32278
(33) Name of priority country :Germany Kirchlengern Germany
(86) International Application No :PCT/EP2017/0718:|(72)Name of Inventor :

Filing Date :31/08/2017 1)POHLMANN, Volker
(87) International Publication No ‘WO 2018/041937
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

The invention relates to a seHtracting and damping device (10) todrawer element having a first driver (12) which has a first
driver fork (121) for the engagement of an external activator (3) and is guided in a displaceable manner in a firstgytiE2g@n
having a second driver (17) which is guided in a digdlate manner in a second guide curve (113) wherein one of the drivers
is coupled to a damping element (18) and the other driver (12 17) is coupled to an energy store (13) and wherein s da d
17) are coupled to one another in part. Téléretracting and damping device (10) is distinguished in that the first driver (12) is
coupled to the energy store (13) and the second driver (17) is coupled to the damping element (18) wherein in a jirst @art (;
retracting movement the energy gt¢.3) and the damping element (18) act on the external activator (3) and in a second part
the retracting movement only the energy store (13) acts on the external activator (3). The invention also relatesofdapiieice
or a domestic appliece having at least one drawer element and at least one surdtrseifing and damping device (10).
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(19) INDIA
(22) Date of filing & Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : IMPROVED PRACH DESIGN FOR LARGER CELL RADIUS

(51) International classificatior:H04L5/00H04B1/00H04W74/(|(71)Name of Applicant :

(31) Priority Document No  :62/418726 1)QUALCOMM INCORPORATED
(32) Prority Date :07/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego, Califor@al211714 U.S.A.
(86) International Application PCT/US2017/052990 (72)Name of Inventor :
No 92/09/2017 1)WANG, Rengiu

Filing Date ' 2)XU, Hao
5\1807) International Publication ‘WO 2018/084953 3)MALLADI, Durga Prasad
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

Certain aspects of the present disclosure provide techniques for improving a physical random access channel (PRACH) de
example o support larger cell radius for communications in a wireless network. In aspects a method of wireless communica
user equipment (UE) is provided. The method generally includes receiving at least one configuration of a plurality lef availal
narrowband physical random access channel (NPRACH) configurations or an indication of one of the plurality of NPRACH
configurations. Each of the plurality of NPRACH configurations includes a different combination of at least two oflavelulti
frequency hoppig patter cyclic prefix length symbol group format or tone spacing for NPRACH signals. The method also inc
determining at least one resource within a plurality of available NPRACH resources according to the received configorratien
received initation and transmitting a NPRACH signal using the determined at least one resource.
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(19) INDIA
(22) Date of filing of Application :283/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : APPARATUS AND METHOD FOR TRANSMITTING DATA SIGNAL BASED ON DIFFERENT
SUPPLY VOLTAGES

(51) International classification :HO3K19/003H03K19/017|(71)Name of Applicant :
(31) Priority Document No :15/345871 1)QUALCOMM INCORPORATED
(32) Priority Date :08/11/2016 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country U.S.A 5775 Morehouse Drive,ah Diego, California 92121714 U.S.A
(86) International Application No :PCT/US2017/055930 (72)Name of Inventor :
Filing Date :10/10/2017 1)HAFIZI, Madijid
(87) International Publication No :WO 2018/089150 2)TANG, Chiu Keung
(61) Patent of Addition to Apptation,
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A transmit driver is configured to operate under distinct supply voltage provided at output differential terminals. Tiitdraeas
includes differential input transistors first and second pairs ofealaige protection differential transistors and a current source
coupled in series between the output terminals and a lower voltage rail. The transmit driver includes avilisagéagenerator
configured to generate a first bias voltage based on the supply voltage across the output differential terminals.idheditagé is
applied to the control terminals of the first pair of eveltage protection transistors. Thertsanit driver includes a second bias
generator for generating a second (substantially fixed) bias voltage for the control terminals of the second paioltdgser
protection transistors. The transmit driver may be configured to operate based on apPI$Waltage provided by an HDMI sink «
a 1.8V supply voltage provided by a bridge chip.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012210 A
(19) INDIA
(22) Date of filing of Applicatio :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : METHODS AND APPARATUS FOR SUPPORTING MULTIPLE SERVICES IN WIRELESS
COMMUNICATION SYSTEM

(51) International (71)Name of Applicant :

:HO4W74/00H04W74/08HO4W56/

classification ' 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-20160125955 Address of Applicant :129, Samsung, Yeongbnggu,

(32) Priority Date :29/09/2016 Suwonsi, Gyeonggido 16677, Republic of Korea. Republic of
(33) Name of priority Korea

‘Republic of Korea
country

(86) International

(72)Name of Inventor :
1)RYU, Hyunseok

L ‘PCT/KR2017/010425 )
AP ing Date 210912017 IXVE, Pong.
PublicationNo WO 2018/062771 SIEONG, Cheol
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

The present disclosure relates to a communicagioinique of fusing a 5G communication system for supporting higher data
transmission rate beyond a 4G system with 10T technology and a system thereof. The present disclosure may be aplidienat tc
services (e.g. smart home smart building smartseitgrt car or connected car health care digital education retail business sect
safety related service or the like) based on the 5G communication technology and the 10T related technology. The fresent
discloses a method and an apparabusgrinsmitting / receiving a random access channel (RACH) according to beam reciproc
(beam correspondence) with a method and an apparatus for supporting various services.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947012212 A
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(22) Date of filing of Application :28/03/2019 (43) Publication Date : 10/05/2019

(54) Title of the invention : SEARCH INFORMATION PROCESSING METHOD AND APPARATUS

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :201610794508.2 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :31/08/2016 Address of Applicant :FourtRloor, One Capital Place, P.O
(33) Name of priority country :China Box 847, George Town, Grand Cayman, Cayman Island. Ca
(86) International Application No :PCT/CN2017/0982z|Island

Filing Date :21/08/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/040963 1)FANG, Fang
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a search information processing method and apparatus, incluiing: seaech information enter
by a user; sending the search information to a cloud server to cause the cloud server to perform search processirtg geeordi
search information; and before the cloud server returns a search processing resultdgghnmformation having content to the
user on a display interface. In this way, the user does not need to wait for a search result dully, and interactschiihterecs
using display content, thereby improving perceptibility of the search ggdoehe user, and improving user experience.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947013258 A
(19) INDIA
(22) Date of filing of Application :02/04/2019 (43) Publication Date : 10/08019

(54) Title of the invention : DYNAMICALLY PARTITIONING MEDIA STREAMS

(51) International classification :HO4L1/00H04L1/02|(71)Name of Applicant :
(31) Priority Document No :15/290631 1)MICROSOFT TECHNOLOGY LICENSING, LLC
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(33) Name of priority country :U.S.A. 980526399. U.S.A.
(86) International Application No :PCT/US2017/05501|(72)Name of Inventor :

Filing Date :04/10/2017 1)HASSAN, Amer
(87) International Publication No ‘WO 2018/071237
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Systems, methods, and sefire technology for partitioning media streams is disclosed herein. In an implementation, an appli
partitions an encoded media stream into multiplesttbams having different code rates relative to each other. Trarealms may
then be transmitteto different wireless access points. A change in a monitored performance of at least one of the wireless ¢
points may drive a modification to the partitioning of the media stream such that the code rates change relative to. each oth
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(22) Date of filing of Application :02/04/2019

(21) Application N0.201947013272 A

(43) Publication Date : 10/05/2019

(54) Title of the invention : ELECTROSTATIC SPRAYINGEVICE

(51) International classificatior:B05B5/053B05B5/025B05B5/!

(31) Priority Document No
(32) Priority Date
(33) Name of priority country
(86) International Application
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Filing Date
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1)DAU, Van Thanh
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Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

An electrostatic spraying device (100) is provided with: &ivigltage generating device (22) for applying a voltage between a ¢
electrode (1) and a reference electrode (2); and a control circuit (24) for controlling independent of the current valiagjanalue
at the spray electrode (1) and the referezieetrode (2) the output power of the higbitage generating device (22) on the basis ¢
operating environment information showing at least either (i) the environment surrounding this device and (ii) the efzdeatihg
power supply (21) supplying peer to this device. Fig 1.
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(54) Title of the invention : EMPHASIZING ON IMAGE PORTIONS IN PRESENTATIONS
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(57) Abstract :

In an implementation a presentation program includes a hotspot feature that allows a point in a slide to be designtgpdtas a
Suppemental content may then be associated with the hotspot such that when the hotspot is invoked in a slide presentatiol
supplemental content is surfaced.
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(54) Title of the invention : LIPSOMAL ANTICANCER COMPOSITIONS
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(32) Priority Date :09/09/2016 San Dieg, CA 92121 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
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Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Provided herein includes methods and compositions for the treatment of cancer. Described herein are liposome encapsula
chemotherapeutic agents, encompassing a weakly &ascancer compound and an acid or salt thereof, wherein the acid is ox
acid or tartaric acid and methods for preparing and utilizing the same. [Figure 3]
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